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INDEX TO THE
LEGISLATIVE ASSEMBLY DEBATES
1946

A
ABDUL GHANI KHAN, KHAN—

Hindu marriage disabilities removal Bill, 652

Motion re Food situation. 573, 582-84.

Question reé consumption of Cloth in N.W.F.
Provinces. 82.

Question, Supplementary r¢ number of trac-
tors and ploughs received by Government.
1028.

Sinking of wells and procuration of food-
grains by subsidies, 1026.

Supply of Sub-soil water for irrig

Use of fire arms by Hooligans in Bengal
and amendment of Indian Arms Act.
1203.

Special marriage (amendment) Bill—Motion
to refer to Select Committeo. 1146

ABDUL HAMID SHAH, MAULVI—
Question re—

Mohammadan applicant for stall in Mahima-
ganj railway station on Bengal Assam
Railway. 1045,

Railway Bridge over the river Banguli
near Mahimaganj Station on Bengal
Assam Railway. 1044-45.

& Recommendation by the Indian Coalfield

Commission. 1099.

ABID HUSSAIN, CAPTAIN SYED—
Question re—
Allotment of Textile Mills for
producing Provinces. 774.
Ban in British India for entering a parti-
cular trade. 1052,

the cotton

1010 »

ABOLITION(S)—
Question re—

of Capital Punishment. 231.

—— of Death Penalty. 1162.

—— of Planning and Development De-
partment 1100-01. ¢

—— of System of Grant of Titles.

Effects on Indian Finance by the — of
Salt-Tax. 708.

ACCIDENT(S)—

Question re railway —— and Enquiries
during the year. 39-40.

ACCOMMODATION(S)—
Question re—
A ts for s-B i ‘T'ravel-

ling and protection of Members of the
Constituent Assembly. 1093-95.

Fresh requisitioning of by Chief

Commissioner, Delhi. 151-52.

Government plans re meeting shortage of
—— and Control of Rents. 1:£-50,

Housing —— in provinces for offices of
tb; Central Public Works Department.
849,

Provision for of residents of Sarai
Purani Idgah, Delhi. 458,

Recall of Government of India offices
from Simla and Calcutta to New Delhi and
pressure on housing in New Delhi, 850-52.

Ban on any section of p i ing
a particular trade in British India. 852.
Rivaz Bridge on N.W. Railway. 774,
Shortage of third class tickets on Malakwa
. Shorkot Road Line on N.W. Railway, 774.
Transfer of stations of the Army Remount
Department from Chenab = Arb: to
Montgomery District. 933-34. £

ABID HUSSAIN, CHOUDHURY MD.—
Question ye—

Irasing “of names of Railway Stations
written in Urdu script in the Purnea
District of B. A. Railway. 304.

J(ecnnsAtructilono of Katihar Junction on

. and O. T. Raik i
of town. 2. TR

Unlawful stopping of Railway Trains by
gnag.lonal Congress Volunteers in Bihar.

Residential —— for Members of the
pul Legislative Assembly. 1092-93.
See also “ HOUSE(S).”
ACCOUNT(S)—
Question r¢ petty —— lying in Post office®

as unclaimed. 502-03.

Promotion of unqualified Anglo-Indian and
Christian tors of to the
Posts of Assistant Commercial Officers

on N. W. Railway. 200-91.

ACCOUNTANT GENERAL—

Question re p b1 in_Delhi
of the Offices of Auditor General, Diroctor
of Railway Audit and ——, Posts and

Telegraphs. 928-29.

ACQUIRED HOUSE(S)—
See * HOUSE(S).”

(1)
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< INDEX TO THH LEGISLATIVE ASSEMBLY DEBATES
ACQUIS.ITION— ADJOURNMENT(S)~
Question yre— 3
Acqglg'?ed %a;xds in Benares for purposes HMotion for-—re
of War, 232, i il i iri
Compensation for acquired ands in South BOFO;;?,%MT{ {gglbnl Areas in Wasiristan—
nara. 84,

Reat 5 1 1

of agri land acquired
for War purposes in Bareilly District, 933.
State mineral rights in Bengal

and Bihar, 1097-98.

——=""0f

ACT(S)—

CENTRAL EX0ISES AND SALI——

Notifications under the ——— Iaid on
the table. 1237, 19881306,
DEFENCE oF INDIA—
Question ye—
Retention of some of the Rules of ——-
under Special Ordinances, 539-40,
INDIAN ARMs—
Question re—
Uniform policy re Li for Fi

Bombing of Tribal Areas in Waziristan——
Disallowed. 176,

Collection of Arms
Weapons for Violenc
Not moved. 103-04.

and other = T.ethal
e and Terrorism—

Communal Disturbances in Bengal, Bombiy,
. P., Bihar etc.—Disallowed. 98-103.

Communal disturbances in Caleutta—Dis.
allowed. 103,104, 105-06.

Jute Control.—Not moved. 104, i03.

Protection of Life and Property of Railway
pa :}'nu(‘l‘s in Bihar. Ruled out of order,
565-66.

Rice shortage in Bengal—Not moved, 104,

Ri%t‘ing and  bloodshed in- Delhi

under the —.1165-66.

Use of firearms hy Hooligans in Bengal
and Amendment of —, 1201-04,

PAYMENT oF WagEs—
Question 7e—
Expenditure incurred on litigation under
garding illegal deductions on
N. W. Railway. 69.
PrESs EMERGENCOY—
Question re—
Security from the Vanguard under
—, 229-31.
REGISTRATION OF FOREIGNERS—
Declarations of exemptions under the ——
laid on the table. 960, 1006-08.
RESERVE BANK OF INDIA—
Question re—
Modification of certain Sections of ——
28;

Repayment. of Sterling Balances and
Repeal of Section 41 of the 97.
SEA CUsTOMS—
Question 7cm
Banned books and publications under
gection 19 of ——. 229,
TowX IMPROVEMENT—
Question re—
Notices under U.P. on residents

of Delhi, Ward No, 14 (Serai Purani
Idgah Scheme). 454.

ADARKAR, PROF. B. P.—

TInsuran
ADITYAN, SRI, S. T.

Question 7e proposal of
ce for workers. 1104,

re Health

Q ¥y re stud for spe-
cialized training sent abroadby Central
Government, 1171.

Special Marri; (amendment) Bill—
Motion to refer to Seleet Ci i

if 1. 105556, S

Treatment of Indians in South Africa—
Disallowed, 96-97.

Use of Tear gas outside the Council House
—Postponed. 107.

Use of tear gas outside the Council House
on the 28th October 1946—Disallowed
176-717.

Withdrawal of Indian Troops: from Indo-
nesia—Not moved. 103.

L'
With-holding of telegrams in Bikar on '

communsl riots—Disallowed. 400, -

ADJUDICATORS AWARD—

e

Question re— 5

for Grievances of employees of Govern-
ment of India Press, Aligarh. 1117,

—— on the dispute of the Government of
India Press workers, 1109,

ADMINISTRATION(S)—

Question re—

of the W.A,C.(I). 218-20.

Digsatisfaction against the
Commissiners, 705,

Money and Officers for the ——of Trihal
Areas in Assam. 162-64.

of Ubied

-

ADMINISTRATION OF JUSTICE—

Demand for Excess Grant ng;.:
respect of (348,

ADMINISTRATIVE RESERVE(S)—
Question re—

intment of Under Secretaries from
Apg}:;m .made by the F.P.S.C. 835-36.

1148,

Selection for by the F.P.S.C. 935.
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ADMISSION(S)—
Question ré—

——of students from Assam into Colleges
affiliated to Benares Hindu, Aligarh and
Delhi Universities. 944-15.

——of students fromIndiain Colleges in
U.S.A. and U.K, 945-47.

ADULTERATION—
Question e

of pure ghee. 1009,

ADVANCE(S)—

Question re subvenbions, loans or paid

to Bengal Government by the Ceptral
Government for famire ete, 242,

ADVISORY COMMITTEES—
,See * COMMITTEE(S)”.

ADVISORY COUNCIL—
Question 7e for the Chief Commis-
sioner of Delhi Provinces. 1199

. AERATED WATER—

Question re complaints against Contractors
0! supply on B. Section of N. W.
Railway. 67. =

ABRODROME(S)
Question re— =
Number and location of
for Military purposes. 906-09.

in India. 73.

maintained

Return on Outlay on

ABROPLANE(S)—
Question re—
" Destraction of by Government after
the close of War 1191.
Private Ownership of —— from U.S.As.
Disposals, 72,
AFGHANISTAN—
Question re—
Tixpenses on tour of Director General of
Archmlogy to Persia and —— 11¢0-91.
Grant of compensation to Syt Uttam
Chand, host of Shri Subhas Chandra
Bose in « 1095,
AFGHAN PRINCE(S)— ’

Question re detention and internment of

in India. 382-83.
AFGHAN SARDAR(S)—

Question re— Sl
—— in India. 1090,
Allowance for exiled —— in India 1089-90.
Detention of —— in Poona. 828
AFRICAN COTTON—

See * COTTON.”

AFTAB ALI, HONY. LT.-COMMANDER—
INDUSTRIAL DisPUTES BILL—

Motion to refer to Select Committee and
to circulate. 1079-84.

AGENDA—

Announeement re the supply of Assembly
——— ete. to Members on account of the
imposition of Curfew Orderin Delhi. 862.

AGRA—

Question re—

Action of Goods Inspector, Belangunj
Station, in the matter of short supply
of fuel and coal. 787.

Central Railway Station at . 59.

Ovor-bridge on the Jogner Road
erossing of —— Cantonment Railway
Station on the G. I. P. Railway. 59.

AGREEMENT(S)—
Question re—

Amendments to Anglo-Dutch - and
International Sanitary Convention. 73.

Terms and conditions of for engage-
ment of R.L.A.F. personnel. 1195-96.

Trade —— with U.S.A, 621-28,

AGRICULTURAL LANDS—
See *“ LAND(S).”

AGRICULTURAL PRODUCE—
Question re prices of —. 750-51.

AGRICULTURAL TRACTOR(S)—
See * TRACTOR(S).”

AGRICULTURE—

Question re research work in the ——Fngi-
neering Department., 1051, —

AHMEDABAD— =
Question re—
Air Conditioned Coachies between Delhi
an 037

e 7-38¢

Proposed introduction of Message Rate
System for Telephone charges in Karachi,

and Bombay, 541-42.

Third Class Tickets from Delhi to Bhatinda
by the Express. 788.

AIRCONDITIONING—

Question 7re Coaches
and Ahmedabad, 1037-38,

between Delhi

ATRCRAFT RULES—
See * Rule(s).”
AIR FORCE(S)—
Question re provision for employment of

retrenched officers of the Indian - Army,
* Navy and » 920-22, = 2
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AIRFORCE (AM]SNDLTE&T) BILL—

See*“ Indian Army and the Indian ——
under ‘¢ 3ills .
ATR FORCE, ROYAL INDIAN—
Question re—
B.O.R.s in*—— 1196.
Recommendations of Puy Commission re
personnel of ——. 1196.
Term: and conditions of agreement for
enuageme & of —— peismnel, 1195-96.

AIR MAIL(S)—
Question re express Delivery of Inland ——
letters, 520-21.

AIR SERVICES—
Question re — 2
Agreement with U.S.A. ve operation of
American across India. 1221.
Daily between Delhi and Madras
1021-23.

AIR TRANSPORT—
See “ Transport(s).”

AIYAR, SIR SIVASWAMI— °
Deaths of Pandit Madan Mohan Malaviya
and 958-60.

AJIT SINGH, SARDAR—
Question re restrictions on the return of
from Germany. 152.

AJMER-—
Question re—
Monopolies in the Intermediate Board ——
443

\\"orki’ng hours for Clerks in Stores Depart-
ment of B.B.& (.1. Railway, ——. 1045-46.

AJMER-MERWARA—
Question re—

Abolition of Zamindari, Jagirdari and
Tstimarari atystems  in — and ot er
centrally administerad areas, 543,

Adoption of United Provinces cost of
reduction in Curriculum. 938-39.

Buackw ird conlitions in Tstimrari areas of

542

—— 542.

Cloth quota for hand-dyers and hand-
privters. of . 1235

Damage to orops by domesticated wild
boars kept by istimrardars of

543, <
Dropping of English*as optional subject
in cortain schools in ——, 938,

Extremo shortage of sugar quota for rural
43,

population of —. 5
Future recruitment to services in——. 706.
Istimrari Tenure in . 1047.
Optionnl subjects i dary Classes in
. 937-38.

Policy re Motor transport business and
Rail-road Co-ordination Scheme in
Delhi, ete. 1046,

Scales of pay and dearness sllowance of
staff in Settlement Operations in
1016-47.

Supply of Gur for rural areas of ——
during last six months. 544.

AKOLA—

Question re refusal of Permission to

re-publish the Sewak from 2 713
ALCOHOL—
Question re manufacture of —— in Bengal.
518.
LIGARH—

Question re award of adjudicator for grievan-
ces of employees of Government of India
Press, A R

ALIGARH UNIVERSITY—
See *“ University(ies).”
ALLAHABAD—
Question re—
Gateman at Level Crossings between ——
and Ghazipur on O: T. Railway. 92.
Release of Military Tele-Printer Lines
between ——- and Jubbulpore for civilian
use. 748-49.

Running of B. I. Railway cum G.ILP.
Railway, Bombay-Calcutta Mails via
Benares Cant. between and Moghal-
saral, 294-95.

ALLIANCE(S)—
Question re—
Control of —— between Indian and Foreign
capital. 1173.

ALLIES—

Question re—

Repatriationof Indian Prisoners in Allied
Hands. 447-48.

Repatriation to India of Indinn Exiles
and Prisoners in Allied hands outside
India, 644-45. -

ALLOWANCE(S)—

Question re—

for exiled Afghan Sardars in India.

1089-90.

to Members of the Constituent Assem-
bly. 610-11.

Compensatory

to Government servants

cessional rates, 932.

Dearness —— to Mint Workers in Bombay.
929-30.
Dearness to Pensiorers. 950, 1200.

Salaries and of Ministers in Interim
Government, 693.

Scales of Pay and De:rness of Staff
in Settlement Operations in Ajmer-
Merwara. 1048-47.

State Railway Grades of pay and —— for
officers of O. T. Railway. 88.

Supervisory to clerks of Military
Accounts Department. 952-53.

in lieu of supply of foodstuffs at con-

A
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AMBASSADOR(S)—

% Question re—
Appointment of Mr. V. K. Erishna Menon

as for Western Countries 626-27,
859-60.
Indiar in U.S.A., Soviet Russia snd

other Buropean Countries 628.

AMBEGAOKAR, MR. K. G.—
Banking Companies Restriction of Branches
Bill

Motion for leave to inftroduce 460.
Motions to consider and to refer to Select
Committee 1060-65, 1066, .
Demands for Bxcess Grants for 1943-44 in
respect of Indian Posts and Telegraplis
Department 351.
Motiop re third report of the Committee on
Bretton Woods Agreements 199.
Reserve Bank of India (Amendment) Bill—
Motion for leave to introduce 461.

AMERICA—
See ** United States of —— ",

AMERICA—
Question re— surplus food stores handed
over to Government of India 858-59.
AMERICA, UNITED STATIS OF—
Quesvion re—annual quota for the entry of
Indians into the 154.

AMRAOTI—

% Question re—passenger train at Night bet-
ween Badnera and on G.LP. Railway
1014-15.

AMRITA BAZAR PATRIKA—
Question re—reports of lawlessness in Calcutta
and Eastern Bengal published in the
Amrita Bazar Pairika 953.

ANAKAPALLI—

Question re—proposals by Bengal Nagpur

i Railway to divert through passenger
trains between Madras and Calcutta from
Simhachalam to —— direct 527.

ANAND SINGH, MR.—

Question re—refusal of permission to
of Ganeshgunj Nawaiya, Lucknow to start
Indi & Voice 93.

AMAN;

Question re—supply of timber from Burma
and Indian forests 1017-19.
ANGLO DUTCH AGREEMENT—
See ** Agreement(s)”
ANGLO-INDIANS—
¥ Question re— ¥ .
Preferential treatment to and Ex-
service men in railway services 1037.
Pr tion of unqualified —— and Chril
Inspectors of Accounts to the Posts of
Assistant Commercial Officers on N. W.
Railway 290-91.

ANSARI, MR. M. ABDUL AZIZ—
Oath of office , 1221.

APELLATE JURISDICTION—
See ** Jurisdiction(s).”
APPOINTMENT(S)—
Question re—

of an Indian as Economic Adviser to
Government of India. 612.

—— of Army Reorganization Commission
for Post War Indian Army 216-17.

of Mr. V. K. Krishna Menon ~as

Ambassador for Western Countries 626-

27, 859-60.

of Provincial Governors 161-62.

of Sir Henry Knight in the Food

Department for Southern India )

of Under Secretaries from the Ad-

ministrative Reserve made by the F.P.

8.0. 935-36.

of un-trained persons as Commercial
and Transportation Inspectors on N. W+
Railway 305-08. {
to Indian Diplomatic Service 1118,
to temporary posts in the Department
of Archaology 914-15, \
—— to the post of Muslim Epigraphist in
the Department of Archzology 913-14
to the Vacancies in Secretary of
States and to Central Services 214-15.

A%mpriaﬁiou to Reserve—Demand for
xcess Grants for 1943-44, 402

ARBITRATION COURT(S)—

Question re—award by Special —— regard-
ing o on for Betelnut Gard

in South Kanara. §40.

| ARCHAEOLOGY—

Question re— 2
Appointments to temporary posts in the
Department of 914-15.
Appointment to the Post of Muslim Epi-
graphist in the Department of -
913-14.
Expenditure of Harapha Excavations by
the Director General of 707-08.
Expenses on tour of Director General of
to Persia and Afghanistan 1190-91
Loan of services of an officer of the De-
partment of for appointment as
Director of —— by Hyderabad State
835-36.

Loan of services of an officer as Director
of in Hyderabad State 1199-1200.
Post of Joint. Director General in Office
of Director General of 1189-90.
‘ Recommendations of —— Advisor
Committee re prevention of Export of
articles of artistic importance, 1181.

P
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ARCHAEOLOGY, DIRECTOR GENERAL
OF—
_Question re—rest and recreation Jeave for
men’in the office of —— 914,
ARM(S)—

Motion for Adjournment: re—ocollection of

and other lethal weapons for violence
and terrorism 103-04.

Question re—cancellation of fire —— Licence
in Delhi Province 926-27.

See also “Fire —— . 1200,
ARMS ACT—

See “Indian —" under “Act(s)".
ARMED FORCE(S)—

Question re—
Nationalisation of Indian —— . 704-05.
Posting of —— in Calcutta and Eastern

Bengal. 954. < %
Recruitment to Indian —— . 704,
Taboo of the Words “Jai Hind" in the Indian
Armed Forces 238.
Training of Indian Personnel for the ——.
452-53.
ARMY(IES)—

Question re—

et

” oAt

Com-

ART—

Question re recommendations of Archagolﬂgi'
cal Avlvisory Committee re provention of

Export  of articles of artistic importance
1181,
ARTICLE(S)—
Question re tender Notice for —— of Lalian

Manufacture by the Controller of Printing
and Stationery. 112%
ARTIFICTIAL SILK CLOTH—
See “Silk Cloth’.

ASAF ALT, THE HONOURABLE MR. M.—

Demands for supplementary grants for 1946-
47—Railways. 1275-78.

Demand for supplementary grant for 1946.
47—Railways in respect of Audit. 1285

Demand for supplementary grant for 1945-46-
—Railways in respect of Miscellaneous Ex-
penditure. 1285,

Demand for supplementary grant for 1945-46

. —Railwaysin respect of Working Expenses

xpenses of Blectrical Department.
1287.

Demand for supplementary grant for 1945-46
—Railways in respect of WorkingEx-
penses—Exponses of General Departments.
1287.

Demand for supplementary grant for 1945-46
—Railways in respect of Working

of —— R
mission for Post War Indian ——.
216-17. .
Arrears of pay and the appointment of
Indian National Army Men in British

. 1199
Demobilization and re-employment of
ian Officers since V. J. Day.
950.
Discrimination against Muslims in the
. 456.

Indianisation of the 898.

Number and location of Aerodromes main-
tained for Military purposes. 906-00.

Provision for em{doyment- of retrenched

officers of the Indian ——, Navy and
Air Force. 920-22.
Re-employment of released —— pérsonnel

by the Resettlement Directorate. 377-78

Release of military teleprinters lines bet-
ween Allahabad and Jubbulpore for
civilian use. 748-49.

Transfer of stations of the Remount
Department from Chenab Area to Mont-
gomery District. 933-34.

See also ““Armed Forces™. 238.

ARMY AND THE INDIAN AIR FORCE
(AMENDMENT) BILL—
See “Indian ** under “Bill{s)”.

ARMY DEPARTMENT—

Ques re store purchasge rules foll d
by the —— . 120
ARREST(S)—
Question re arrest of Dr. Lohia by Goaness
Goveornment.  645-47.

Expenses —Expenses of Traffic  Dep-
. 1287,

Demand for suppleméntary grant for 1945-46
—Railways in respect. of Working Tx:
penses—Maintenance and Supply of T.oco-
motive Power.  1285.

Demand for supplementary grant for 1945-46

—Railways in respect of Working kx-
Mai f i and

pens o g
Wagon stock, 1285, 1286, 1287.
Demand for supplementary grant for 1945-46
—Railways in respect of Working Ex-
penses—Maintenance of Structural Works.
1285.

Demand for supplementary grant for 1945-46
—Railways in respect of Working x-
penses—Miscellaneous  Expenses. 1287,

‘Domand for supplementary grant for 1945-46
—Railways in respect of Railway Board.
1278, 1280, 1281,

Foreigners Bill. 973,

~ Hindu Marriage
674.

INDIAN RAILWAYS (AMENDMENT). BILL
2

Motion for leave to_ introduce  461-62.
MOTOR VEHICLES (SECOND AMEND-
MENT BILL—

Motion for leave to introduce. &667.
Motion to refer to Select Commiftee. 983-84,

985.
Motor Vehicles (Third Party Insurance)
Rules—Laid on the table. 320, 362-70.
Notification re Amendments to Coorg Motor
Vehicles Rules, 1940—TLaid on the Table
320, 362-70.

Oath of Office

Resolution re the running of Civil Aviation
as a State Department. 710, TELS

Disabilitics Removal Bill.

e

ﬁ/

Y
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ASSAM—
Question re—

Admission of students from —— into
Colleges affiliated to Benares Hindu,
Aligarh and Dslhi Universities. 944-435.

Allotment to —— of Quota of Direct Sup-
ply of Brass Sheets, Cycles, Cloth and
Corrugated Iron Sheets.  777-78.

Buel%geb for the Tribal Areas in ——. 165-

Creation of —— Postal Cirele and certain
Officors’ Posts. 93.

Hydro electric projects in ——.  $56.

Low Control Prices of Paddy and Rice in
— 778-77.

Money and Officers for the Administration
of Tribal Areasin ——. 162-64
Permissi

AUDITOR-GENERAL—

Question re permanent location. in Delhi of
tho Offices of ——, Diractor of Railway
Audit and Accountant General, Posts and
Telegraphs. 928-29.

AUSTRALIA— T £
Question re—
Number of Indians residing in Common-

to Meml of Constitutent
Assembly to move inZexcluded and tribal
Areas of . Manipur, Khasi and
Jaintia Hill States. 1120-21.
Shooting of an Indian labourer by European
Manager of the Santa Tea Hstate in
Assam. 1117-18.

Sugar, Gur, Salt and Dal Quota in ——.
6.

Tribal Areas in ——,
ASSEMBLY, GENERAL—
Reports on the work of Indien Delegation to
the Preparatory Commission and o

the United Nations—laid on the Table
177. 2

ASSESSMENT—

164-65.

‘ Question re individuals and companies assess*

ed to income-tax on incomes over one
“=wcrore of rupees during 1945-46. 690, 1236.
ASSET(S)—
Question re —— in India of United Kingdom
Nationals. 696-97.
ASSISTANT(S)—
Question re in the Government of India
Secretariat, 934-35.
ATHLETICS—

Question re contact with foreign states in

matter of sports and ——. 398-99.
ATOM—
Question 7e research on Atomnic studies,
1172-73. £

ATOMIC ENERGY—

Question re existance of mineral sources of
—— in India and its control and develop-
ment. 389-00. 2

ATTACK(S)— . -
Question re —— at Dasna on Pilgrim Train
from Garhmulkteshwar. 955-57.
AUCTION(S)— .
Question 7e of the property of Ramtal

Ashiram, Kathuvia Serai Mehrauli, Delhi
Province. 915-19.
AUDIT—
Domand for supplementary grant for 1945-46
—Railways. 1285,

wealth Countries, e.q., Burma,
Malaya, ——, ete.) before and after War
635-37.
Service Supplies from —— 67-68.
AVIATION—
Question re civil —— conforence. 495-96.
3t t 7 —— Share of the Petrol Tax
Fund Taid on the Table. - 820.
AVIATION, CIVIL—
Resolution 7e Runing of —— asa State
Department. 1209-20
AWARD(S)—
Question re—rules re: pensions,—— and

gratuities to Indian Commissioned Officers
and Other Ranks. 222-23

See * Adjudicators——"",
AYYANGAR, SRI M. ANANTHASAYANAM

Declarations of exerptions under the Legis-
lation of foreigners Act-laid on the Tables
0

Delhi Special Police Establishment Bill,
883-85.

Demand for Excess Grant for 1943-44 in
respect of Indian Posts and Telegraphs
Departmern.  350-51, 352.

Domands for supplementary grant for - 1946°
47 in respect of Commerce Department®
1259, 1260, 1261..

Demand for supplementary grant for 1946-
47 in respect of ourrency,  1268-69.

Demand for supplementary grant for 1946-
47 in respect of Dopartment of Industies
and Supplies. 1267-68.

Demands for supplementary grant for 1946-
47 in respect of Dapartment of Works,
Mines and Power. 1261, 1262.

Demands for supplementary grants for 1946,
47 in respect of Food Department. 1262«
63, 1264, 1265.

Demands for supplementary grant for 194@-

47 in respect of Forest. 1257

Demand for supplementary grant for 1946-
47 in respect of Indian Posts and Tele-
graphs Dopartment. 1258,

Demand for supplementary grant for 1946-
47 in respect of Medical Services. 1266.

Demand for supplementary grant for 1946-
47 in respect of Panth Piploda. 1274.

Demand for supplemontary grant for 1945-
46 Railways in respect of Railway board.
128-133.
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AYYANGAR, Sri

M. ANANTHASAYANAM

—contd.

Essential Supplies (Temporary Powers) Bill.
Motion . to consider.
Motion to pay.
Foreigners Bill. 978.

Hindu marriage disabillties removal Bill.

665,68, 676, 677-678, 679.
Indian Navy (Dicipline) (Amendent) Bill
Motion to consider, circulate and  to
refer to Select Committee. 1242-44

Indian Tea Control (Amendment) Bill.

1246.

Indian Trade Unions (Amendment) Bill.

Motion to refer to Select Committee and
to circulate. 331-34.
Industrial Disputes Bill, A
Motion to refer to Select Committee and
to circulate. 413.
Motion re—
Food Situation. 477, 570, 606.

Motion re third report of the Committee on
B ‘Woods ag ts. 180, 192,200.

Motor Vehicles (Second Amendment) Bill,

08.
824, 863-64,867

AYYANGAR, Sri M., ANANTHASAYANAM

—<ontd.
Dearness Allowance to Mint workers in
Bombay. 930.
Demonetization Ordinance. 216.
Disall of al i Electric
Current for domestic use. 1100.
Employment of superannuated Personnel
in Commerce Department.  840.
Existence of mineral= sources of atomic
energy in India and its control and
development. 390. *
Bxpansion of Sugar industry in Madras,

Ex%mss Train between Delhi and Madras.
1

Extension of service to L.C.S. men (Bri-
tish Personnel)’. 688.

Facilities or pssengers in New Design
Third and Inter Class  Coaches on
Railways. 498.

Facilities Indian Nationals in French
%«lig China to send money to India.

i i of India by British Govern-

Motion to refer to Select C
984, 985.
Question re—

Cloth and Yarn position. 04.

Directorate of Open Cut Coal Mining.
73.

Editor of Perfective. 66.

Names of Mines and Expenditure incurred
by Government in working open Cut
Coal Mining Plants. 84-85.

Recruitment of Subordinate staff on M.
and S. M. Railway. 66.

Service Supplies from Australia. 67-68

Victroy Day Parade at Delhi. 66.

Question (Supply) re—

Action for the reduction of logses in storage
of Grains, 2.

Administration of the W.A.C. (I). 219,
220.

Air_Conditioned Coaches between Delhi
and Ahmedabad. 1038

American surplus food stores handed
over to Government of India. 859.

Appoi ts to the V. jes in Secre-
tary of States and to Central Services.
2165.

Assets  in India of United Kingdom
Nationals 697.

Attack at Dasna on pilgrim trein from
Garhmukteshwar. 957,

Catering and Vending on State Railways.
287.

Commission to British Firm for Purchase.
of machinery for Fertilizer factory at
Sindra. 495.

Control Prices of Silk cloth and Artificial
Sillk Cloth manufactured in India. 82.

_Corruption in the Disposals Department.
760, 761.

-Cotton Textile Factories in India. 10

Creation of civic guards an civil defence
Corps.

Culti: and M
in India. 447.
Daily Air Service between Delhi and Madras.

1023.

facture of Opinm

ment from the Empire doller pool for
purchase of capital goods. 696.

Fixation of purchase price of paddy by

IlBengal, Bihar and U.P. Governments.
014.

Fixation of sugarcane price. 1027.

Forward trading in gold and silver. 1201.

Grant to Muslim institutions from the
Education Department. 1178,

Heavy Profits to Textile Factories on
sale of Cloth. 756.

Hydari Mission Report. 494.

Import of Foodgrains into India from
the United States of America. I1.

Indians under detention as Government
of India’s Prisoners. 211.

Invitation to Mr. Compton Mackenzie
to write History of India’s War Effort.
1206, 1207.

Kidnapping of Hindus by People of Tribal
areas after termination of war. 835

Late runuing of Railway trains. 207.

Licences for importing commodities in
India. 1097.

Manufacture of Power Alcohol in Bengal.
518.

Medicul help for people in Rural areas. 691.

Military traffic on Railways. 7568.

Number of Indian Civil Service Officer
in employment of Government of India
after termination of normal period of
service. 701.

Officers of the Lands, Hirings and Dis-
posals Service in India. 928. 3

Passports for Foreign countries to Indian
National Congressmen. 835,

Pay of junior readers in Gvernment of
India, Press, New Delhi, 843.

Payment of subeription by India to Inter-
national organization. 684

Payments made out of the accumulated
sterling blances of India. 923

Penalty on refund of fare on un-used
Railway tickets. 762.

Policy of Protective Tariffs and * Dis-
criminator Protection . 167.
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Policy re temporary brick structures
erected for War pucposes in Delhi and
elsewhere. 148-49.

Pcsition of Indias in the matter of Dollars
and Hard Currencies. 701. =

Prices of Agricultural Produce.  750-51.

Profits to importers on imports of dye-

stuffs. 509,
Progress of . work by the Pay Com-
mission 446.
Proposal for abolition of Inter class and

reduction of rates of second class on
State Railways. 292.

Provision for employment of retrenched
officers of the Indian Army, Navy and
Air Force. 921.

Provision of Fans and removal of other
grievances of IIT class Passengers on
Railways. 293.

Provision of waiting room in
Tax Office, Delhi. 1180.

Publication of reports and recommenda-
tions of Tariff Board. 861-862.

Quality of Matches produced in India. 766.

Rail Road Coordination Scheme. 6-7

Radio licences in India. 1164,

Recruitment of Europeans and Britishers
to services in India  685-86

of military Tele Printer Lines

Alahabad and Jubbulg for

Income

Releaze

civilian use. 749.

Rent of requisitioned properties. 1161.

Reorganization of Central Services, 214.

Retiremens of Officials with 25 years’ ser-

__vice on full pension. 519.

Revision of pay of men in Civil and Military
Services, 441.

Rules re
to Indian Commissioned
Other Ranks. 223.

Running of a fast train between Delhi and
Madras.  753.

Sinking of wells and procuation of food-

grains by subsidies. 1026.

Sinking of Wells and Tube-wells as a result
of *“Grow more Food ” Campaign. 285.

Students for specilalized training sent
abroad by Central Government. 1171,
1172. -

Sub-divisional
Public Works Department. 3

Superannuated Officers in the Transport
Department. 1023.

Supersegsion of  competent Assistauts
in Railway Board by outsiders and
Juniors. 759,

Supply of Kerosene oil. 834.

Supply of railway wagons. 1016.

Snp%ly of Sub-Soil water for irrigation,
1010. -

pensions, awards and gratuities
Officers and

officers in §he » Cen'ral
44,

Supply of timber from Burma, Andamans
and Indian forests. 1018.
Surplus Military Stores. 280.

Tele Printer News Service facilities for
Central Provinces and Berar. 748.
Use of deteriorated foodstuff as sizing

flour. 510,

_ AYYANGAR Sri M.ANANTHASAYANAMscontd | AYYANGAR Sri M. ANANTHASAYANAM —
% Question Supply, 76—

contd.

Use of fire arms by Hooligans in Bengal
and amendment of Indian Arms Act.
1203.

Utilisation of Deteriorated  food lying
with Provincial Governments. 606, 507

Value of goods lost in Transition Railways
764.

Vegetable Ghee Factories. 286.

Regi i f ferred Companies

g of
(Amendment) Bill. 1248. 7
Reports’ of the Labour investigation
Committeo—Laid on the Table. 1057.
Report of the Public Accounts Committee
on the Accounts of 1943-44. 342-46.

Requisitioned Tand (Continuance of
Powers) Bill.

Motion to consider and to refer to Select
Commitwee. 891, 966-67. =
Reserve Bank of India (Amendment) Bilk

795. ;
Resolution r¢ running of Civil Aviation,
as a State Department. 712, 3%

714, 729-31, 732,734, 1217, 1219.
Special marriage (Amendment) Bill.
Motion to refer to Select Committee 1126.
Special Tribunals (Supplementary Provi-

sions) Bill. 980-81, 982.

AZAD HIND ORGANIZATION—

Question re Azad Hind Organization in
Burope. 1110-14.
B
BADNERA—
Quesiton re passenger train  at Night

between—and Amraoti on G.LP. Railway
1014-15.

BALANCE (8)

Question re Petly —left over unclaimed with
the manager of Publications after meeting
orders for Government Publications from
the Public,171-72

BALUCHISTAN—

Question re— 5
‘Extension of service to men in Lower and
Higher Selection Grades in Sind and——
Circle of Posts and Telegraphs Depait-
ment. 767.
Posts in the Sind :nd —— Income-Tax
Offices. 234-35.

BAN—

Question re—
—_against Production of Cottor in Madras
770.
__ in British India for entering a parti-
cular trade. : 1052.
— —_onany section of populetion entering
a particular trade in British India. 852.

on Netaji Subhas Chandra Bose. 2:9:
Banned Books and Publications under
Section 19 of Sea Customs Act. 229.

BANERJEE, SREE SATYAPRIYA—

Motion for Adjournmert re—
Rice shortage in Bengal. 104.
Motion re Food Situation. 589-92.
Question re—
Adjudicators award on the dispute of the
Government of India Press Workers
s 1109.
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BANERJEE, SREE SATYAPRIYA—contd. BELANGANT—
Arfears of pay and the i o}f R osbionre
ndian National Army Men in Britis
R G Action of Goods Inspector —— station,

Azad Hind Organization in Burope.1110-14.
Coiztroller of Printing and Stationery.
122,

Control of Price, Supply and Distribution of
Food-stuffs in Bengal. 56-58.

‘Conv ction of Indian enemy agents in India.
1197-9z.

Cultivation and Movement of Foodgrains
in Provinces Since 1938. 51-53.

Enquiry into the affairs of Government of
India Presses. 110.

Enquiry into the Co-operative Movement
in India. 56.

«Grodowns for storing ric> in certain Bengal
Districts. 88,

Number of strikes in Industries in Provin-
ces. 1122,

Procurement of Tuodgmms in Provinces.
47-51,

Protection of Lives a.nd Properties by the [

Government of India of the Population
in Bengal. 222.
Ricesituation in Noakhali District.
BANGLE(S)—
Question re—permits to Bombay Brokers to
Import glass —— from Czechoslovakia.
78

7:
BANGULI—
Question re railway bridge over the river
—— near Mahimaganj Station on Bengal

1235.

Assami Railway. 1044-45.
BANKING—
Question 7e — — facilities to piligrims to
Hejaz. 63.

—(CUompanies Bill—-
Sea' “Bill” (s)

BANKING COMPANIES (RESTRICTION OF
BRANCHES ) BILL.
See “Bill(s)”.

BAR COUNCIL—
Question re—

Constitution of Independent — — 59.
Formation of All-Tndia — — under Federal
Court. 547.

BAREILLY—

Question re restoration of agricultural land
acquired for War purposes in District.

933,
BARRY, ADMIRAL C. B.—
Question 7# invitation by the Government of

India to —— Director General D signate
of Naval Dockyard. 925,
BASRAH—

Question r¢ withdrawal of Indian Troops from

BEAWAR—
Question re—
Bxpenditure of —— Municipality on Pri-
mary Education. 939
“ Uncovered platforms at —— and Indore.
1046

Agra in the matter of short suply of Fuel
and Coal. 787,
BENARES —
Question re—

Acq;n‘ed Lands in=— for purposes of War.
E\SP’%”‘ of —— silk to Ceylon and Hejaz
Tmprovement of Old —— Road between
Chanditala and Sheakhala. 781
Income Tax on compensation for lands ac-

quired for War purposes in ——.232-33.
Renovation of Dufferin Railway Bridge at
——.40-41.

Running of Inter Class Sleeping coaches
between —— Cantonment and Howrah
on E. I. Railway. 1012-13.

Sernath Museum of 904.

Transfer of H. I. leway Claims Office from

to Caleutta. 81.*

BENARES HINDU UNIVERSITY

See “University(ies)”
BENGAL—
Motion for Adjournment re—
Communal Distrubances in —— Bombay,
U. P. Bihar, etc. 98-103.
Rice Shortage in 104.
Question re—
Casualties smong R.mlway Staff dnrmg
782-83, %

Constraction of Roa's m—B..

Control of Export Price of Jute in—.619-21

Controversy between the Central Govern-
ments ard the Government over
prices of jute and ]uhs Manufactures.

172-73.
Decision of Interim Government re ng}xer
Prices for cultivator. 089.

Deterioration of Food in 518,

Effect of Communal Disturbances—in on
Railway Activities.

Effect of communal disturbances in ——
on the working of Railways. 783-84,
Effect of communal riots  iu Noakhali—
and Tipperah—on the Activities of

(Central Excise Department. 952.

Biiciency in the Telephone Service.

46.

Fixation of Purchas price of  paddy by
—— Bihar and U. P. Governments.
1013-14
todowns for sformg rice in cerfain ——
districts, ¢

Manufacture

of Power Aleohol in ——

sl . .
Money spent on irrigation projects in
558,

Non-Co- ogera.bmn of Ministry of
—— with the present (Interim) Govern-
-mept of India. 384-85.
‘Purticulars of Public killed or injured while
travelling on Railways during communal
riots in ——. - 784

&
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BENGAL—contd.
< -« Percentage of Employees in Bengal Nagpur
Railway from Madr s and Orissa.
54-55.
o Police running Guarls on Tr in serviceson
E. I. and O.T. Railways in ani
¢ Bihir. 790-92.

Protection of lives and properties by the
Government of India of the pupulation

in . 1222,

Public Speeches by Muslim Leaguers and
the Disturbances in 211-12.

Report on the Communal Distrubances in
240,

Seinthia-Bheramara Railway project in
559-60.
Searcity of Mustard oil in ——. 559.
Shortage of Matches in 457-789.
State acquisition of mineral rights’in ——
and Bihar. 1097-98. F
Subventions, loans or advances paid to
Government by the Central Government
for famine, etc. 242,
Tour by Cabinet Ministers of the disturbed
areas in and Bihar. 1052-55.
Use of fire arms by Hooligans in and
Amendment of India Arms Act. 1201-04.
BENGAL ASSAM RAILWAY—
See “Railway(s)”.
BENGAL NAGPUR RAILWAY-—
See “Railway(s)”
BETEL-NUT GARDEN3—
Question re— %
= Award by Special Arbitration Court re-
garding p ion for d
~in South Kanara. 84.
BETEL-NUT(S) -
Question re—
Excise duty on 949.
Grant for Improvement and Production of
. 780.
Improvement and marketing of ——. 449
BHAKHRA DAM—
Question re— -
| —— Project. 68.
. BHALJA, Mr. G. S.—
i Indian Army and the Indian Air Force
| Amendment) Bill.
\ Motion for leaveto introduce, 462.

&

1ngiizl;ln Navy (discipline) (Arendment)
PENE Motion for leave to introduce. 793.
2 Motions to consider circulate and to refer
to select Committee. 1238-39.
Motion re—
Electi of hera to = s 1 .VB

Committee. 459-460.
Oath of office. 1.
R isitioned land (C

q of P;:awers)
¥ Bill— . *
Motion for leave to introduce. 568.
Motion to consider and to refer to select
Committee. 889-90,7893, 961, 964, 967-
69, 970, 1245.
BHARGAVA, PANDIT THAKURDAS—

Question re bhakhra Dam Projeot. 68,

BHATINDA—
Question re— -
Direct train between Delhi and —— via
Rewari. 787-88, 89.
Third Class Tickets from Delhi to by
the Ahmedabad Express. 788.

BHATKAL— 5
Question re ship building yard at ——1in
Bombay Presidency. 1042
BHATTACHARYYA RAT BAHADUR DAVE"
NDRA MOHAN—

Motion re Food situation. 593-94, 602.
BHORE COMMITTEE(S) —
Question re—
Increased production of Milk as recom-
mended by—779.
Recommendations of the
235-37-
Short term plan for implementing the re-
commendations of the ——. 238-40.
BIHAR—

Motion for Adjoansat 72—
Communal  Disturbances in
Bombay, U,P.—ete. 98-103

Protection of Life and property of Railway
Passengers in 565-66.
‘Withholding of telegrams in

nal riots. 400.

Question re—
Fixation of purchase price of paddy by
Bengal, ——and U. P. Governments.

- 1013-14.
Police running Guards on Train services on
E. I and O. T. Railways in Bengal and-

Report.

Bengal,

on commu-

790-92.
Projects for opening New Lines in ——.
505-06.
State aequisition of mineral rights in Bengal
and-—1097-98.
Statement on Communal disturbances in
. 1053-55.
Supply of Dhoties and Sarees to ——. 92.

Tour by Cabinet Ministers of the disturbed
areas in Bengal and 1052-55.

Unlawful stopping of Railway trains by
National Congress Volunteers in .
305.

Victimisation of and wrongfulremoval from
service of an Income-tax Officer in
707.

BILL(S)—
Banking Companies Bill—

Appointment of certain members to Select
Committee. 1237.

Banking companies (Restriction of Branches)

Introduced. 460 ©

Motion to consider and to refer to Select  Com-
mittee. 985-91, 1057-76.

Motion to refer to Select Committee with

drawn. 1075,

Passed. 1076.

Code of Criminal Procedure
ment Act.

Assent of the Governor General.” 106.

Code of Crimina Proced ire (Second Amend-

ment) .
_ Assent of the Governor General 106.

(Amend-
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BILL(S)—
Coffee Market Expansion (Amendment)
Introduced. 567.——

Delhi. Speci 1 Police Establishment—.
Tntroduced. 461.
Considered and Passed 881-88
Passed by the Council of State 1208.

Essential Supplies (Temporary Powers)—
Introduced.p p567. ! i .
Motion to consider. 796-819.
Consideration of Clauses. 819-20.
Motion to pass as amended. 820-25,863-68
Passed as amended. 868. .
Passed by the Council of State. 1208.

Factories (Amendment)—

Assent of the Governor-General. 106.

Factories (Second Amendment) —.
Introduced. 108.

Foreign Exchange Regulation ——.
Introduced. s
Referred to Select Committee.

Foreigners 5
Introduced. 461.

Considered and Passed . 970-79.

Hindu Marriage disabilities removal—
Motion to Consider. 647-76.
Consideration of Clauses. 676-79.
Motion to Pass as amended. 679-80.
Passed as amended. 680.

Hindu Married Women’s Right to Separate
Residence and Maintenance -—

Assent of the Governor-General. 106.

Indian Army and the Indian Air Force
(Amendment)——.

Introduced. 462.

Indian Boilers (Amendment)——.

Introduced. 108.

868-81.

BILL(S)—conid.
Industrial Disputes ——
Introduced. 108.

Motions to refer to Select Committee and -

to circulate, 402-31,1076-88
Referred  Select Tonmitiee 1088,
Industrial Employment (Standing Orders)—
‘Assent of the Governor-General. 106.
Industrial Finance Corporation ——.
Introduced. 566. =
INSURANCE—
Question re Select Committees on— and other
Bills.  741.
Insurance (Amendment)——.
Aggent of the Govgmor;(}enera]. 106.

ik (Second A s
Appointment of certain members to Select
Committee. 1237,

Merchant Seamen (Litigation)——.
Assent of the Governor-General. 106.
Mica Mines Labour Welfare Fund—
Assent of the Governor-General. 106.
Motor  Vehicles (Second Amendment) ——.
Introduced. 567.
Motion to refer to Select Committee—Adop-
ted. 983-85.
Panth Piploda Laws (Amendment)——.
Introduced. 793
Prevention of Corruption ——.
Introduced. 1237.
Professions Tax Limitation (Amendment)—
Assent of the Governor-General. 106.
Protective Duties—
Assent of the Governor-General. 106.
Protective Duties ~ Cntinuation.—
Assent of the Governor-General. 106,
Provident Funds Ammendment)—
Assent of the Governor-General. 106.
ion re — for the imposition in India of

Indian Coconut C ittee (A 1 b)—
Assent of the Governor-General. 106.
Indian Companies (A d t) >
Assent of the Governor-General. 106.
Indian Extradition (Amendment)—.
Introduced. 461.
Indian Finance 3
Assent of the Governor-General. 106.
Indian Income-tax (Amendment) ———.
Assent of the Governor-General. 106.
Indian Medical Council (Amendment) ——.
Introduced. 108. 1
Indian Mines (Amendment) .
Assent of the Governor General. 106.
Indian Navy Discipline (Amendment) ——.
Introduced. 793.

Motion to consider, circulate, and to refer to
Select Committee. 1238-44.
Referred to Select Committee.
Indian Oil seeds Committee -
Assent of the Governor-General. 106.
Indian Railways (Amendment) ——
Introduced. 461-62.
Tading Bold Liti

1275.

fon) A d i
Assent of the Governor General. 106,
Indian Tea Control (Amendment)——.

Introduced. 793.

Considered and passed. 1245-27.
Indian Trade Unions (Amendurent)—
Motions torefer to Select Commi tee and to

circulate.” 202-08. 242-78. 321-39.
Raferred to Select Committee. 339,

b
~doath duties. 684-85.

s

Railway Companies (Substitution of Parties in

Civil Proceedings)—
Assent of the Governor-General. 106.

Registration of transferred Companies (Amend- .

ment)

Introduced. 567.

Considered and passed. 1247-49.

Requisitioned Land (Continuance of Powers)—

Introduced. 568.

Motion to consider and to refer to Select
Committee. 889-94,960-70.

Referred to Select Committee. 970,

Presentation of the Report. of the Seleck
Comnfittee. 1140, et

Statement by Mr. G. 8. Bhalja re Govern:
ment's intention not to take up considera-
tion of Bill as reported by Select
Committee during the Current session.

1245,

Reserve Bank of India (Amendment) ——
Introduced. 461.
Considered and passed. 793-95..
Passed by the Council of State. 1208.

Special Marriage (Amendment)

Consideration of Motion to refer to Select

Committee. 1123-54.
Not Consideres

Special Tribunals (Supplementary provisions)

Tntroduced. 462. s
Considered an as




INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES 13

BILL (S)—contd.
Trade Marks (Amendment)—
Assentof the Governor Qenﬁr&] 106.
&% Workmen’s G ion (A By
Assent, of the Governor-General.

106.
Workmen’s State Insurance
Introduced. 568. >
BLACK MARKETING—
Question re in new Motor Cars sold

against Chief Commissioner’s permits. 298,
BOARDING(S)—

Question re i
Travelling: and protect:ou of Members
of the Constituent Assembly. 1093-95.

WILD BEARS —

Question re damage to crops by domesticated
kept by Intimrardars of Ajmer-Mer-
wara. 543,
BOGY—
Question re through —— between Patna and
Dehra Dun. 1
BOILERS (AMEND'\IE\T) BILL.
See “Indian > under “Bill(s)”.

% =

BOOKING—
Question re— <
Lack of facilities for goods at Ghorpuri
Station. 1043,
Shortage of of Timber on the Satpura
Division of B. N. Railway.  301-02.

BOMBAY—

Motjon for Ad]ournment re—
Communal Disturbances in Bengal ——
U. P., Bihar, etc.  98-103.

Question re—

Cancellation of Nngpur, Express
Trains, 544-45.

Dearness Allowance to Mmt ‘Workers in

929-30.

T ore)gn scholarships to students from ——

Province. 936-37.
8 Molestation of women by Railway police at.

Victoria Terminus, ——.  1009.

Objection by Muslims to the use by
All-Tndia Radio of Sanskritised Hindustani

4517.

Payment of interim relief to —— Mint
Workers, 930.

Payment-of War Bonus to —— Mint Em-
ployees. 931-32.

Permission to build more Sug&r Factories
in certain Canal Irrigated Deccan Area

BOMBAY—contd.

Question re—

Time scale of pay to temporary cadre of
Mint Employees.
Want of good cattle and handicap in grow-
ing foodgm.m in North Kanara District

94.
BO‘\!IB AY BARODE\ AND CENTRAL INDIA
RAILWAY—
See “Railway(s)”.
=

BOMBIN
Motion for Adjournment re—
of Tribal Areas in Waziristan.
105, 176.

Question re—
False propaganda in Tribal Areas re
1121-22,
of Tribal Areas in Waziristan. 615-16.
Protests in connection with the
Tribal Areas in N.W.F.P. 624-25.
BONUS—
Question re—

of

Payment of War Bonus to Bombay Mint
Employees. 931-32.
Victory —— to Vizagapatam Harbour and
Port Workmen. 526.
BOOKSTALL(S)—

Question re—
Monopoly of Messrs. A. H. Wheeler & Co.

for running on most Railways.
500-01.
Tenders  for Licences on Railways.

12-13.

BOSE, SUBHAS CHANDRA—
Question re—
Ban on Netaji 229.

Engquiries re death of Netaji

. 212-13.

Grant of compensation  to Syt. Uttam
Chand, host of — — in Afghanistan 10.5.
Information re— 225
BOTANICAL SURVEY—
Demand for Excess
in respect of
BRASS SHEETS—
Question To—
Allotment to Assam of quota of direct
supply of Cycles, Cloth and Corru-
gated Iron Sheets. 777-78.
Monopoly of certain Firms for importing

BRETTON WOODS AGREEMENT(S)—

Grant  for 1943-44
49,

Motion re third report of the Committee on
. 109- 31 177-202.
Questi of Gi or and

future lmbxlmes as a result of . 681,

BRETTON WOODS CONFERENCE AGREE-
MENTS—

Presidency. 1042,
Strike by the Naval Ratings in ——.
950-51.

of Province. 86. Pres ntation of the third Interim Report of

Permits to Brokers to import Glass the Committee107,132 —36
Bangles from Czechoslovakia, 787. BRIDGE (8)

Proposed 1 of Message Rate re— . 5
system for Telephone charges in Karachi C°“‘St"“°t‘°“ ofie over the Ganges
Abmedabad  and 541-42. o Diftrice 300, -

rovision for pedestrian traffic by the side
Reanm:-tl :f peyment of §xpensi;_by Govern- of all Railway Culverts and ——. 204,
¥ 9391 iRrEeputation o; int workers: R.ilway over the river Banguli near
i - Mahimaganj Station on Bengal Assam
Ship building yard at Bhatkal in —— Railway. 1044-45.

Renovation of Dufferin Railway—— at
« Benares. 41-41.
W. Railway.

Rivaz on N,

774.
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BRITISHER(S)—

Question re—Recruitment of Europeans and
to services in India. 685-86°

BRITISH COLUMBIA—
Question re disabilities of Domiciled Indiars

in (Canada). 611

BRITISH DOMINIONS—

See **Dominions’.

BRITISH GOVERNMENT(S)—
Question re-—

Financing of India by from the Empire
Dollar Pool for purchase of capital
goods.  694-96.

Loss to Indians in South East Asia by the
refusal of to substitute Japanese
Currency by British Notes.  627.

BRITISH OTHER RANKS—
Question re in RIAF. 1196.
BRITISH RESERVE—
Question re rceentering of inhabitants in
— Manipur. 1223-24, 3
BRITISH SOLDIERS— :
See ‘“‘Soldier(s)”.
BRITISH TROOPS—
See “Troop(s)”. 937.

BROADCAST(S)—
Question re—
Time given to of Bnglish and Indian
Musgic and talks. 951-52.
Use of persianised urdu in Br
Hindustani News Bulletins by the All
India Radio. 924-25.
BROADCASTING—
Question re—
station at Jubbulpore. 1166.
stations in India. 955.
BROADCASTING STATION(S)—
Question re at Karachi, 225-26.
BROKER(S)—
Question re permits to Bombay to import
Glass Bangles from Czechoslovakia. T787.
BRUSSELS—
Question re quota of reparations allotted to
India by the Reparations Agency

=P

377,

BUDGET—
Question re—— for the Tribal Areas in Assam,

165-66.
BUILDING(S)—
Question 7e—
Government. assistance to private ——
activities, 241.

in Ward No. 14, Delhi, not acquired by
Delhi Improvement Trust. 458

Policy re temporary brick structures erected
for War purposes in Delhi and elsewhere.
147-49.

Provision of G t —— for
in Rural Areas in Centrally Administered
Areas. 939.

Steps to encourage

QSohool

of houses in India.

pBUILDING MATERIAL(S)—
Question re—

Prices of —— in Delhi. 1107-08.
Relaxation of Control on ——. 560-65.
BURMA— “

Question re—
refugees serving in Central Govern-
ment. 1162-63.

Emigration of Indian Workers to —— and
Malaya. 167-69.

Number of Indians residing in Common-
wealth Countries (e.g..——; Malaya, Austra-
lia, etc.) before and after War. 635-37.

Prices of Articles received from and des-
patched to Burma. 632-33.

Prices  of Essential , Commodities for Indian
Labourers in 5 %

Restrictions  on the entry of Indians into

152-53.

Supply - of timber from
and Indian forests. 1017-19.

Trade  Relations between India and ——

153-54.

BUSINESS —

Question e desirability of introducing Hindus-
tani for the conduct of of Legislative
Assembly. 1091-92.

BUSINESS, STATEMENY OF—

by the Honourable Pandit Jawahar
Lal Nehru. v

BUS SERVICE— E

Question re monopolyTof the G.N.L.T. Co. fop
Tunnin,

Andamans

g —— in Delhi Province. ‘18-‘.9
BY-PRODUCT(S)— ;
Question re— =

of Coal. 553-54.

Manufacture of of coal. 395.
=20
CABINET MINISTERS—
See * Ministers ™' ~

CABINET MISSION—

Question 7e cost to Government of India of
special train for Mr. M. K. Gendhi to parti-
cipate in talks with ——. 93.

CABLE COMMUNICATIONS COMPANY —
See ¢ Company

CALCUTTA— =
Motion for Adjournment re communal Diss

turbances in ——. 103, 104, 105-06-
Question re— :
Apyointment  of Sir Patrick Spens,
Chief Justice of India as Chairman of

Disturbances Commission. 385,

Bagic salury of junior clerks under the
Deputy Controller of Stationery, ——.
846.

Bffect of Communal Disturbances on the
working  of Telephone System.
45.

Failure of Telephone Service in ——during

the Communal Disturbances. '46-47.
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OALCUTTA—contd.
Question re—

Posting of Armed Forces in
ern Bengal. 054,

Proposals by Bengal Nagpur Railway to
divert through passenger trains between
Madras and from Simhachalam to
Anakapalli direct. 527.

Proposal by the Commissioners of the port
of for a Canal from Kidderpore to
Diamond Harbour. 299-300.

Protection of Railway Passengers from
lawlessness in 73.

Recall of Government of Tndin offices from
Simla and to New Delhi and pressure
on housing in New Delhi. ‘850-52.

Removal of British Soldiers from

233.

and Ea t-

Reports of lawle: 58ness in and Bastern
Bengal published in the Amrita” Bazar
Patriko. 953, >

Transfer of ¥, I. Railway Claims Office
from Benares to 81.
Transfer of Lahore Mint to Caloutte.
CANADA—
Question re disabilities of Irdians in Common-
wealth Coantries (e.g., Ceylon, South and
Bast Africa, -, Bagt Indies, ete.). 637-

684,

43,
CANAL(S)—
Question re proposal by the CommissionerS

of the Port of Caleutta for a—— from
Kidderpore to Diamond Harbour. 289-
300.
CANDIDATE(S)—
for Govern-

ment service. 685,
CAPE OF GOOD HOPE— S )
Question re letter of Government of
to Government of India assuring equal treat-
ment to Indian Labourers. 1123.
CAPITAL(S)—
Question re control of allmnee between Indian
and Foreign
GAPITAL CONTROL—- =
" Questior re Tearons for mamtnmmg —_—
455-56.
CAPITAL GOOD(S)—
Questionre finarcing of India by British Co-
vernment from the Empire dollar pool for

purchase of 694-96. .
CAPITAL ISSUES—
~ Question re—
Control on ———, 451,
Permission for——,  453-54,

Registration of new fitms after control of
- 1178 E

CAPITAL PUNISHMENT(S)—
Question #e abolition of
CARRIAGE(S)—

Question re composite
ween Hissar and Delhi.

281,

in night Train bet-
788.

CARS

See  Motor ——.”

CASH—

Question re non-return of and the Valu-
ables removed from persons of arrested
LN.A.men. 1204-05.

CASTE(S)—

Question re elimination from documents by
High Courts of a Party’s 5 sub and:
Religion. 754-55. g

CASTOR OIL—

Question re licences for export of ——.
18, 855. -
UALTY(IES)—
Question re—

among Railway Staff during commu-
ual disturbinces in Bengal. 782-83.

Particulars of public killed or injured while:

travelling on Rallways during communak

617-

C

riots in Bengal 784.
CATERING—
Question re and vending on State Rail~

ways., 287-88.

CATTLE—
Question re—

Crop and —— insurance schcmes suggested
by Dr. B. V. N. Naidu to the Madras
Government. 1044,

Loss of —— due to infectious diseases.
1033-35.

Restrictions on Export of Indian —— after-

lapre of Defence of India Rules.  741.
Slaughter of 1
‘Want of good and handicap in growing
foodgrains in North Kanara District in
Bombay. 94.
CATTLE BYRES—

Question re allotment of —— in New Delhi
to Gowalas. 85.

CAYLEY, MR. H. D.—

Qath of Office. 827,
CENSOR—

Questionre—— of correspond: 905.
CENSUS—

Demand for Excess Grant for 1943-44 in res-
pect of . 350,

Question re—— of libraries in British India
692-93.
CENTRAL BOARD OF REVENUE—
Demand for Excess Grant for 1943-44
respect of . 348.
CENTRAL EXCISE DUTIES—
Demand for ‘Excess Grant for 1943-44 in
respect of——348.
CENTRAL EXCISES A\'D SALT ACT—
-See “* Act(s) .
CENTRAL GOVERNMENT—
Question re—
Burma refugem

in

serving in——, 1162:
Cont‘rov?rsy between the and the-
Bengal Government over prices of jute-

T and jute manufactures. 172-73.
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CENTRAL GOVERNM SNT—contd.
Question re —contd.
Deputationof C.I. D. Offizers of the
to Provinces for detection of cases
of corruption, etc. 948-49.

Extension in Service to Gazetted Officers
under — . 90.

Subventions, Loins or Advances paid to
Bengal Governnent by  the ——for
* Famins, ete. 242,

Lh N’ l‘RA.' LEGISLATURE—
‘¢ Legislature, Central *’, 1118-20.
CENTRAL PROVINCE(S)—
Question re—

Comperative prices of Lac, Wheatand Rice
in the . 300, 1236.

Development of mineral, thermal and Hydro
Electric resources of Nerbudda territories
of 838.

CENTRAL PROVINCES AND BERAR——
Question re—
Permission for Publication of Newspapers in
after termination of hostilities and
the Quota of News Print demanded by
the Sewak. 18.
Tele-Prirter News Service facilities for ——
748,
Lh.\TRAL PUBLIC
MENT—
Question re—

Housing sccommodation in provinces for
offices of the 849,

Sub-divisional officers in the §
44,

CENTRAL SERVICE(S)—
See * Service(s) . ;
CENTRALLY ADMINISTERED AREA(S)—
Question re—

Abolition of Zimindari, Jagirdari and
Istimrari systems in Ajmer Merwara and
other . b43.

Honorary Magistrates in the

WORKS DEPART-

843-

705.

CHAMAN LALL, DIWAN—contd.
Quession Supply re—
Adjudicators award on the dispute of the
Goverament of Indiv

1109.
As ets in India of United Kingdom Na--
tionals. 696.

Remarks of Dr. Hugh Dalton, Chncellor
of Hxchequer re recovery of Sterling
Balances, 442,

Rent of requisitioned proparties. 1160.

With irawal of Indian Troops from Basrah.

Resolution re running of Oivil Aviation as &
State Department. 712, 713, 736-37, 1218,
Special Murriage (A nendment) Bill,
M ition to refer to Select Committee. 1147,
CHANCELLOR OF EXCHEQUER—

Question re remarks of Dr. Hugh Dalton
rerecovery of Sterling Balances. 441-

42,
CHANDA, MR. ARUN KUMAR—
Oath of Office. 493,
CHANDITALA—
Question re improvement of Old Benares Road
between and Sheakhale. 781.
CHANDPUR—
Question re eviction of refugees from ——
Station by Railway authorities. 399-400
CHARTER(S)—
Quesvion re adoption of Miners’ by the
International Industrial Coxnmntpe on
Conl. 169-70.

CHATTERJEE, LT.-COL. DR. J. C.—

Press  Workers.
-

Motion re third report of the Committee on, >

Brottor Woods Agreements.  184-80.

Question re-—

Central Scheduled Castes Scholarships
220-22.

Monopoly of the G. N. I. T. Go. for running
Bus Service in Delhi Province. 18-19.
Question Supplementry re—
Allowance to Memoers of the Constituent

Numbers of Schools in Assembly. 610.
Provision of Government Bmldmw- for A ts to the v. in Secretary
Schools in Rural Areas in ——. 939, of States and to Central Services. 214,
. — Cry of ‘ Hindu Pani’ and" ‘ Islami Chai’
CEYLON: % Railizay Stations. 754,
Question re— 3 = +ohlic) t —of Indian Dipl Ror-
Disabilities of Indians in vice. 383-84. 2

Souf-h and East
637-

Countries (e.g.,
Africa, Canada, East Indies, ete.).
43.

Export of Benar:s silk to —— and Hejaz-

Indim; interest re Trade with —— in
Copra and Copra oil. 829-31.
Treatment of Indian Labour in ——. 634,
CHAIRMAN(EN)—
See * Panel of 2%
CHAMAN LALL, DIWAN—
Motion re Food Situation. 569, 574-80, 601,
2

Mot—iZm re Payment to United Nations Relief
and Rehabilitacion administration. 1251.

Existence of mineral sources of Atomie
energy in India and its control dnd
development. 389-

Ex-service W. A. C. (I) s seeking employ-
ment in Civil life. 380,

Facilities for pxmannuerq in New Design
Third and Inter Class Coaches on Rail-
ways. 499,

In-rease of Petrol Ration of members of
Legislative and Constibuent Assembly,

500.
Monopolies in the Interme diate Board.
Ajmer, 443.
Policy re temporar - brick structures erccted
foIBWnr purposes in Delhi and elsewhere,
148.
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CHATTERJEE DR. J. C.—contd.

¥

b
;
p

DOHAUDHURI,

Question (Supply) re—contd.

CHAUDHURI,
KUMAR—contd.
Q Tonin

SREEJUT ROHINI

id.

Progress of work by the Pay Co ission
446, ~

Reports of the Labour Investigtion Com-
mittee on the condition of Labourers in
Mica Minesand Rikshaw and Hand cart
pullers. 832,

Revision ~ of pay of Men in Civil and
Military Services. 4415

Rules re Military Pensions, Gratuities, ete.
in force in U. 8, A. and British Dominions.

Training of Indian Personnel for the Armed
Forces. 452, 453.

Transport difficulties in Delhi. 13.

Views of Interim Government on National
ization of Transport Services. 496-

97,
SREEJUT ROHINI
KUMAR—

Banking Companies (restriction of Branches)
Bill.

Motions to consider and to refer to select
Committee. 1069-71.

Demand for supplementary grant for 1945-
46 Railways in respect of Railway Board.
1279-80, 1281.

Hssential Supplies (Temporary Powers) Bill,

Motion to pay. 864-65.

Hindu Marriage disabilities removal Bill.

676.

Motion re—
Food Situation, 594-96, 607.

Third report of the Committee on Bretton
Woods Agreements. 184

Question re—

Admission of students from Assam into
Colleges affiliated to - Benares Hindu,
Aligarh and Delhi  Universities.
944-45.

Admission of students from India in Colleges
inU.8. A and U. K. 945-47.

Allotment to Assam of Quota of Direct
Supply of .rass Sheets, Cycles, Cloth and
Corrugated Iron Sheets. 777, 78.

Appointments to Indian Diplomatic Ser-
vice. .

B.O.R.’sinR.I. A. F. 1196.

Budget for the Tribal Areas. in Assam.
165-66.

Deputation of C. I. D. Officers of the Central
Government to Provinces for detection of
cases of corruption ete. 948-49.

Excise duty on Betel Nuts. 949,

Extension of Bengal Assam Railway Line
from Rangapara to Tezpur Town. 778-
79.

Hydro electric projects in Assam. 836.

Letter of Government of Cape of Good
Hope to Government of India assuring
equal treatment to Indian Lahdurers.
1123,

Low Control Prices of Paddy and Rice in
Assam. 776-77.

Money and Officers for the administration
of Tribal Areas in Assam. 162-64.

Nationalization of petrdleum companies.
856.

Officers of the Provincial Civil Service or on
the listed Posts serving in Government of
India. 647-48. .

Permission to Members of Constituent
Asgembly to move in excluded and tribal
Areas of Assam, Manipur, Khasi and
Jaintia Hill States. 1120-21.

Recommendations of Pay Commission re
personnel of R. I. A. F. 1196.

Re-entering of inhabitants in British Re-
serve, Manipur. 1223-24.

Registered trade unions in Tea Estates

56.

Repeal of * Chin Hill Regulation .”” 857.

Return to Imphal in Manipur State of
evacuated Indian traders. 857-58.

Shooting of an Indian Labourer by Euro-
pean Manager of the Santak Tea Estate
in Assam. 1117-18.

Sugar,Gur, Salt and Dal Quota in Assam
776.

Supply of Quinine and Cinchona to Pro-
vinces. 1191-95.

Terms and conditions of agreement fcr
engagement of R. I. A. F. Personnel.
1195-96.

Trisl Areas in Assam. 164-, 165.
Question (Supply) re—
Appointn to the V. in Secretary

“of States and to Central Services. 215.
Attack at Dasna on pilgrim train from
Garhmukteshwar. 957.

Catering and vending on State Railways

Co;tox.x Textile Factories in India. 9.

Cultivation and manufacture of opium in
India. 447,

Deterioration of Food in Bengal. 518.

Facilities for passengers in New Design
Third and Inter Class Coaches on Rail-
ways. 498,

Honorary Magistrates in the Centrally
administered Areas. 705.

Sinking of Wells and Tube-wells as a result
of * Grow More Food
285.

Transport Difficulties in Delhi. 14.

Special marriage (amendment) Bill.

Motion to refer to Select Committee,

1152, 1153. s L

Special Tribunals (Supplementary Pro-

visions) Bill.  981.

CHECK—
Question re steps to —— the rising of prices
and wages. 455
CHEMICAL FERTILIZER—
See * Fertilizers .
CHENAB—
Q ion re fer of stati

of the Army
Remount Department From—— Area to
Montgomery District. 933-34.

Campaign. \
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CHETTIAR, SRI T. A. RAMALINGAM—
Industrial Disputes Bill.

Motions to refer to Select Committee and to
circulate. 419-22.

Motion re Food Situation.

Question re —

Facilities to Indian Nationals in French
Tndo-China to send money to India.
1114-15.

Passage and other facilities to Indian
Nationals in Saigon. 1115.

Question (Supply.) re—

Desirability of introducing Hindustani for

the conduct of business of Legislative

596-97.

Assembly. 1092.

Monopoly and Price Pooling Arrangements
in U. K.re Textile and Printing Ma-
chinery.. 632.

Number and location of Aerodromes main-
tained for Military purposes. 909,
Number of Controls under Commerce De-

partment. 391.
CHIEF COMMISSIONER—
Question re—

of Delhi Pro-

Advisory Council for the
vince. 1199,
Dissatisfaction against the administration
of 705.
Fresh requisitioning of accommodation by
, Delhi. 151-52.
CHIN HILL—
Question re repeal of

Regulation .

857.
CHUMMERY(IES).—
Question re—
Constructions'of —— in Lodi Road Colony.
1105-06.
High Rent charged from Government Ser-
vants for in Lodi Road Colony.

1106.
CHIUNDRIGAR, THE HONOURABLE MR.

= Iiemand for supplementary grant for 1946-
47 in respect of Commerce Department.
1259-60 ,1261.

indian Tea Control (Amendment) Bill.

1245-46, 1247.

I (Second A d t) Bill,

Motion re Appointment of certain mem-
bérs to Select Committee. 1237.

Indian Tea Control (Amendment) Bill,
Motion for leave to introduce. 793.
Motion re Payment to United Nations Re-

CIRCULATION—
Question re inflation due to abnormal number
of curreney notes in —— 454,
CIVIC GUARDS—
Question re creation of
corps. 1164-65.
CIVIL AVIATION—
Resolution re the’running of —— as a Stat®
Department. 709-740.
See ** Aviation Civil ',
See * Aviation .
CIVIL AVIATION DIRECTORATE—
Question re posts above Rs. 500 in ——

and civil defence

CIVIL DEFENCE CORPS—
Question re creation of civie guards and ——-
1164-65.
CIVIL SUPPLY DEPARTMENT—
See *“ Supply Department *'.
CIVIL SURGEON(S)—
Question re reservation of posts of
European I. M. 8. officers. 1155-56.

OIVIL VETERINARY SERVICES.—
Demand for supplementary grant for 1946-47.

for

1267,
CLAIM OFFICE—
Questipn re transfer of E. I. Railway
Benares to Caleutta. 81.

OLASS(ES)—
Question re —optional subjects in Secondary
—in Ajmer-Merwara. 937-38,

CLASSIFICATION(S)—

from

-~

Question re classification of T. Ny AL Prisoners.

72,

CLERK(S)—
Question re—
on Medical Leave summoned for the
Income-Tax Department test in Sind
Circle, 234, ~
Grant of éxtensions fo postmasters and
ostal . 560,
Holidays to Administration —— in the
Sind Area of N. W. Railway. 288-80.
New Scales of pay for Old in Income-
Tax Office, Sind, who were reverted and
then promoted. 448-49.

Order by the Divisional Accounts Officers,
N. W. Railway, Karachi to ——studying
in Colleges. 58. S

_lief and Rehabilitation Ad
1249-52, 1256-57.
Oath of Office. 1.
Registration of Transferred Companies
(Amendment) Bill.

Supervisory allowance to of Military
A ts Department. 952-53.
Working hours for in Stores Depart-

ment of B., B. & C. I. Railway. 1045-

Motion for leave to introduce. 567.
Regi i ferred C

4% O J
(Amendment) Bill.
Motion to consider. 1247, 1248-49.
CHURCH(ES)—
Question re ber of —— mat d for
British Troops in India. 937.
CINCHONA—

Question re supply of Quinine and — to
Provinces. 91-95.

46.
CLOTH—
Question re—

Allotment to Assam of Quota of direct
supply of Brass Sheets, Cycles, and
Corrugated Iron Sheets. 777-78.

Yarn position. 64. 2
— Zuots for hand dyers and hand printers
of Ajmer-Merwara. 1235.

Complaint re export of timber, steel, ——

mg cotton from India. 838-39.
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COLLEGE(S)—
LOTE s Quoslin(f:
» stion re—contd. X =23
:( Ql:fonsumn }:hon of —— in'N. W. F. Provinces. Difficultios of overseas Indian students
seeking * admission to —— in India.
Co nbnes to which Export of Sugar and 3.
= is permitted froxrg India. 612-15. Order by the Divisional Accounts Officers,
Hoavy profits to Textile Factcries on sale N. W. Railway, Karachi to Clerks study-
755-58. ing in 58.
of s
Licences for sale of Oilseeds, and | GOLOUR—
Iron. 743 3 S
Loss to Government due to underband Q‘“‘““’"{, re removal of —— pn:;_udwe and
practices in the export trade S favouritism in W. A. C. (I). 1156.
394-95. - i COMEBINED FOOD BOARD(S)—
Mothod of fixation of prices of Yarn and Quostion re constitutional position re Mem-
et 768-69 < e bership of India of International bodies e.g.
Production of and Yarn. 744-45. 535-36
COACHES — COMMERCE DEPARTMENT—
Question re — 5 2
Air Conditioned between Dellii and Demand  for Excess Gx'u.nt. for 1943-44in
Ahmedabad. 1037-38. rospect of 2
Pacilities for passengers ‘in New Design Demand fo| supp]emenmrygmnt for 1946-47.
Third and Inter Class—— on Railways. 1259-6
498-99. Qne‘;mon re—
Provision of electric fans in Third class Empl?ymm\l of superannuated Personnel
on Government Railways. 544. in Commerce 840-41.
Running of Inter Class sleeping —— bet- Number of controls under 390-92.

ween Benares Cantonment and Howrah | COMMERCIAL INSPECTORS—
on E. I. Railway. 1012-13. See * Inspactor(s).”
i ey COMMISSION(S)— e

Question re— .
Action of goods Inspector Belangunj Slm- Question e

tion, Agra in the matter of short, supply
of Fuel and ——. 787,
Adoption of Mmers Charter by the Inter-
ation ial O oA e
169-70. \

By-products cf——-——. 553-04.

—— for Railways. 781-82.

Doemand for a Tripartite Conference on ——
Industry in the Standing Labour Commi-
ttee. 170.

Manufacture of by-products of 395.

Names of Mines and Expenditure incurred
by Government in working Open Cut——
Mining Plants. 84-85.

COALFIELD COMMISSION—

Question re recommendation by the Indian
1099 =

GOAL MINING— .
Question re directorate of Open Cut ——
73. ’
COCONUT—
Quastion reprice of —.  1049-50.

COCONUT COMMITTEE (AME\DMEVT)

1;,_.
S “ Indian —— " under “ Bill(s).”

CODE OF CRIMINAL: PROCEDURE (AMEN-

CODE OF CRIMINAL PROCEDURE (SECOND

AMENDMENT) BILL—
See ** Bill(s) .

COFFEE MARKET EXPANSION (AMEND-

MENT) B
See Blll(s) 5

COINAGE—

Question re silver realized from the wit
drawal of Silver — . 227.28.

Appointment of Army Reorganization——
for Post War Indian Army. 216-17,
Appointment of Sir Patrick Spens, Chief
Justics of Indiaas Chairman of Calcutta

Disturbances ——. 385,

—— to British Firm for Purchase of Ma-
chinery for Fertilizer Factory at Sindri.
494-95.
irant of —— to overage Fmorgeuc) Com™

missioned Officers. 1187-88

Grant of emergency at ﬁhe instance
of Directorate of Public Relations and
Officers in the Fauji Akhbar. 898-

903.

Industrial —— . 7-8,

Permanent—— in the Royal Indian Navy
o Muslim: 456-57.

Permanont; - m‘ Indians. 217-18,
Recommendations of the Road Rollor-——
514-17
COMMISSIONED OFFICERS—
ce ** Officer(s).”
COMMITTEE(S)—

Election of a Member to Standing Advisory
—— for Indusbnes and Supplies Depart-
ment. 647,

Eloction of a Member to the Public Accounts—

1056.

Election of a Member to the Standing —— on,
pilgrimage to the Hejaz.

Election of Members to the Defence Consul-
tative —— . 657-58.

Motion re—
‘Blection of a M-mber to Standing Advisory

—— for Department of Industries and
> Supplies. 459.
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COMMITTEE(S)—contd. COMPENSATION(S)—
’\lotlrm re—contd. Question re—
of a ber to Standing —— on Award by Special Arbitration Court ro-
Pllgmmaga to Hejas. 862. garding ——for Betelnut Gardens in

Eleetion of a Member to the Public Accounts

Election of Msmbers to Defence Consul-

tative . 459-60.
Third report of the on Bretton Woods
Agreoments.  177-202.
Question re—
Advisory —— on Railways. 19.

Appointment of a Tu\n,tmn Enquiry ——.
436-37.

Payments to Mr. Glover by Indian an
Cess —— with Central Gov
sanction. 302-03.

Reports of the Labour Investigation
on the condition of Labourers in Mica
Mines and Rikshaw and Hand-cart pul-
Jers. 831-33.

Select —— on Insurance and other Bills,
744,

Steps re eradication of
railway and n.ppomtmen!. of High Power

« 540-41.
Report of the Public Accounts —— on the
Accounts of 1043-44. 330-47.
* See Labour —. . 70.
COMMITTEE ON PETITIONS—
Appointment of ——. 2,

COMMONWEALTH COUNTRY (IES)—
Question re—
Disabilities of Indians in Commonwealth
—— (e.g., Ceylon, South and East Africa

corruption in [

South Kanara. 84.
—— for acquired Land in South Kerana
84.

—— Schedule for acquired houses by the
Delhi Improvement Trust. 458.

Grant of to Syt Uttam Chand, Host
of Shri Subhas Chandra Bose in Afghan-
istan. 1095.

Income-Tax on —— for Lands ac qmr(-d of
War purposes in Benares. 232-3
ar —— to Indian Personnel of Indian
Forces. 925-26.
COMPENSATORY ALLOWANCE—
See  Allowance(s) .
COMPLAINT(S)— -
Question re—
—— against Contractors of Aerated Water
Supply on E. Section of N. W. Railway.
67.

—— against the personnel of delegation
&ppointed by the Interim Government
for International Orgamsations. 154-
61.

—— re inefficiency of Tolephone system in
Karachi. 542.

COMPOSITE CARRIAGE—
See * Carriage(s) .
CONCESSION(S)—

Question re restoration of pre-war Rail
to Passengers. 293.

Canada, Bast Tndice, ote.).. 637.43 CONDHNSHR(E) 2 o o
Number of Indians residing in Common- Q‘igi?:;;n;c SOPR.Y O A
wealt e.g., Burma, Malaya, 2 2
Australia, ete.) before and after War. CONDOLENCE— i 4
635-37. Deaths of Mr. Bhulabhai Qi(li)esm ‘and Dr,
3 3 O Hassan Suhrawardy. 94-96. 5
COMMUNAL DISTURBANCES Deaths of Pandit Madan Mohan Malaviya -~
See ** Disturbancos and Sir Sivaswami Aiyar. 958-60.
COMMUNAL RIOTS— CONFERENCE(S)—
See “ Riot(s) . Quiestibnipiis ?
SOMMUNICATIONS DEPARMENT— . Civil Aviation 495-96.
Question re superannuated Officersin — Resolutions cf the Second Foreign Minis-
1023-24. tors’ in Moscow. 66. a
COMPANY(IES)— Tnpa,rtxt,eL bour—.  1116-17.
Question ﬁe—) CONGRESS VOL}TNE‘DER(S)——
Indian Radio and cable See ** Vol (s) . 305.
—— limitted.  767-68. CONGRESSMAN (EN)—
Individuals and —— assessed to Income- Question re passports for Foreign countrics
Thax on Incomes over one crore of rupee to Indian National —. 835.

during 1945-46. 690, 1236,
Companies (Amendment) Bill—
See « [ndmn ** under ““ Bill(s) "',
Mot vty

»

under * Blll(s) s
o] )MI’ARTMENT(S)—
Question re—
Platforms of the Kharagpur Station and

defective roofs of Train on Bengal
Nagpur Railway. 60.

Rofurnishing of —= on Radway Trains.
40,

CONSTITUENT ASSEMBLY—
Demand for supplementarygrant for 1946-47,
1259.

Question re—

A.Ilcwunce to Members of the —_—— 610 P15
for ti

of the —. 10!

Date of Seaslon of the —_—
ASSEMBLY
Increase of petrol ration of members of

616-17.

Leglslntxve and—, 499-500.

Travelling and protecnun of Members &
3-95.

|
|
j
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CONSTITUENT ASSEMBLY—contd.
Question re—

& Permission to Members of to move in
excluded and tribal Aveas of Assam,
Manipur, Khasi and Jaintia Hill States,
1120-21:

Representation of tribal people in the Ad-
visory Council of 847.

Representation of tribes in excluded and
partially excluded areas in the Advisory
Council of the 847,

Representation of Weavers, ete., on the

Advisory Council of 847.
CONSTRUCTION(S) -~

Question re pnorlty of — Of New Railway

Lines. 55-58
CONTRACT(S)—

Question re communal conslderahons in allot-
ment of for European style Tea
Rooms at Tando  Adam Station of N.W.
Railway. 751-52. 3

CONTRACTOR(S)—
. Question re complaints against of aera-

ted water supply on E. Section of N.

W. Railway. 67.

CONTRIBUTION—

Question re Government —— to Indian La-

bour Federation. 1222, .
CONTROL(S)—

Motion for Adjournment re Jute ——.

Question re—

——— of alliance between Indian and Foren@m

capital. 1173
—_— of export price of Jute in Bengal.
A 619-2

S of pnce, supply and distribution of

foodstuffs in Bengal,  56-58.

on Capital Issues. 451.

on export of cotton hard waste.
618-19.

on fuel oil imports. 772-73.

on sale of motor cars. 773.

2 ——under ths Industries -and Supplies

Department. 510-12.

De- —— of sugar. 11-12.

Government plans re mseting shortage of
accommodation and —— of rents.
149-50.

Number of under Commerce Depart-
ment. 390-92.

Policy re on African and Sudanese
Cotton. 392-93.

Registration of new firms after —on Capital
Issues. 1173.

Relaxation of on building materials,
560-65.

Removal of ——. 37.

Removal of in commodities other than
foodstuffs and promotion of co-operative
socisties for supply of essential commo-
dities. 38.

See also ‘“‘ Rent

3 CONTROL PRICE— .

. See ‘“ Price .

CONVENTION(S)— <

Question re—
Ratification of of the International
Labour Organization  concerning
maritime workers, 847-4g.

21
CONVENTION (S;—contd.
Qu _stion re—
Revision of ——re sepuration of Railway

Finn:nee from Generel Finance. 513.
CONVIGCTION(S)—

Question re —— of Indian en agents in
India. 1197-98. e
COOLY(IES)—
Question re —
Payment to —— for handling of parcels
at Howrah Station. 83.
Utilization of inferior staff for jobs by
Posts and Telegraphs officers. 521,

CO-OPERATIVE FARMING—
See ““ Farming .

CO-OPERATIVE MOV’EJ\fENT( S)—
Qu;:gtion re inquiry into the —— in India.

CO-OPERATIVE SOCIETY(IES)—

Question re removal of controls in commodi-
ties other than foodstuffs and promotion
of —— for supply of essential commodi-

ties. 38,
COORG—

Notification re amendments to Motor
Vehicles Rules, 1940, Laid on the Table.
320, 362-70.

Question re allotment of new motor cars to
——. 1043.

COPRA— »

Queshon re Indian inverest re trade with Cey-
lon in -—— and copra oil. 820-31.
CORPORATION—

Question re Municipal —— for Delhi 1181,
CORRFSPO\'D]' NCE-
. 905,
CORRUGATED IRON SHEETS—
See ** Iron sheets, corrugated ™.
CORRUPTION—
Question re—
in Civil Supply Department of
Central and Provincial  Governments.
1047.

—— in Railway Department Employees
497,

—— in the Disposals Department. 759-61.

—— in the Engineering Branch of the
Posts and Telegfaphs Departmens. 520,

Deputation of C. I. D. Officers of the Central
Government to Provinces for detection of.
cases of —— ,etc. 948-49.

Steps re eradication of in Railways and
appointment of ngh Power Committee.
540-41.

CORRUPTION BILL — -

See * Prevention of —— * under * Bill(s) "

COTTAGE—

. Question re enquiry into the number of
workers employed in and industrial

concerns.  1235.
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COTTON—
Question re —
Allotment of textile mills for the
producing Provinces. 774
Ban sgmnsb production of —— in Madras!
770.

! (,-omplmnt re_export of timber, steel, cloth
and from India. 838-39.

toxtile factories in India. 8-10.

¢ Floor Prices’ of ——  769-70.

Manufacture of vegetable ghee from ——

seed. 1048,

Policy re control on African and Sudanese

©892-93.

Prices of ~——. 769.
Purchase of —— by the U. K. Government.
433, 780.

QOTTON MILL(S) —
See “Mil (s)".

COTTON TEXTILES —
See “Textile(s) .

CULTIVATION—contd.
Qu stien re —
near Queensway in New Dolhi. 1052.
of land near Secretariat and War
Memorial Arch, New Delhi. 38-39.
—— of tea in India. 849.
CULTIVATOR(S)—
Question re decision of Interim
re higher prices for Bengal ——.
CURFEW ORDER - -
Announcement re the supply of Assembly
agenda, ete., to Members on account of the
imposition of in Delhi. 862.
CURRENCY (IES)—
Demand for Supplementary Grant for 1946-47.
1268-69.
Question re—
Inflationary —— policy. 924,
Loss to Indians in Malaya due to change of

1089.

Loss to Indians in South East Asia by the
refusal of British Government to substi-

COTTON YARN— D
o5 PN 2 ‘tst%ge Japanese —— by British Notes.
‘COUNCIL HOUSE— Position of India in the matter of dollars
Motion for Adjournment re — and hard —— . 698-701.
Use of taar gas outside the 3 107. CURRENCY NOTES—
Use of tear gas outside the —— on the 28th Question re—
October 1946.  176-77. Inflation due to abnormal number of ——
INCIL OF STATE— in circulation. 454,
COUNCIL OF Results of demonetization of ——. 444-
Message from the —— . 1208. 45,
OOUBT(S)— CUSTODIAN OF ENEMY PROPERTY —
re elimination ®rom d ts b - oy " GF-Brisah
H‘Eh* — of a party’s caste, sub-caste and reixdenca in South East Asiain the matter
religion. 75455 of return of property by the —— after
CRIMINAL INVESTIGATION DEPART- reconquest, 627-28.
MENT— CUSTOMS HOUSE —

Question re deputation of officers of the
Central Government to Provinces for de-
tection of cases of corruption, etc. 948.49.

CRIMINAL PROCEDURE (AMENDMENT)
B L

= :
“ Coda of —— * under * Bill(s).”
ORIMINAL PROCEDURE (SECOND AMEND-

MENT) BILL -
See “Code of —— ** under * Bill(s) ”.
GBOP—

* Question re—

—— and cattle insurance schemes suggested
by Dr. B. V. N. Naidu to the Madras
Government. 1044,

Damage to by. domesticated wild
boars kept by Istimrardars of Ajmer-

Merwara. 543,
Policy of Government re increase to yield
of food 302,
CROWN REPRESENTATIVE—
Question re Political Adviser’ to the %
1090-91.
CULTIVATION—
Question re—
—— and manufacture of opium in India.
447,

— — and movemeit of foodgrains in Pro-
vinces since 1938. 51-53.

Questionro su-perﬂuoua oﬁiuarE in' Karachi
385. L4

CYCLE(S)—
Question re allotment to Assam of quota of
direct supply of brass uheets; 4 cloth
and corrugated iron sheets. 777-78.
CZECKOSLOVAKIA—
Question re permits to bombay br
import glass bangles from ——.

D
DACCA-MYMENSINGH—

Question re lawlessness on the —— and
Tipperah Sections of Bengal Assam Rail-
way. 43-44.

DAGGER(S)— \

Question re—
Action by the Police and Railway Autho-
rities rega.rdmg consignments of ——
and knives in transit. 62.
Parcels of kaives and — —, their
of origin and destination. ~ 62-63

DAL—

place-

Question re sugar, gur, salt and —— quota
in Assam, 776.

Government

%
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DALTOV Dr. HUGH—

Qunsuon re remarks of - Chancellor
of Exchequer re recovery of Sterling Bal-

DECISION (S)— cond-
Question re—

re_Province of Panth-Piploda. 689.

f & ances. 441-49, Publication of of Imcome-tax Appel-
DAM late Tribunal. 553.
l e 2 DEFENOE CONSULTATIVE COMMITTEE—
Question re— et 5 &
| Bhalkhra —— Project. 08. Committee(s) .
' Construction of a —-— across the Lax- DEFENCE FORCE(S)—
manatirtha River. 1235. G o ol = 1187.
\ ZEERORIRS . - 4. | DEFENCE OF INDIA RULES—
Question re assessment of —— on de- « i
requisitioned properties. S4. SI‘:;RAR]‘;lI?(;) s
&~  DAMODAR SWROOP, Syr. Sera— e - e e S G
»#  Question re— : Q“_&_L‘JI" ”0 12;'0 gh bogey between Patna and
Exemption to Lansdowne Cantonmen! —
Board against Defence India Rules [ DELA = L
controlling house rent. 93. : 2 Q e - by of F
Pay of employecs of Posts and T P ; attend to orders for Govemmenb
Department for strike riod.  775. publications.  617.
Restoration of agricultural land acquired DELEGATE(S)—

for war purposes in Bareilly District.
933.

DANI, Mr. G. B.—
Question re number of Indians in
855-56.
DASNA—
Question re attack at —— on pllgnm train
from Garhmukteshwar. 955-57
DEARNESS ALLOWANCE—
See *“ Allowances
DEATH—

« 77— of Mr. Bhulabhai Desai and Dr. Hassan
Suhrawardy. 94, 95.
of Pandit Mada.n Mohan Malaviya and

Germany,

Sir Sivaswami Aiyar.  958-60.
Question re—
Abolition of —— penalty. 1182,

—— of Mr. Bhulabhai Desat and Dr. Hassan,
2 Suhrawardy. 94.96.

——— of Mr. Xavier in Poona Mail. 81.

Enquiries 7'5 —— of Netaji Subhas Chandra

Bose. 2-13.

Bnquiry i.nbo circumstances of —— of
Major Donald, Political Agent, Waziris-
tan. 609,

DEATH DUTY (IES)—
Question re BIII for the impositions in India
-85.

of ——,
¥ DEBATE(S)—
Question re free supply of vernacular trans-
lation of of Central Legislature. 1120.
DECCAN—

Question 7e permission to bux]d more sugar
factories in certain canal

Question re—
Remarks of M. Molotov re Indian ——
in Paris Peace Conference, 846-47.
Selection of —— to Washington World
Food Board Commission.  550-52.
DELEGATION(S)—
Question re—
Complaints against the personnel of ——
appomted by the Interim Government
O

for Ints 154-
Goodwnll —— to Nepal. 628.
Indian —— to Undfited Nations Economio
and Social Council. 611-12.
Selection of personnel of Indian Delegzmon
toU. N. O. 623-24,
Reporh on the work of Indum —_— to the

Assembly “f the United Natmns —lm l
on the table. 177.
DELHI—

Announcement rez the supply of Assembly
agendn, ete., to Members on account of the
imposition of Curfew Order in ——.

Motion for Ad]mu'nment 76 rioting and blood

shed in City. 1055-56.
Question re—
Advisory Council for the Chief Commis-
sioner of Province. 1199,
Air conditioned coaches between —— and
Ahmedabad. 1037-38.

Auction of the property of Rumtal Ashram,
Kathuria Serai Mehrauli, —— Province.
915-19.

Blackmarketing in new motor cars sold
against Chief Commissioner’s permits
in—ru! 98 *

P

in Ward No. 14, ——, not ac-

B

> area of Bombay Province,
- DECISION(S)—

\ Question re—
—— ofthe Income-Tax Appellate Tri-

86.

bynal. 233.

quired by Improvement Trust.
Cancellation of fire" arms licences in ——
Province.  926-27.
Cancellation of gun licences by the Deputy
*  Commissioner, 943,
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DELHI—contd.
Question re— |
Cm:mb High Gourt a,tg— 1199.
for ired houses
by the Improvement Trust. 458,
Composlte carriage in night train between

Hissar and 8.

Daily air sorviece between —— and Mad-
ras. 1021-23.

Diplomas of the —— Polytechnic. 939-42,
1188-89.

Direct train between —— and Bhatinda

via Rewari. 787-88, 789.
District Board of 919-20.
Expenses of journey butween Hissar and
788.

Express train between and Madras.
761-62.

Fast express train between -—— and
Madras.

Fwe-yeur plan for expansion of ——
927

Fresh ing of a lation by
Chief Commissioner, ——. 151-52.

Fulfilment of aims of Improvement
Trust. 83.

Government Houses for Poor of Serai
Purani Idgah, , under the ——
Re-housing Scheme. 458,

Hariana express train between —— and
Hissar.

Monopoly of the G.N. L T. Co. for run-

ning bus service in Province.
18-19.
_ Municipal Corporation for ——. 1181

Notices under:U. P. Town Improvement
Act on residents of , Ward No. 14
(Serai Purani Idgah Scheme) 454,

Payment of bills for trunk/ telephone calls
to the Accounts Officer, Central Tele-
phone Revenue Accounting Office,
1011-12.

Permanent location in of the
Offices of Auditor General, Director of
Railway Audit and Accountant General,
Posts and Telegraphs. 928-2!

Policy re motor transport busmess and
Rall-Road Co-0 'dination Scheme in Ajmer-

Merwara, ——, etec.

Policy re temporary hr)ck structures
erected for war purposes in —— and
elsewhere. 147-49.

1107-

Prices of building material in ——.
08.

Protest against the Serai Purani Idgah
Scheme, Part I, in ——. 454~
Provision for dati of resid
of Serai Purani Idgah, 458.
Provision of electricity and water under
the Re-hﬁx\smg Scheme. 458.
Provision of waiting room in Income-Tax
co, —. 1179-80.
R. M. S. Réest House in Chandni Chowk,

Ramarks by Honourable Member for
Bxternal Affairs at Press Conference in
re Tribal Policy. 626.

DELH1—contd.

Quastion re—
Representations against the Serm Purant
Idgah Scheme in ¥
Requisitioning of Anand Pm'bab (Ramjas
College and School) Estate by——
Government. 88.
Rise in house-tax in ——. 936.

Running of a fast train between —— and
Madrvas, 752-53.

Sarai Pmam Idonh Housing Scheme in

Schedule for ﬁxmg of house tax in ——
Province. 953.
Shortage of
1095-96. -
Telephone connections in ——. 1040.
Third class tickets from —— to Bhatinda
by vhe Ahmedabad Express. 788.
Transport  difficulties in 13-14.
Victory Day Parade at ——.%66.
Delhi Special Police Establishment Bill—
See “ Btll(s) .

electric

supply in

DELHT UNIVERSITY—

See *° University(ies) .

DEMAND (S)—

Question re —— for a 'I'npurtlte Confer-
ence on Coal Industry in the Standing
Labour Committee. 170.

—— for Evcess Grant  for
respect of —

Administration of Justice, 348,

1943-44 in

Appropriation to Reserve. 402.
Botanical Survey. 349.

CUensus. 350,
Central Board of Revenue. 348,

Central Excise Duties. 348,

Commerce Department, 348,

Emigration—Internal. 350.

Finance Department. 348,

Indian Posts and Telegraphs Department.
350-353,

Indian Posts and Telegraphs—Stores Sus-
pense (Not charged toRevamm) 402,

Interest Charges. 402,

Interest Free Advances. 402.

Jails and Conviet Settloements. 349.

Lighthouses and Lightships. 349.

Meteorology. 349.

Ports and Pilotage. 349.

Working Expenses—Expenses of Electrical
Department. 401

Working E Exp of Ge 1)
Depnrtmenbs 401.
Working Expenses—Expenses of Traffic

Department. 401.
Working Expenses—Maintenance  and
Supply of Locomotive Power. * 401,

o
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DEMAND FOR EXCESS GRANT FOR
1943.44 IN RESPEC1 OF—contd.

& Working .Expanses—Miscelluneuns Expenses:
401.

DEMAND FOR EXCESS GRANT I‘;OB
1043-44—° RAILWAYS » IN RESPECT
OF— y
Payments to Indian States and Companies.

354-56.

DEMAND FOR SUPPLEMENTARY GRANT

FOR 1946-47—

Civil Veterinary Services. 1267.

Commerce Department. 1259-61.

Constituent Assembly. 1259.

Curre 1268-69. :

Department of Industries and Supplies.
1267-68.

Dopartment of Works, Mines and Power.
1261-62,

Food Department. . 1262-66.
Forest. 1257-58.
Indian Posts and Telegraphs Department.

1258.

Medical Services. 1266-67.

Meteorology. 1266. —

Mint, 1269.

Miscellaneous. 1260-74.

Panth Piploda. 1274-75.

Post-War Planning and Development. 1274,

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1946-47—RAILWAYS —

. 1275-78.

" Audit, 1285,

Miscellaneous Expenditure. 1285.

Railway Board. 1278-84.

Working Expenses—

Expenses of Electrical Department. 1287-88

Expenses of General Departments. 1287,

Expenses of Traffic Department. 1237.

Maintenance and Supply of Locomotive
Power. 1285.

Ma.i;zxtenanca of Carriage and Wagon stock,

Maintenance of Structural Works.  1285.
Miscellaneous Expenses. 1287.

DEMOBILIZATION(S)—

Question re— .
and re-employment of Indian army
Officers since.V. J. Day. 950.

——of Indimn Troops. 440,
Re employment of demobilized Indian
Officers. 1187.

——Results of Currency Notes. 444-45.

DEMONETIZATION ORDINANCE—
See ** Ordinance . - 3
DE-REQUISITIONING— SIS
Question re— S

Assessment; of damages on  De-
Requisitioned Properties. 84.

DE-REQUISITIONING—contd. y

of ®roperty since the beginning of
1946. 209-10. =

Houses De-requisitioned during the last
six months. 1096-97.

DESAT, Mr. BHULABHAI—

Question re deaths of
Subrawardy. 94-96.

DESHMUKH, DR. G. V.—

Hindu Marriage Disabilities Removal I.S_il].
647-48, 649, 650, 651, 652, 654, 655, (?06,
658, 659, 663, 674-75, 677, 678, 679, 680

Question (Supplementary) re—

Maintenance of Ranchi Mental Hospital
exclusively for Europeans. 703.

- Officers of the Lands, Hirings and Disposals
Service in India. 928.
Requisitioned Land (C
Bill—

Motion to consider and to refer to Select-
Committee. 893, 963-64, 966.
Spocial Marriage (Amendment) Bill—=

Motion to refer to Select Committee:
1123-30, 1132, 1134, 1144, 1147,
1149, 1150, 1151, 1152, 1153.
DESTITUTE(S)—
Question re funds for Establishment of ——
Homes. 448
DESTRUCTION—
Question re—
of Aeroplanes by Government after
the close of War. 1191. Y e
—— of official papers relating to nationalist.
leaders. 433-34.
DETENTION—
Question re— i A
—— and internment ¢! Alghan Princes in
India. 382-83.
—— of Afghan Sardars in Poona. 828.
Indians under as Government of

and Dr. Hassan

of Powers)

India's Prisoners. 210-11.
DETENUS—
Question re —— and Political Prisoners.
in British India Prisons. 237. S
DETERIORATION—
Question 7e —— of Food in Bengal. 518.
DEVELOPMENT—

Question re—

Schemes to create
short notice. 241. -

Statement re Industries tobe planned and

employment as-

developed.
DEVELOPMENT DEPARTMENT—
See * Planning and— -".
DHOTI(ES)— 3
« Question

re supply of—— and Sarees to-
Bihar. 92.
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DIAMOND HARBOUR—

Question re proposal by the Commissioners
of tho Port of Caleutta for g Canal from

Kidderpore to ——209-300.
DIPLOMA(S)—
Question re—
—— of the Dolhi Polytechnic. 939-42,
1188-89.
Non-recognition of A. M. S. —— of the

Bonares Hindu University by Medical Co-
un i of India, 1200.

DIPLOMATIC SERVICE —

Question re—
Appointments to Indian ——. 1118.
Establishment of Indian ——. 333-84.

DISABILITY (IES)—
Question re—

DISTURBANOCE(S)—
Motion for Adjournment re communal ——
in Calcutta. 108, 104, 105-06.
Quostion re casualties among Railway Staff

during communal in Bengal. 782-83.
Commuiinal in Bengal, Bombay,
U. P., Bihar ete. 99-103.

Effect of Communal in Bengal on
Railway Activities. 41-42..

Effoct of communal —— in Bengal on the
Working of Railways. 783-84.

Bffect of communal = on the Working of
Coleutta Telephone System. 45.

Effect on the Activities of Posts and
Telegraph Department as a result of
Commupal in Provinces. 44-45.

Failure of Telephone Service in Calcutta
during the Communal . 46-47.

Lawlessness on the Dacea-Mymensingh
and Tipperah section of Bengal Assam
Railway. 43-44.

Particulars of —— Public killed or irjured
while travelling on Railways during

— of Domiciled Indians in British
Columbia (Canada). 611.

Disabilities of Indians in C lth
Countries (e.g. Ceylon, Scuth and Bast
Africa, Canada, Bast Indies, ete.).
637-43.

DISCRIMINATION —
Question re against Muslims in the

Army. 456.

DISCRIMINATORY PROTECTION—
See ** Protection 7. 166-67.

DISEASES—

Question re lose of Cattle due to infectious

——. 1033-35.
DISMANTLING—

Question re Railway lines dismantled during

War. 501-02.
DISMISSAL—

Question re victimisation of and wrongful
removal from —— service of an Income-
Tax Officer in Bihar. 707.

DISPOSAL(S)—

Question re—
—— of Jeep Motor Cars. 765.
. of Textiles by Disposals Board.

536-37.

Money realised by ——. 538,

Officers of the Lands, Hirings and ——
Service in India. 927-28. 092-1008,
Private Ownership of Aeroplanes from
U. 8. As ——. T2 \

Pm(’ibee’r‘mg by Government in the ——
of certain articles. 281-82.
DISPOSAL DEPARTMENT(S)—
Question re corruptionin the ——.
DISTRIBUTION—
Juestion re—
Control of Price, Supply and —— of Food -
stuffs in Bengal. 56-58.
Import and of Newsprint since 1940.
1041-42,
BOARD(S)—
Question 7e

759-61.

of -Delhi. 919-20.

riots in Bengal. T784.

Public Speeches by Muslim Leagures and
the in Bengal. 211-12.

Reports of lawlessness in Caloutta and East-
ern Bengal published in the Amrita
Bazar Patrika., 953.

Reporton the Comuiunal in Bengal.
240.

Statement on Communal —— in Bihar.
1053-55.

Tour by Cabinet Ministers of the disturbed
areas in Bengal and Bihar. 1052-55.
DISTURBANCES COMMISSION—
See * Commission .
DIVISION (S)—

— on the Motions to refer the Industrial
Disputes Bill to Select Committee. 1087-
88. 2

DOCTOR(S)— <

Quostion re medical help for people in Rural

areas. 690-91.
DOCUMENT(S)—

Question re elimination from by High
Courts of a Party’s Caste, Sub-Caste and
Religion. 754-55.

DOLLAR—
Question re—
Tncome-Tax on total profits of sterling and
——— companies in India. 1189.
Position of India in the matter of ——
and hard currencies. 698-701.
DOLLAR POOL

Question re financing of India by British
Government from the—for purchase of
capital goods. 694-96.

DOMINION(S)—

Question re rules re military pensions, gratui-

ties ete. in force in U. 8. A. and British
223225,
DONALD, MAJOR—

Question re-enquiry into circumstances of
death of , Political Agent, Waziristan®
609.
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DOWRY—
Question re i d of anti Legsln-
*  tion. B810. .

DUFFERIN BRIDGE—
See ** Bridge(s) .
DUTY(IES)—
Question re—

Bill for the imposition in India to death
684-85.

—— of Assistant Controle of Salvage.
Excise on Betel Nuts. 949.
Impartof&albfmmouﬁsulo and abol ition
of Salt 2
DYERS—
Question re cloth quota for hand —— and
hand printers of Ajmer-Merwara. 1235.
DYESTUFF(S)—
Quostionre profitssa importers on imports

of —. 508-09.

KAST AFRICA—
Question re—

Disabilities of Inlians in Commonwealth
Countries (e.g., Ceylon, South and
Canada, East Indies, ete.) 637-43.

Proposed inclusion of in the Union of
South Africa. 837-38.

J%Abr INDIAN RAILWAY—
** Railway(s) .

EAST INDIES—
Question re—
Disabilities of Indians in Commonwealtk,
Countries (e.g., Ceylon, South and Bast
Africa, Ca.mda ——, etel).. 837-43.
EASTERN BENGAL—

Question re—
Posting of Armed Forces in Caleutta and

. 954

»

Reports of lawlessnass in Caleutta and
published in the Amrita Bazar Patrika.
953.
»
EASTERN GROUP COUNTRY(IES)—
Question re recovery of expenditure
curred in India on behalf of U. K. and
156-57.
ECONOMIC ADVISER—
Question re _appointment of nn'I?:imn s
to Government of India. 612
-5 ECONOMIC AND SOCIAL COUNCIL—
Question re Indian Dcleg.mou to United
Nations ——.  611-12.

iu‘

EDITOR(S)—

Question re of Perspective. 66.

EDUCATION(S)—
Question re—

Application of Sergeanb scheme of to
muslims.  1175-76
Expenditure of Beuwm Municipality on

Primary ——. 939.
EDUCATION CODE—
Question re adoption of United Provinees ——

in Ajmer-Merwara Curriculum. 938-39.
EDUCATION DEPARTMENT—

Question re— .
Grant to Muslim institutions from the
Proportion of Mu;lim officers in the ——.

1179.
ELECTION(S)—
of a Member to Standing Advisory
Committee for Industries and Supplies
Department. 647.

——of a Member to the Public Accounts

Committee. 1056,

of a Member to the Standing Committee
on pilgrimage to the Hejaz. 1056.
—— of Members to the Defence Consultative

Committee. 657-58.
Motion re— =
of a Member to the Public Accounts
Committee. 792.

of a Member to Standing Advisory Com-
mittee for Department of Industries and

Supplies. 459.
of a ber to Standing C 0
on Pilgrimage to Hejaz. 862.

—— of Members to Defecnce Consultative

Committee. 459-60.
ELECTRICITY—-
Question re—

Disallowance of Alternating Electric Current
for domestic use. 1099-1100.

Extensiop of to rural and semi-urben
areas and nationalisation of power.
395-97.

Installation of Telephone Lines in all Towns
where Electric Supply is available. 785,

Provision of and water under the
Delhi Re-Housing Scheme, 458,

Shortage f Electrie supply in Delhi. 1095-
96. Supply of —to Government Servants
in Karolbagh  1104-05.

ELECTRIFICATION— .
Question re proposed —— of Bast Indian,
Bengal Nagpur #nd Bengal Assam Railways.
513-14.
EMBEZZLEMENT(S)—
Question re in the Post Office at Pauri

(Garhwal). 560,

EMERGENCY COMMISSION—
See ** Commission .
EMIGRATION—

and Malaya. ]67
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EMIGRATION—INTERNAL—

Demnd for E\r-e~\s Glanb for 1943-44 in res-
pect of —— .

EMPIRE DOLLAR I’OOL—
See.* Dollar Pool .
EMPLOYEE(S)—
Question re—
Corruption in Railway Department

Denial of relief of Rs

4-8-0 in pay to

Railway who cease to be in Service
after Ist July, 1945. 23-24.

Bxamination for temporiry in the

Mini-terial Service of the Government of
India Secretariat. 943.

Percentage of in Bengal Nagpur Rail-
way from Madras Bengal and Orissa.
54-55.

Supply of capies of orlers of illiterate Rail-
way ——. 288

EMPLOYMENT(S)—
Question 7e—
Development, Schemcs to create

as
short notice. 241.

in private firns of High Government
Officers.  911-12.

of superannuated Officers in Industries
and Supplies Deparhncnt 761.
Hz-Seryice W. A.
civil life. 379. 80
Provision for of retrenched officers of
the Indian Army, Navy ard Air Force.
920-22
of demubilized Indian Officers.
Restrictions on the
Ez-I.N. A. Men.
ENEMY—

Question re applications for naturalization

1187.
in Public Service of

fou:u ea alliens, refugees, ete. 912-13.
ENMEY AGENT(S)— N
Question re conviction of Indisn — — in India
1197-98
ENGINEERS—

Question re—

ENQUIRY (IES)—contd.
Question re— contd.

Donnlu, Political Agent, Waziristan.
—— into hool. gums n during Pandit Jawa-
harlal Nehru's Frontier Tour. 173-76.
into the affairs of Government of India

Presses. 1110.
into the Co- operatne Movement in
India. 56.
Railway Accidents and —— during the
year. 39-40.

ENQUIRY COMMISSION—

See ** Commissions ",

ENQUIRY COMMITTEE—
See ** Committees .
ENTERTAINMENT—

Question re allobment on ——- of British and

Indian Troops. 63.
ENTOMOLOGIST(S)—

Question re appointment of Mr. P. M. Glover
as in Indian Lac Research Institute
302.

ENTRY (IES)—

Question re—
Annual Quota for the

of Indians into

the United States of America. 154,
Restrictions on —— of Indians in Nepal.
628. 2
Restrictions on the of Indians into
Burma. 152-53.
EPIGRAPHIST(S)—

Question re appointment to the Post of Mus]unr-
in the Department of Archueologx‘
913-14.
ESSENTIAL SUPPLIES
POWERS) BILL—
See ““ Bill(s) .
EUROPE— .
Question re— =
Azad Hind Organization in —-. 1110-14,
Indian Ambassadors in U. 8. A., Soviet
Russia and other European Countries,

(PEMPORARY

Importatior of- in the Posts and Tele- 628.
graphs Department. 1030-31. EUROPEAN—
Muslim tempomry —— on N. W. Railway. Question re—
1024-21 Mental Hospital, Ranchi. 904,
Policy re retentmn of Royal Engi ing M of Ranchi Mental Hospital
Officers employed in Railways. ~ 765. & excluawely ft?r 3 ];)2 ; z
ecruitment of an ritishers to ser-
Eg('n:_EERING— : e vices in India. 685-86.
uestion re research work in the Agricultura
Department. 1051, EVACUEE(S)—
ENGLISH— S Question re expenditure on Refugees, ——

Questwn re dropping of as optional sub-
ject in certain schools in Ajmer-Merwara.
938
ENGLISH MUSIC—
Question reRelxying of-
ENQUIRY(IES)—
Question re—

Commission to enquire into Indian Press.
1187.

from London. 951,

ete., in India. 1118-20.
BVICTION(S)—

Question re of tenants for non-payment of

trol Order. 1107.
EXAMINATION(S)—

Question re for temporary employees in
the Ministerial Service of the Government of
India Secretariat. 943-44.

into circumstances of death of Major
609, ~

Ren under the New Delhi House Rent Con- _
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See *“ Chancellor of Exchequer *,
EXCISES AND SALT ACT—

See *“ Central ?” under “ Act(x) .
EXCISE DEPARTMENT, CENTRAL—

Question s effect of communal riots in Noa-
khali and Tlpp(‘l u.h in Bengal on the activi-
ties of

EXCISE DUTY—
See *“ Duty
EXECUTIVE(S)—
Question re Separation of Judiciary from the
—. 238.

EXEMPTIONS—

Declarations of under the Registration
of Foreigners Act—Ilaid on the Table. 960,
1006-008.

EXILE(S)—

Question re rcp'xt,xmtmn to India of Indian

mers in Allied hands outside

India.

EXPANSION(S)—
Question re five year plan for
* EXPENDITURE(S)—
Question re—
Capital and Recurring
Staff at Kamaran. . 69.

Cost to Government of India of Special
Train for Mr. M. K. Gandhi to participate
in Simla Conference. 94.

Cost to Government of India of Special
Train for Mr. M. K. Gsndii to participate

- in talks with Cabinet Mission. 93.

incurred on litigation under payment of

Wages Act regarding Illegal Deductions
on N. W. Railway. 69.

—— of Beawar Municipality on Primary
Education. 939.

on Harappa Excavations by the Direc-

tor General of Archmology. 707-08.

on Refuge&ﬁ, Evacuees, etc., in India
1118-20.

Expenses on tour of Director General of
Archwmology to Persia and Afghanistan.
1190-91.

Rccovery of —— incurred in India on behalf
of U. K. and Eastern group countries.
1156-57.

Return on Outlay on Aerod.romas in India.
73.

EXPENSE(S)—
Question re Refusal of paymeni of by

Government to deputation of Bombny

Mint Workers. 931.

of Delhi.

on Pilgrims and

EX0! kVATION( S)— EXPORT—
< o . ro 1i »by Question re—
the Du-ector (xOnBl‘ﬂ.l of Ax'chueologv 707- Ban on —— of Grounduut Oil. 1028,
08. Complaint re —— of timber, steel, cloth and
y 1 cotton from India. 838-39.
EX(’H"\NGF REG“LATIO\({ B,LLT Control on of Cotton Hard Wasts.
See *“ Foreign ——— * under*‘ Bill(s) " 618-19. Gt
EXCHEQUER, CHANCELLOR OF— Con;:gol of price of Jute in Bengal.

Countries to which —— of Sugar zmd Cloth
is permitted from India. 612-1

e of Benares silk to Ceylon and Hejaz,
828.

of Ghee from India. 1038-39.

— — of groundnuts. 839-40.

——of ]ute cloth and bags from India to

U. S. A. and re —— to South Africa. 838,
Im&ori; > ‘and Control Department.
1-42.

Licences for of Castor Oil 617-\18,
855.

Pmﬁhé to Government by —— Trades
630.

Recommondations of Archeological Advi-
sory Committee 7¢ prevention of of
articles of artistic importance. 1181.

Restrictions on —— of Indian Cattle after
lapse of Defence of India Rules. 741.

Restrictions on of Plywood from India

1103.
EXPORT TRADE—
See * Trade ”.
EXPRESS DELIVERY—
Question re of Inland Air Mail Letters.
. 520-21.
EXPRESS TRAIN(S)—
See ¢ Train (s) 7
EX-SERVICE—
Question re — Preferential treatment to
Anglo-Indians and men in railway ser-
vices. 1037.
BXTENSION(S)—
Question re—
Cancellation of
520.

granted to >fficials,

—m Service to Gazotted Officers under
Central Government.

—— of Bengal Assam Rallwa.y Line from
Rangapara to Tezpur Town.  778-79.
——of service to I. C. S. men (British Per-

sonnel). 686-88. o

—— of Service to men in lower and higher
selection grades in Sind and Baluchistan
Circlo of Posts and Telegraphs Depart-
ment. 767,

Grant of —— to postmasters and postal
clerks. 560.

Physical Fitness and Mental Fitness of offi-
cers granted- of service as postmas-
ters. 560, . >

VVith{;]:awo.l of

granted to Officials.
EXTERNAL AFFAIRS—

Queahon re— \
Xs by H blo. M.
at Press Conference mDelhx e Tmbs,l
Policy. 626.

Sbabemenb re Visit to N. W. Frontier by the
¥ Honourable Member for . 635,
EXTRADITION (AMENDMENT) BILL—

. disn—"under * Bill (s) ”
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FACILITY(IES)—
Question re

for Railway Passengers.

FACTORY(IES)—
Question re— 5
Assembling of Agrxculmlal Tractors in
Ordnance 70-72.
Commission to Brmqh Firm for Purchase

of Machinery for Fertilizer at
Sindri. 494-95. 2
Cotton Textile ——— in India. 8-10.

for radios, films, refrigerators and
typewriters in India. 1019-20.

Heavy Profits to Textile on sale of
Cloth. 755-56.
Permission to build more in certain

Canal Irrigated Deccan Area of Bombay
Province. 86.
Vegetable Ghee 285-86.
Factories (Second Amendment) Bl“
“Bill(s)"’.
FAMILY(IES)—
Question re Taxation of Income of Hindu-Un-
divided family. 943.
FAMINE(S)—
Q ion re suk i loans or ad paid
" to Bengal Government by the Central Gov-

See

ernment for ete. 242.
FAN(S)—
Question re—
Provision of electric in Third class
coaches on Government Railways. 544.

Provision of and removal of other
grievances of IIT Class passengers on
Railways. 293.

FAQIR OF IPI—
Question re estubhshmenb of frlendly rela-
tions with the 378

FARE—
Question re—
Expenses of Journey between Hissar and
Delhi, 788,
Penalty on refund of on un-used Rail-
way tickets. 762-63.
FARMING—
Question re introduction of C ti
—— in - Centrally Administered Areas.
497.

FAUJI AKHBAR— #
Q ion re grant of B Y
at the instance of Du‘ectombe of Public
Relations and Officers in the 898-

903.
FAVOURITISM— >
1 of colour prej and
= ———mWAC (T). 1156.

FAZL-I-HAQ PIRACHA, KHAN BAHADUR
SHATKH—

Question re banking facilities to Pilgrims to
Hejaz. 63.

FEDERAL COURT(S)—
Question re—
Eulargoment of Appellate jurisdiction of
. 546.
Enlargement of powers and jurisdiction of

Tormuhnon of All-India Bar Council under
547.

annlegus of the .Turlges of the g—. 827-
28.

Sittings of the —— during the year. 827.
FEDERAL PUBLIC SERVICE COMMIS-
SION—
Question re—

Appointment of Under Secretary from the
Administrative Reserve made by the
935-36.

Policy of Government of India regarding
filling up of vacancies in Imperial Secre-
tariat and attached offices through the

- 54-55.
Selection for administrative
he - 5.
FERTILIZERS —
Question re chemical
FERTILIZER FACTORY—

See “Factory(ies)” .

FILM(S)—

Question re factories for radios,—— refrige- ‘
rators and typewriters in ‘India. 1019-
0,

reserve by

1031-33.

FINANCE(S)—

Question re—
Effects on Indian by the abolition"
of Salt-Tax. e
Financing of India by British Government
from the Empire Dollar Pool for purchase
of capital goods. 694-96.
Revision of Convention re Separation of
Railway from General 513,

T '

FINANCE BILL—
See “‘Indian —— * under “Bill (s) .

FINANCE DEPARTMENT—

Demands for Excess Grants for 1943-44 in
respect of . 348.
FIRE ARM (S)—
Question re— .
Uniform policy re Licences for under,
the Indian Arms Act. 1165-66. d
Use of by Hooligans in Bengal and
Amendment of Indian Arms Act. 1201- ’T
04,
FIRE ARMS—
See also “Arm(s)”.
FIRM(S)—
Question re—
Employment in private —— of H;glr !
Government Officers. 911-12. |
Monopoly of certain —— for importing i
Brass Sheets. 742-43. i
istration of new —— after control of
pital Issued. 1173, |

War Orders placed with Indian ——,  68.
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FISH—
Question re transport of —— by Road and
Rail. 772,
FISHERY(IES)—
Question re action for increasing the yield of
Food from ——. 3-5.
FITNESS—

Question re physical- and mental of
; officers granted extensions of servics as
: postmasters. 560.

FLOOR PRICE(S)—
See “‘Price(s)”.
FLOUR—
' Qnasti(_)n' re use of deteriorated
as Sizing of ——. 509-10:
FODDER—
Question re Livestock improvement Boards
and and Grazing Committees. 775.
FOOD—
Question re—

foodstuffs

Action for increasing-the yield of
Fisheries. 3-5.

: American surplus stores handed over
to Government of India. 858-59.

Deterioration of in Bengal. 518.

Purchase of by India from abroad.
528-31.

Supply of
30.

from

by Russia to Indis. 628-

b

X Utilisation of deteriorated

Provincial Governments.

FOOD BOARD—
Question re—

Selection of

ton World

lying with
506-08.

delegates to

Washing-
Commission.

550-

52.
See also “Combined 2
fOOD CROPS—
See “Crop(s)”.
FOOD DEPARTMENT—

Demand for Supplementary grant for 1946-
47. 1262-66

Question re appointment of Sir Hem‘y Knight
in the for Southern India.* 19.

FOOD INSPECTORS—
See ““Inspector(s)”.

FOOD SHIPS—

p See ““Ship(s)”s

Question ze—

DETAILS

FOOD SITUATION—
Motion re—

462-92, 568-608.

Question re— =
3 ——in India. 24-37, 56.

| Statement regarding —— Province by
Province. 61-62.

FOODGRAIN(S)—
Question 7re—
Cultivation and Movement of
Provinces since 1938. 51-53.
Import of into India from the United
States of America. 10-11.
Procurement of in Provinces. 47-51.
Sinking of wells and procuration of
by subsidies. 1025-26.
VV'mt of good cattle and handicap in grow-
in North Kanara District in
99. ‘

in

ng
Bombay.

FOODSTUFFS—

Question re—
Compensatory allowance to Government
servants in lieu of supp]y of at con-

cessional rates. 93

Control of Price, Supply and Distribution of
in engal 56-58.

Removal of Controls in Commodities other
than and promotion of Co-operative
Societies for Supply of HEssential Com-
modities. 38.

Use of deteriorated
flour. 509-10.

FORCE(S)—
Q ion re war comp
Personnel of Indian ——.

FOREIGN EXCHANGE
BIL

as Sizing of

i to Indian.
925-26.

REGULATION

See “Bill(s)".
FOREIGN MINISTERS' CONFERENCE—
See ““Conference”.
FOREIGN SCHOLARSHIPS—
See ““Scholarship(s)”’,
FOREIGN SETTLEMENTS—
Question re Indians in Goa and other
India. 836-37.
FOREIGN STATES—
Question re contract with —— in m&tfer of:
sports and athletics. 398-99.
FOREIGNERS ACT—
See “Registration of
FOREIGNERS BILL—
See “Bill(s)".

- i

i

** under “Act(s)".

FOREST—
Demand for supplementary grant for 1946-

47, 1257-58.
Question re supply of timber from Burma,
Andamans and Indian . 1017-19.
FORWARD POLICY—
Question re in connection wlbh the-
Frontier Tribes. 378,
FORWARD TRADE—

Question re forwa.rd trading in go!d and

silver. 1201.

FRONTIER—

° Question re enquiry into holliganism during:
Pandit Jawaharlal Nehru's —— Tour..

173-76.
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FRONTIER TRIBE(S)—
See “Tribe(s)’".
FUEL—
Questlon re action of goods Inspector Belan.
gunj' Station, Agra in the matter of short
supply of and Coal.787.
FUEL DEPOT(S)—
Question re constraction

of quarters for

labourers on the premises of —— in
New Delhi. 913.
FUEL OIL—
See “0il(s)”.
FUNDS—
Question re —— for establishment of Desti-

tute Homes. 448.
Statement re AviationIshare of tho Petrol Tax
— laid on the Table.

FURNISHING—
Question re Re- —— of Compartments on
Railway trains. 40.

G -

‘GADGIL, SJT. N. V.—

BANKING COMPANIES
OF BRANCHES) BILL.
Motion to consider and to refer to Select

Committee. 1061, 1062, 1063.
Delhi Special Police Establishment Bill.
886.

Demand for Excess Grant for 1943-44 in res-
pect of Indian Posts and Telegraphs
Department. 351, 353.

Demand for supplementary grant for 1946-
47. Miscellancous, 1273.

Demand for supplementary grant for 1946-
47.—in respect of Railway Board. 1281.

HEssential Supplies (Temporary powers)
Bill. Motion to consider 805. 806—08.
Motion to pass. 864.

FOREIGNERS BILL. 971-72, 974.

HINDU MARRIAGE DISABILITIES RE-
MOVAL BILL—

651, 652, 654, 655, 656, 668-72.
INDIAN TRADE UNIONS (AMENDMENT)
BILL—

(RESTRICTION

Motions to refer to Select Committee and
to circulate. 205, 207, 208, 2561, 264, 268,
271, 273, 274-78, 321-25, 326, 328,

INDUSTRIAL DISPUTES BILL—

Motions to refer to Select Committee and to
circulate. 409, 410, 412, 413, 414, 415,
430.

GADGIL, SJT. N. V.—
Motion re—
Food situation. 572, 573.
Third Report of the Committee on Bretton
Woods Agreement. 110, 127—30, 179,
195.
Quedtion supplementary re—

Administration of the W.A.C.(I). 219-
20.

Appoi to thy ies in 8 Y
of States and to Central Services. 215,

GADGIL, SJT. N. V. —contd. -

Countries to which Export of Sugar and
Cloth is permitted from India. 614.

Express Train between Delhi and Madras.

Llcences for Export of Castor Oil. 618.

Number of Indian Civil Service Officer in
employment of Government of India
after termination of normal period of
service. 701

Rail-Road Coordination Scheme. 6.

Rules re military pensions, gratuities, ete.
i‘)n2force in U.S.A. and British Dominions.
224,

Supply of Railway Wagons. 1016, 1017.

Supply of timber from Burma, Andamans
and Indian forests. 1018.

Use of fire arms by Hooligans in Bengal and
amendment of Indian Arms Act. 1203,

Report of the public Accounts Committee
on the Accounts of 1943-44. 340,

SPECIAL MARRIAGE (AMENDMENT)
BILL—

Motion to refer to Select Committee.
1129, 1132-37, 1138, 1150, 1152.

GANDHI, Mz, M. K.—

Question re—

Cost to Government of India of Speecial
Train for to participate in talks
with Cabinet Mission. 3.

Cost to Government of India of Speci-
Train for——t%o participate in Simla Con-
ference. 94.

GANGARAJU, SRI V.—

1127,

Question re selection for the posts of Income- oue

Tax Officers. 933.
GANGES—

Question re construction of a Bridge over the
in Patna District. 505.
GARMUKTESHWAR—

Question re attuck at Dasna on Pilgrim Train

rom
GAZETTED OFB ICER(S)—
Question re extension in Service
under Central Government. 90.
GENERAL FINANCE—

See “Finance(s)”.

GENERAL HEADQUARTERS—

Question re retrenchment in ——.  1182.86.
GEOLOGICAL SURVEY OF INDIA—

Question re expansion and re-organisation of
. 385-80.

GERMANY—

Question re—

Further quota of reparations received from
. 377, .

to. ——

Number of Indians in ——. 855-56.
Restrictions on the return of Sardar Ajit
Singh from ——. 152.
GHAZANFARULLAH, HAFIZ M.—

Question re—
Import and distribution of Newsprint
since 1940, 1041-42.
Rail Road Companies in United Provinces.
745-47.




S ad |

£

INDEX TO Tﬂ‘LEi}ISLATlVB ASSEMBLY DEBATES

33

GHAZIPUR—

Guestion re gatemen at Level Crossings between
s glla}mbad and on O. T. Railway.
2.

GHEBE =
Question re—
Adulteration of pure .- 1009.
Bxport of —— from India. 1038-39.
Vegetable Factories. 285-86.
GHEE, VEGETABLE—
See “Vegetable Ghee’.
GHETTO BILL(S)—
Question re ill-treatment of Indian Prisoners
convicted in Satyagraha Moyement against
in South Africa. 610

GHOSPURI—
Question re lack of booking facilities for goods
at Station. 1043.
GLASS BANGLES—
See “Bangles’’.

' GLOVERS, Mz. P. M.—
Question re—
Appointment of —— as Entomologist in
Indian LacResearch Institute. 302.

Payments to by Indian Lac Cess Com-
mittee without Central Government's
sanction 302-03
Reaeovex'y of Over-payments made to

Repa)‘nneut of Loan taken by —— 303-
04. ;

GOA—
_Question re—
Arrest of Dr. Lohia by Goanese Govern-
ment. 645-47,
In 5 in. —— and other Foreign settle-
ments in India. 836-37.
GODOWN(8)— =
Question re for storing rice in certain
Bengal Districts, 88, *
SOKHALE, Mr. B, K.—

Demand for s'uppleme‘nmry grant for 1946°
47 in respect of Department of Works:
Mines and Power. 1261, 1262.

Indian Boilers (Amendment) Bill.

Motion for leave to introduce. 108.

Oath of Office. 1.

GOLD—

Question re— »

Forward trading in and silver. 1201,
Par Value of the Rupes. 442-43.
GOLE, Mz. P. B—

Hindu Marriage Disabilities Removal Bill.
649—61, 669, 676. e

Motion re Third Report of the Committee
on Bretton Woods Agreements. 184,

Question re— 3

Financing of India by British Government
from the Empire Doller Pool for purch

Introduction of Skelton’s Guideways System
of Transport between villages by Rail-
ways. 525,

Loss to Indians in South East Asia by the
refusal of British Government to subs-
titute Japanese Currency by British

Notes. 627. ¥
Method of fixation of prices of Yarn and
Cloth. 768-69.

Passenger train at Night between Badnera
and Amraoti on G.L.P. Railway. 1014-
15. .

Permisgion for Publication of Newspapers
in C.P. and Berar after termination of
Hostilities and the Quota of Newsprint
Demanded by the Sewak. 18. -

Preferential treatment of British Resi-
dents in South East Asia in the matter of
return of property by the Custodian of
Enemy Property after reconquest. 627-

Refusal of Permission to Re-publish the
Sewak from Akola. 17. 2

Reports of the Labour Investigation Com-
mittee on the condition of Labourers in
Mica Mines and Rikshaw and Hand-cart
pullers. 831-33.

Representation of India on the Interna-
tional Labour Office. 828-29.

Shortage of Passenger Trains on Nagpur-
Bhusawal Line of G.LP. Railway.
291-92.

White Paper Scheme re Rail-Road Co-
ordination. 521-25.

Question supplementary re—

Financing of India by British Government
from the Empire doller pool for purchase
of cpaital goods. ¥ -

Special Marriage (Amendment) Bill.

Motion to refer to Select Committee. 1127,

1129, 1130, 1141-54,
GOODS—
Question’ re—

Increase in carriage of by sea. 1223.

Lack of booking facilities for —— at
Ghorpuri Station. 1043.° i

Responsibility for entrusted to one
Railway for despatch to a station on
another Railway. = 704-65.

Value of-lost in transit on Railways. 763«
64.

GOODS INSPEOTOR(S)—
See “Inspector(s)’’.
GOUNDER SRI V. C. VELLENGIRI—
Motion re Food situation. 572, 601.

uestion re—
Question =

of + Agri Tractors in
Ordnance Factories. 770-72.

Tivestock improvement Boards and Fodder
and Grazing Commistees. 775. =

Research work in the Agricultural Engi-
neering Department.  1051. c

Utilisation of Deteriorated »Fgcox_; lying with

ial G .

of capital goods. 694-96.
Indian interest re Trade with Ceylon in
- Copra and Copra oil. 820—31.
Infl due to ab 1 b
rency notes in circulation. 454,

of cur-

Pr
Question supplementary 78—
Cancellation of fire Arms Licences in Delhi
*  Provinoe. 926.
Studests for  specialized
abroad by Oentral Government.

training. sent
117-2,




34 INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES

GOVERNMENT(S)— GOVIND DAS, SETH—contd.

Question re—

Complamh against the pﬁrsonnel of dele-
gation appointed by the Interim for
International Organisations. 154-61.

Profits to by Export Trade. 630.

GOVERNMENT OF INDIA—

Question re—
American sux;.pslus food stores handed over
— 8-59.

Appointment of an Indinn as Hconomic
Adyiser to 612,

Cost to —— of Special Train for Mr. M. K.
Gandhi to participate in talks with
Cabinet Mission. 3.

Cost to —— of Speecial Train for Mr. M. K.
Gandhi to participate in Simla Confer-
ence. 94,

Financing of Provinces by ——for Com-
pensating Zamindars. 301.

Number of Indian Civil Service Officers in
employment of after termination of
Normal period of service. 701.

Officers of the Provincial Civil Service or on
the listed Posts serving in 947-
48.

Political relations of
ernment. 1120,

Protection of lives and properties by the

of the population‘in Bengal. 222.
GOVDRNMENT OF INDIA PRESS—
Ses “Press’

with Nepal Gov-

GOVERNOR(S)—
Question re—
Appointment of —— and future liabilities
as a regult of Bretton Woods Agreement.
681,

Appointment of Provincial —.  161-62.

GOVERNOR GENERAL—
——'s assent to Bills. 106.

GOVIND DAS, SETH—

Demand for Excess Grant for 1943-44 in res-
pect of Indian Poste and Telegraphs
Department. 352-53.

Motion re Food situation.

Question re—

Arr ts for Board-
ing, Travelling and protectmn of Members
of the Constituent Assembly. = 1093-95.

B ting station at Jubbulp 1166.

Broadcasting stations in Tndia. 955,

Chemical Fertilizers, 1031-33.

Comparative prices of lac, wheat and rice
in the Cenfral Provinces. 300—1236.

Creation of civic guards and Civil Defence

4741.

Corps. 1164-65.

Decigions of the Income-tax Appellate
Tribunal. 233, e
Differenco in local weights and measures,

1036.

Desi: L""yofmf;l-’ ing Hindustani for
the i of Legislati
Assembly. 1091 92.

Development of mineral, thermal and

Hydro Electric resources of Nerbudda
territories of Central Provinees. 838.

Disabilities of Indians in Commonwealth
Countries (e.g., Ceylon, South and East
Africa, Canada, Eaet Indies, etc.). 637-

43.

Disposal of surpluses, obsolete stores and
salvage by the Irdustries and Supplies
Dap&rﬁmant 1035- 36 7

Sban ol

of

Fedeml Court. 546,

Export of jute cloth and bags from India
to U.S.A. and re-export to South Africa.
836.

Extension of Railway Line from Jubbulpor
to Nagpur. 54

Financing ‘of provinces by Government of
India for Compensating Zamindars. 301.

Formation of All-India Bar Council under
Federal Court. 547.

Funds for establishment of Destitute
Homes.

Grant of compensation to Syt. Uttam Chand,

Host of ‘Shri Subhas Chandra Bose in

Afghanistan, 1095.

Indians in Goa and other Foreign settle-
ments in India. 836-37.

Inﬂnhons.ry cu;-rency pohcy 924

Intr I
Assembly based on Draft Hmdu Code
546-47.

Liability to penal interest for non-deposit
of advance Tax. 234,

Location of Basic and Medium industries in
provinces. 547,

Loss of cattle due to infectious diseases.
1033-35.

Loss to Indians in Malaya due to change of
currency. /s

Maintenance of Ranchi Mental Hospital
exclusively for Europeans. 702-03.

Nationalization of Air Transport in India.
301

Nationalisation of Indian Armed Forces,

704-705.

N ition of A.M.S. Dipl of the
Benares Hindu Umvermty by Medical
Council of India. 1200.

Number of Indians residing in Common-
wealth Countries (e.g., Burma, Malaya,
Australia, ete.) before and after War.
635-37.

Payments made ouf of the accumulated
sterling balances of India. 922.24.

Percentage of Employees in Bengal Nagpur
Railway from Madras Bengal and Orissa.

54-55.
Political Adviser to the Crown Represen-
tative. 1090-01

Posting of Armed Forces in Calcutta and
Eastern Bengal.
Preferential treatment to Anglo-Indians and

ex-gervice men in railway services
1037, .
Prices of Agricultural Produce. 750-51.

Production of Sugar and Textiles in India
and quantity available of Kerogene Oil.
751,

Promotions in Bengal Nagpur Railway-

Proposed inclusion of East Africa in the
Union of South Africa. 837-38,

.
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GOVIND DAS, SETH—con/d.

Publication of Decisions of Income-tax
Appellate Tribunal. 553.

Purchase of grain from United States. 459.

Recruitment to Indian Armed Forces.
704.

Reform of the Land Revenue System and
the removal of zamindars. 300.

Refunds of Income-Tax. 233-34.

Release- of Military Tele-printer Lines
between Allahabad and Jubbulpore for
civilian use. 748-49.

Reports of lawlessneds in Calcutta and
Iastern Bengal published in the Amrita
Bazar Patrika. 953.

Research on Atomic studies. 1172-73.

Reservation of Vacancies in L.C.S.
I.N.A. Personnel. 703.

Residential accommodation for Members
of the Legislative Assembly. 1092-93.

Shortage of Bookings of Timber on the
Satpura Division of B. N. Railway.
301-02.

Statement re Industries to be planned and
developed. 547.

Students for specialized training sent
abroad by Central' Government. 1166-
72.

Teleprinter lines in India. 1052.

for

Teleprinter News Service facilities for
Central Provinces and Berar. 748.

Uniform policy 7e Licences for Firearms
under the Indian Arms Act. 1965-66.
Use of P 1 i

Hind

urdu in Broad

News Bulletins by the All
India Radio. 924-25.

Acceptable vocabulary -of Hindustani. 688.

Action for the Reduction of Losses in
Stortage of Grain. 3.
ppointments to the V. ies in Secretary
of States and to Central Services. 215.

Bill for the imposition in India of death
duties. 685. 3

Corruption in the Disposals Department
760.

Cotton Textile Factories in India. 9.

Cry of ‘Hindu Pani’ and 'Islami Chai’ at
Railway Stations. 754,

De-Control of Sugar. 12,

Derequisitioning of Property since the
beginning of 1946. 210.

Destruction of Official papers relating to
nationalist leaders. 433.

Establishment of friendly relations with
Faqir of Ipi. 379.

Existence of mineral sources of Atomic
energy in India and its control and deve-
lopment. 389.

Facilities for passengers in New Design
Third and Inter Class Coaches on rail-
ways. 498. -

Fixation of sugarcane price. 1027.

Government plans re meeting shortage of
accommodation and Contrel of Rents.
150.

GOVIND DAS, SETH——contd.

Health of Rickshaw Pullers. 1174.

Honorary Magistrates in the Centrally
administered Areas. 705.

Hydari Mission Report. "493.

Indian Troops in Indonesia. 435.

Loss to Government due to underhand
practices in the export trade of eloth.
394-95. i

Medical help for people in Rural areas.
690.

Monopoly of Messrs A. H. Wheeler & Co.
for running Bookstalls on most Rail-
ways. 501.

Non-Indian prisoners of war in Indis

Number of Controls under Commerce De-
partment. 392.

Number of tractors and ploughs received
by Government. 1027, 1028.

Officers of the Lands, Hirings and Disposals
Service in India. 928.

Penalty on refund of fare on un-used Rail-
way tickets. 762.

Proposal for Abolition of Inter Class and
reduction of Rates of Second Class on
State Railways. 292. g

Protests in connection with the bombing of
Tribal Areas in N.W.F.P. o

Provision for employment of retrenched
officers of the Indian Army, Navy and
Air Force. 921-22.

Qualifications for posts in the Hindustani
Programme Section of All India Radio.
897.

-Rent of requisitioned properties. 1160.

Reservation of posts of civil surgeons for
European LM.S. Officers. 1156.

Situation in South Africa re Satyagrah
struggle. 381, 382.

Supply of kerosene oil. 834.

Supply of sub-soil water for irrigation. 1010:

Supply of timber from Burma, Andamans
and Indian forests. 1018.

Surplus Military Stores. 280,
Vegetable Ghee Factories. 286.
Resolution re running of Civil Aviation as a
State Department. 714-16.
GOWALA(S)—
Question re Allotment of cattle byres in New
Delhi to —.  85.
GRAIN (8)—
Question re— . '
Action for the reduction of losses in storage
of
Compulsory procuration of —— from
peasants in Uited Provinces during

1945-46. 39.

Licences for sale of ——.743-44,

Purchase of from United States; 458.
GRAIN SHOP(S)— %
Question re—— for Employees of Hasg”

Indiax Railway. 782.

GRANT(S)—
Qustion re—
—— for Impr and Production of

Betel-Nuts, 780.
—— to Muslim institutions from The
Education Department. 1176—78.
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GRATUITY(IES)
Qestion re— = % s
Retirement on proportionate pension and
gratuities to I.C.S. Officers. 910-11.

bary. Pensions, ——

- and British Dominions,

Rules re Mil

ete. in

223.295.

Rulps e pensions, awards and —— to In-
dian Commissioned - Officers and other
Ranks,

GRAZING—
Question re livestock improvement. Board

and Fodder and — - Committees. 775.

GREAT BRITAIN -

Question re statement re Conditions of Indian
Seamen in — by Mr. Dhyan Singh
Mungat. 1101—03.

GREAT INDIAN PENINSULA RATLWAY —
ee “Railway(s)”.

GRIEVANCE(S)—
Question re - of Hindi Speaking Public

against the language Policy of All India
Radio. 897-98. <

GRIFFITHS, Mg, P. J.

Deaths of Mr. Bhulabhai Desai and Mr. Has-
san Suhrawardy. 95.06.

Death o'f Pandit Madan Mohan Malaviya
and Sir Sivaswami Aiyar. 958-59.
Foreigners Bill. 974, 3 L
Imlian_-Tran[e Unions (Amendment) Bill.—
I\Ionor_-z to refer to Select Committee and
t) circulate, 250-61, 265, 266, 322.
Industrial Disputes Bill,—
Motion to refer to Select Committee and to
circulate. 408, 418-19.
Mc(iqn re Food Situation, 599, 604.
Nomination of —— on the panel of Chairman,
109.

GROUNDNUTS —
Question re—
Ban on export of — oil.
Exportof ——.  §39-40.
GROW MORE FOOD CAMPAIGN—
Question re sinking of Wells and Tube-Wells
4s a result of 5
GROWER(S)—
Question re inconvenience due to instruction

to to sell Tobacco before February,
93.

GUIJRAT—
Question re facilities for Import into of
Building Stone from Stations on. Nizam

State Railway, the G.I.P. and the M.&.8.M.
Railways. 789.

i /£
GUN LICENCES—

See “‘Licence(s).
GUPTA, Mz. K. S.—

1028,

+ 12—

ot

Q ion re t on entertai
-British-and Indian Troops. 68.

of

"GUPTA, LALA DESHBANDHU -
Motion for Adjournment re—
Rioting and Bloodshed in Delhi City. 1056,
Oath of Office. 1.
Question re—
Adyvisory Council for the Chief Commis-
sioner of Delhi Province. 1199.
Attack at Dasna on Pilgrim Train from
Garhmukteshwar. 955-57.
Auction of the property of Ramtal Ashram
Kathuria'Serai, Mehrauli, Delhi Province

915-19.
Cancellation of Fire Arms Licences in Delhi
Province. 926-27.

Cireuit High Court at Delhi. 1199,
Commission to enquire into Indian Press.
1187.

District Board of Delhi, 919-20.

Enquiry into Holliganism during Pandit
JawaharlalNehru's Frontier Tour. 172-
76.

Five year plan forexpansion of Delhi 929,
Honorary Magistrates in tha centrally
administered areas. 705,

Houses De-Requisitioned during the last

six months. 1096-97.

Improvement of conditions of travel for
third class passengers on Railways. 541,

Invitation to Mr. Compton Mackenzie t0
write History of India's War effort. 1205-
08:

Kidnapping of Hindus by people of Tribal
areas after termination of War. 834-35.

Municipal Corporation for Delhi. 1181,

Non-return of Cash and the Valuablesre-
moved from persons of arrested LN.A.
men. 1204-05.

Officers of the Lands, Hirings, and Di:
posals Services in India. 027-28, 992—
1006. '

Passports for Foreign countries to Indian
National Congressmen. 835.

Pay of junior readers in Government of
India Press, New Delhi. 842-43.

Provision of waiting room in-Income Tax
Office, Delhi. 1179-80.

Shortage of Electric Supply in Delhi, 1095-
96.

Steps re eradication of corruption in rail-
ways and appointment of High Power
Committee. 540-41.

Sub-divisional officers in the Central Public
Works Department. 843.44,

Question Supplementary re—

Charges against eight Delhi Papers for
publishing speech of a Muslim League
Leader. 694,

Destruction of Official papers relating to
nationalist leaders. 433.

Ex-service W.A.C. (I)'s secking employ-
ment in civil lifé. 380.

Facilities for passengers in New Design
Third and Inter Class Coaches on Rail-
ways. 499,
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GUPTA, LALA DESHBANDHU—  * HAND-LOOMS— -«
Question supplementary re— Question 76—
Medical help for people in Rux;n,l areas. h‘;:)r:; (}grlq‘,isuof)\;_tion (& I%ﬁf-vatirm oral
Pueh'i::!‘) running Guards on Train Service: Rel

v on E.I. and O.T. Railways in Bengal 548-19. -

struction of All-India — — Board.
and Bihar. 792

HANDLOOM WEAVERS—
See *“ Weaver(s).”
Protests in connection with the bombing

S : v b HANS RAJ, RAIZADA
of Tribal Areas in N.W.E.P. 625 Qule:miou re Dearness allowance to Pensioners.
200. - :
Recruitment of Buropeins and Britishers '
/0 servicos in India. 685 HARAPPA
; Question re expenditure on Excava-
Reservation of posts of  civil. surgeons for tions by the Director General of Archaeo-
Buropean LM S. Officers. 1156 logy. 707-08,
= HARBOUR(S)—
Results of Demonetization of Currency Question re Victory Bonus to Vizagapatam
Notes, 444, and Port, Iykm 526 =
S, . —— and Port workmen, £
Transport Difficulties in Delhi. 14. HARIANA. z
Uniform policy re Licences for Firearms | HARTANA— Train. b %
under the Indian Arms Act. 1166, Quostion e —— Express Train betweon

Delhi and Hissar. 787.
HEAD-LIGHT(S)—
Question re regulations re use of — — jn.-
= Motor Cars in New Delhi.  1196-97.

GUR—

Question re—

Sllg7&é', ——, Salt and Dal Quota in :‘\ssam. HEAD-RESTS —
i i o iR
BUGBIS OIS for taval wious of Ajmor Qu’zj%a‘:mn re lack of on New Delhi Roads.
Merwara during last six months. 544, ey
GURUSWAMI, Mr. S.— = HEADMASTER(S) —
Demand for supplementary grant for 1946- Question re-—
47—Railways in respect of- Railway Appointment of Junior Officers on Seloction
Board. 1278-79. Board for selection of . 186,
Working Expenses—Maintenance of Car- Post of in Provincial sehools 786,
_riage and Wagon Stock. 1286, = Selection Board for the post, —,
Indian Trade Unions (Amendmént) Bill. Moghulsarai - School of B. I. Railway. of
Motions to refer to Select Committee and 786, -
i 2
‘?0 circulate. 329-31. HEALTH(S)—
Question (supplementury) re progress of work Question re —— of Rikshaw Pullers. 1174,
by the Pay Commission. 446

GWALIOR AND NORTHERN  INDIA HEALTH INSURANCE—
TRANSPORT . COMPANY—

- Question re—monopoly of the

for Run- | Question re proposal of Prof. B. P. Adarkar

ning Bus Service in Delhii Province. 18-19. res=£lon Workars: ST,

GWILT, MR B, T.; C— HEALTH OFFICER(S)—
Bupking Companies (Restriction of Branches) Question re_qualifications for the post of
Bill. 1075, 1076- - Chief Medical and on  Railways.
Demand for supplementary grant for 1946-47 280-90.

in respect of Food Department. 1266. 3
Hssential sapplies  (Temporary Powers) Bill- | HEJAZ—

Motion to considor, 798-809, Election of & member to the Standing Com-
Question (Supplomentary) re - x mittea on. pilgrimage to I
Controls under the Industries and Supplies 1056. : s
Departmint, 512. Motion re el of a ber to Standing
Corruption in the Disposals Department. 761- Committee on Pilgrimage to ——. 862,
Desirability of introducing Hindustani for Questionre— Rk
the eonduct of business of Legislative Banking facilities to Pilgrimage to
Assambly. 1092. 63. < S 3
Facilities for passengers in New design Taird Export of Benares silk to Ceylon and ——.
and Intor Class Coaches on Railways. 400, 828.
Health of Rikshaw pullers, 1174 HIGH COMMISSIONER(S)— 3
Prices of Articles received from and des- Question re tenders by the—— for India— -
pate'ied to Burma. 632. laid on the Table. 108, 136-45. 9
g H HIGH COURT— £
HAMIRPUR— s Question re Cirenit —— at Delhi.  1199.
Question re absence of Railway in —— [HIGH COURT(S)—

District of the United Provinces. 60 See also * Court(s) .
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HIGH POWER COMMITTEE—
See * Committee(s) ™.

HINDI—
Question re—
Grievances of —— Speaking Public against
the language Policy of All India Radio.
807-98.

—  and Urdu Qualifications of Hindustani

\ Translator in All India Radio. Delhi. 89.

—— as common language for Hindustan.
936.

Number and qualifications of Urdu and

Programme Assistants in All India

Radio.
Recommendations of the —— Urdu Radio
Advisory Committee. 1197.
Talks in —— and Urdu from various
Stations of All India Radio. 89.
HINDU(S)—

Question re— 5

Kidnapping of by people of Tribal
areas after termination of war 834-35
Taxation of Income of Un-divided

family.

HINDU CODE—

Question re introduction of Legislation in
Legislative Assembly: based on Draft 5
546-47,

HINDU MARRIAGE
MOVAL BILL—
See ** Bill(s) ",

HINDU MARRIED WOMEN'S RIGHT
T0O SEPARATE RESIDENCE AND MAIN-
TENANCE BILL—

See - Bill(s) .

HINDU PANI—
Question re cry of

Railway stations.

HINDUSTAN—

Question re Hindi as common language for
936.

DISABILITIES RE-

and Islami Chai at
753-54.

HINDUSTANI—

Question re—
Acceptable vocabulary of ——. 688.

Desirability of introducing for the
conduct of business of Legislative As-
sembly. 1091-92.

—— teachers in Mauritius. 855.

Objection by Bombay Muslims to the use
All India Radio of Sanskritised .

Qualifications for Posts in the —— Pro-
gramme Section of All India Radio.
395-97.

Qualifications of Candidates for News
Bditorship and other Posts. 73-74."

Restrictions on propagandaof ——language
in Mauritius. 853-54.

Use of Persi urdu in B

News Bulletins by the All India

Radio. 924-25,

a 1

HIRAY. SRJIT. B. 8.—
Question re permission to build more Sugar
Factories in certain Canal Irrigated Deccan
Area of Bombay Province. 86.

HIRING(S)—
Question re Officers of the Lands, —— and
Disposals Service in India. 927-28,
992-1006. =
HIRTZEL, Mg, Mr. A. F.—
Motor Vehicles (Second Amendment) Bill
Motion to refer to Select Committee.
985.
Question re— =S
(S 1 1 Rail Road di

tion Scl

Reports of the Labour Investigation Com-
mittee on the condition of Labourers in
Mica Mines and Rikshaw and Hand-cart
pullers. 832.

Supply of sub-soil water for irrigation.

1010.
Value of goods lost in Transition Railways.
764.

Resolution re running of Civl Aviation as a
State Department. 1212-13.

HISSAR—
Question re—
Composite carriage in night Train between
and Delhi, 788.

Expenses of Journey between and
Delhi. 788.

Hariana Express Train between Delhi and
—. 787.
HISTORY(IES)—

Question re invitation to Mr. Compton
Mackenzie to write —— of India’s War
effort. 1205-08.

HOLIDAY(S)—

to Administration Clerks
288-89.

Question re
in the Sind Area of N. W. Railway.
HOOLIGANISM(S)—
Question re enquiry in to
Jawaharlal Nehru’s Frontier Tour.
HONOURS—
Question re surrender of —— and Titles in

1946. 635.

HOSPITAL(S)—
Question re—

European Mental , Ranchi. 904.

Maintenance of Ranchi Mental —— ex-
clusively for Europeans. 702-03.

HOUSE(S)—
Question re—

Compensation Schedule for acquired
—— by the Delhi Improvement Trust.
458.

Government —— for poor of Sarai Purani
Tdgah, Delhi, under the Delhi Re-housing
Scheme. 458.

De-Raquisitioned
six months. 1096-97.

/N umber of for Members of the Legisla-
tive Assembly. 644,

Provision of electricity and water under the
Delhi Re-Housing Scheme. 458,

during Pandit.
17376

during the last
&
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i HOUSE (8) contd.
S 2

{ Question re—

Requisitioning of after the termina®
{ tion of War. 849-50.
| Steps to encourage building of in
| India. 538.
P Supply of to Members of the Legisla-
! ture. 643-44, 2
' HOUSE RENT(S)—

Question re exemption t6 Lansdowne Canton-

ment Board against Defence of India

~ Rules Controlling ——. §93.

| HOUSE RENT CONTROL ORDER—

| Question re eviction of tennants for Non-
payment of Rent under New Dalhi ——.
107.

HOUSE TAX(ES)—

Question re—
Rise in in Delhi. 936.
{ Schedule for fixing of —— in Delhi Pro-

vince. 953.

HOUSING—
Question re—

of Industrial workers. 1116.

Recall of Government of India offices
from Simla and Calcutta to New Delhi
and pressure on in New Delhi.
850-52.

Sarai PuraniIdgah

155.

Scheme in Delhi.

Subsidizad Schemes by the Labour
Department., 241.

See also “ House(s) .
HOUSING SCHEME—
I See “ Scheme(s) .
HOWRAH—

Question re—

-~ Payment to Coolies for Handling of Parcels
at station 83.

Running of Inter Class Sleeping Coaches

between Benares Cantonment and

on E. I. Railway. 1012-13.
‘ HYDARI, MISSION(S)—
Question re Report. 493-94.
; HYDERABAD—+
| Question re— »
= Loan of services of an officer ag Director
& of Archaeology in - State. 1199-1200.

Loan of services of an officer of the De-
partment of Archaeology for appoint-
ment as Director of Archaeology by
State 835-36.

HYDERABAD SIND—

Question re— interference by the Jodhpur
Railway

¥ ment of —— Station.
HYDRO-ELECTRIC—J

Question re— §

Development of mineral, thermal and
resources of Nerbudda territories
of Central Provinces. 838,
projects in Assam. 856.

19-235 1

Administration in the Manage-

T

IMPHAL—

Question re return to in Manipur State

of evacuated Indian traders. 857-58.
IMPORT(S)— g i
Question re—
Control on Fuel Oil —. 772-73.

Facilities for into Gujrat of Building
Stone from Stations on Nizam State
Railway, the G. L. P. and the M. & S. M.
Railways. 789. 7

—— and distribution of Newsprint since
1940. 1041-42,

—— and export Control Department.
841-42.

— — of Foodgrains into India from the
United States of America. 10-11.

—— of Salt. 1224, s

— of Salt from outside and abolition of
Salt Duty. 702.

Licences for importing
India. 1097. :

Monopoly of certain Firm3 for importing
Brass Shests. 742-43.

P ermits to Bombay Brokers to —— Glass
Bangles from Czechoslovakia. 787.

Profits to importers on —— of dyestuffs.
508-09.

IMPORT LICENCE—
See ‘* Licence(s) .
IMPORTER(8)—
Question re profit on imports of dyestuffs.
508-09.
IMPROVEMENT ACT—
See ““ Act(s) .
IMPROVEMENT TRUST—
Question re—
Buildings in Ward No.

acquired by Del 5
C i S

commodities in

14, Delhi, net
58.

p hedule for acquired houses
by the Delhi ——, 458.
Fulfilment of Aims of Delhi ——. 83.

INCOME-TAX—
Question re—
Clerks on Medical Leave summoned for

the — — Department test in Sind Circle.
234,

Decisions of the —— Appellate Tribunal.
233.

—— on compensation for Lands acquired
for War purposes in Benares. 232-33.
on total profits of sterling and dollar
companies in India. 1189.

Individuals and companies assessed to —

on incomes over one Crore, of rupees during
1945-46. 690, 1236. 3 3

Liability to Penal Interest for Non-Deposit
of Advance Tax. 5

New Scales of pay for old clerks in
Office, Sind, who were reverted and then -
promoted. 448-40.

Posts in the Sind and Baluchistan ——

offices. 234-35.
Provision of waiting room in —— Office,
> Delhi. 1179-80.
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INCOME-TAX—contd.
Question 76—

Publication of Decisions of Appellat®

Tribunal. 553. . 3
— Refunds of ——." 233-34.

Selection for the posts of —— Officers.
933.

Taxation of Income of Hindu Un-divided
family. 943.

Test for Ministerial Stafi in the Offices
in Sind. 2

Unqualified Officers in Sind. 706-07.

Victimisation of and wrongful removal
from service of an Officer in
'Bihar. 707.

INCOME-TAX (A‘V,[E\"DMEI\T) BILL—-

See * Indian ** under * Bills .
INDIA—
Question re—
Afghan Sardarsin ——. 1090,

Agreement with U. S. A. re operation of

American Air Services across 5
1221.
Allowance for exiled Afghan Sardars in
089-90.
Broadcasting stations in ——. 955.
Central Maritime Board for 858.
Conslmutxorml Position 7e MembershiP

of International bodies, e.g.
Combmed Food Board. 535-36.

Conviction of Indian enemy agents in
1197-98.

Financing of by British Governmen?
from the Empire Dollar Pool for pur-
chase of capital goods, 694-98.

Non-Indian prisoners of war in
1161-62.

Payment of subscriptions by —— to
International orgam/atmns

Position of in the matter of Dollars
and hard currencies. 698-701.

Purchase of food by —— from Abroad.
528-31.

Quota of reparations allotted to ——
bv the Reparations Agency, Brussels.

377

Recruitment of Europeans and Brltxshers
to service in 685-86.

Representation of on the Internntlonul
Labour = Office. 828-29.
Trade Relations between —— and Burma.
158-54.
INDIAN(S)—

Motion for adjournment 7e treatment of
in South  Africa. 96-97.]
Question re— 3

Annual Quota for the entry of " into
the United States of America. 154.

+ Disabilities of Domiciled —— in British
Columbia (Canada).. 611.

Disabilities of in Commonwealth
Countries (e.g., Ceylon, South and East
Africa, Canada, East Indies, etc.).
637-43.

INDIAN (8) —contd.
Question re— g
Facilities to National
Indo-China to send money
1114-15.
—— in Goa and other Foreign settlements
in India. 836-37.
in Mauritius. 853.
labourers in Mauritius. 854,
Loss to in Malaya due to change of
currency. 66.
Number of in Germany. 855-56,
Number of residing - in Common-
wealth Countries (e.g., Burma, Malaya,
Australia, ete.) before aml after War.
635-37.

Passage and other facilities to ——
Nationals in Saigon. 1115.
Permanent Commission to

in Krench
to India

21718,

Burma. 152-53.
INDIAN ARMY ACT—
See < Act(s) .

INDIAN ARMY AND THE INDIAN AT
FORCE (AMENDMENT) BILL—
See ““ Bill(s) .

INDIAN BOILERS (AMENDMENT) BILL—
See ** Bill(s) .
NDIAN CIVIL SERVICE—
Questmn re—

~~ Extension of service to —— men (British
Personnel). 686-88.

Number of Officers of Government
of India after
period of service. 701.

Recruitment to

909-10.
Reservation of vacancies in
Personnel. 703.
Retirement on proportionate
and gratuities to Officers.
| INDIAN COCONUT COMMITTEE
MENT) BILL—
\ See ** Bill(s)

IJ\DIA\' COMPANIES
\ L_
< Bill(s) .83

INI)DSTRIAL DISPUTES BILL—
See * Bill(s) .45

for I. N. A.

ipension
910-11.
(AMEND- ~

(AMENDMENT)

INDIAN EXTRADITION (AMENDMENT)
BILL— S N
See * Bill(s) 7.9 =

INDIAN FINANCE BILL—
See ** Bill(s) . 34

INDIAN INCOME-TAX (AMENDMENT)
BILL—
See  Bill(s) .

INDIAN LABOURERS—
See * Labourer(s) .
INDIAN LABOUR FEDERATION—
See ** Labour Federation 25
INDIAN MEDICAL COUNCIL (AMEND.
MENT) BILL—
See ** Bill(s) . =

texmmatlon of norma! ey
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INDIAN MEDICAL SERVICE—
Question re reservation of posts of eivil

p; surgeons for European officers.
¥ 1155-56. 5
INDIAN MINES (AMENDMENT) BILL—
See ** Bill(s).”

INDIAN NATIONAL ARMY—
 Question re—
Arrears of pay and the appointment of
men in British Indmn Army .

1199.

Imprisoned or deftained —— personnel.
437-38.

Non-return of cash and the valuables
removed from persons of urrestsd =
men. 1204-05.

Policy re military training of Indian girls
and particulars re Indian women in

691. \
I’umshment to certain —— men. 90.
Punist to P! 1. 231,
Repatriation and trial of Officers

in Singapore Camp. 86. °
Reservation of vacancies in I.C.S. and
personnel.  703.
Restrictions on the employmenc in public
service of ex ——men. 232.
Resolution re—
Release of —— men and political
prisoners. 708.

INDIAN NATIONAL ARMY PRIbONERS—-
See *“ Prisoner(s) 7.
INDIAN NAVY (DISCIPLINE) (AMEND-
A~ MENT) BILL
See  Bill(s) .

INDIAN OILSEEDS COMMITTEE BILL—
See “ Bill(s) .

INDIAN POSTS AND TELEGRAPHS DE-
PARTMENT—

» Demand for excess grant for
respect of 350-53.

1943-44 in

Delz;@;)d for supplementary grant for 1946-47.
08,

—— Stores Suspense (not charged to Reven-

l‘ze). Demand for excess grant for  1943-44.
02,
INDIAN RAILWAYS (AMENDMENT)
BILL— B
See ** Bill(s) .
INDIAN SOLDIDRS (IJ'IIG‘&TION) AMEND-
MENT BIL:
See ** Bill(s) ”.
INDIAN STORES DEPARTNHL'NT—

Question re revival of old ——.
INDIAN TEA CONTROL (ANEENDME\T)
BILL—
See ¢ Bill(s) . .
s I'\T:é)IAV TRADE UNIONS (AMENDMENT)
See “ Bill(s) .

INDIAN TRADERS—
See ““ Trader(s) .

INDIANISATION—

Question re—

—— of Defence Forces.
of the Army. 898.
INDO-CHINA—

Quostmn re facilities to Indian Nationals
in French to send money fo India.
1114-15.

INDONESIA— .

Motion for Adjournment re withdrawal of
Indian troops from

Question re Indian troops in——. ~ 434-35.

INDORE—

Question 7 need for covered railway plat-

forms and overbndges at lavel crossings-

1187.

et =—, s C. Railway
91.
Uncovered platforms at  Beawar and
046, ¥

INDUSTRIAL COMMISSION—
See ** Commission(s) *

INDUSTRIAL DISPUTES BILL—
See ¢ Bill(s) .

INDUSTRIAL EMPLOYMENT (STANDING
ORDERS) BILL—
See “ Bill(s) ».

INDUSTRIAL FINANCE CORPORATION
BILL—
See “ Bill(s) ”.

INDUSTRIES AND SUPPLIES DEPART-
MENT—

Demamd for supplementary grant for 1946-47
1’6 <8 . 5

Election of a member t0 Sta.ndmg Advisory
Committee for

Motion re election of u member to Standmg
Advisory Committee for

Question re—

Controls under the ——. 510- 12. ° Z
Disposal of surpluses, obsolete stores an
salvage by the 103:) 36.

Employment of superannuated officers-
i 761.

in

INDUSTRY(IES)—
uestion re— 2
4 Applications to, Tar iff Board for protection
by ——: 633 3
D 1 for a Tri artite Conference on
%33{“ > in the S,lznnding Labour Com-
mittee. 170.
into the number of workers em-

Encuir;
p‘}oyeyd in cottage and industrial com’ems.
1235.

Expmmon of sugar—— in Madras. 1028

Housing of industrial workers.= 1116.

Investigation into and recommenda-
tions by the Tariff Board. T61.

TLegislation re Standing Orders for in-
dustrial workers. 1117,

Tocation of basic and medium
in Provinces. 547.

307-

Nationalisation of petroleum ——.
98 s
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INDUSTRY/(LES)——contd, INTERNMENT—
Question re— Question re detention and —— of Afghan

New —— during war in India. 67.
Number of strikes in ——, 1132,

Nl;\}lé);l‘ of strikes in —— in provinces®

Racorgmendations of Tariff Board re. pro-
tection to wartime ——. 852.

Reports of the Rege Investigation Com-
mittee on abuses in 850.

Statement e —— to be planned and
developed. 547,

INFECTIOUS DISEASES—

See ““ Diseases ™. X i
INFLATION—

Question ye—

S o abnormal number of currency
notes in circulation, 454.

Inflationary currency policy. 924.

- INGOLDBY, Mz, ERIC—

Oath of Office.
INSPECTOR (S)—
Question re—

Action of goody ——, Belanganj Station,
Agra, in  the matter of short supply of
fuel and coal. 787,

Appointment of untrained persons as
Uommercial and Transportation on
N. W. Railway. 305-08.

Promotion of — . of Post Offices. 520.

279, :

Selection of Food —— in Karachi Division,
- W. Railway. 83.
Segslctxon of Railway Food —— at Karachi.
INSTITUTE—

Question r¢ appointment of Mr. P. M. Glover
as Entor(x)n;logim in Indian Lac Research
INSURANCE—
Question re—
Crop and Cattle ——. Schemes suggested
by Dr. B. V. N. Naidu to the Madras
Government. 1044,

Natic;n&lisation of — — business in India
62

Rules re compulsory of motor vehicles
503-04.
INSURANCE (AMENDMENT) BILL —
See ** Bill(s) 7. 3

INSURANCGE (SECOND
BILL—

See * Bill(s) .
INSURANCE RULES —
See ¢ Rule(s) 7.
INTERIM GOVERNMENT—
Question 76 —
Decision of —— re higher prices for
Bengal cultivator. '1089. 7
Non-co-operation of Ministry of Beéngal

AMENDMENT)

with the present —— of India. 384.85.
Salaries and allowances of Ministers in
——. 693.

Views of —— on nationalisation of trans-
port services. 496-97.

Princes in India. 882-83.
INTEREST CHARGES—
Demand for excess grant for 1943-44 in
respect of ——, 402.
INTEREST FREE ADVANCES—
Demand for excess grant for 1943-44, 402,
INTERMEDIATE BOARD—
Ques;ion ré monopolies in the
443,

, Ajmer,

INTERNATIONAL LABOUR OFFICE—
Question re representation of India on the

. 828-29.

See also *“ Officer(s) .

INTERNATIONAL LABOUR ORGANIZA-
TION(S)—

76 tion of i of the
—— concerning maritime workers, 847-48,
INTERNATIONAL ORGANIZATION(S)—
Question re payment of subscriptions by Indis
to ——. 682.84,
See also * Organisation(s) .
INVESTIGATION(S)—
Question re —— into Industries and recom-
mendations by the Tariff Board. 161.
IPI, FAQIR OF—
See *“ Fagir of Ipi”. \

IRAN— 2 %
Question re Indian troops in ——. 451.
IRON— 5
Question re licences for sale of cloth, oilseeds...
and ——.

IRON SHEETS, CORRUGATED —
Question re allotment to Assam of quota

of direct supply of brass sheets, cyecles,
cloth and . T77-78.
IRRIGATION— i
Question re—
Money spent on projects in Bengal.
558.
Supply of sub-soil water for ——. 1009-
10.
ISHAQ SETH, Has ABDUS SATTAR
HAjr—
Banking Companies (R of B hes)

Bill. _ Motion to consider and to refer to
Select Committes. 991

Indian Trade Unions (Amendment) Bill,
Motion to refer to Select Committee. 208,
244-47, 338.

Industrial Disputes Bill. Motion to refer
to Select Committee and to ecirculate.
1086

Motion for Adjournment re— :
Protection of life and property of railway
passengers in  Bihar. 566. f

Use of tear gasoutside the Council House.
107.

Motor Vehicles (Second Amendment) Bill.
Motion to refer to Select Committee. 984-
85.

@
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ISHAQ SETH,
$ Hasri—contd.

Question re —

Daily air service
Madras. 1021-23.

Fast express train between Delhi and
Madras. 767

Tlimination from documents by  High
Courts of a parby’s oaste, sub-caste
and religion. 755.

Use of firearms by hooligans in Bengal
and amendment of Indian Arms Act.

Har ABDUL SATTAR

between Delhi and

1203, 1204,
Requisitioned Land (Conti nce of Powers)
Bill. Motions to consider and to refer

to Select Committee. 969.
Resolution re running of Civil Aviation as a
State Department. 713, T14.
ISLAMI CHAI—
Question r¢ cry of Hindu pani and ——
___at Railway Stations. 753-54.
ISMAIL KHAN, Hame CHOWDHURY
MOHAMMAD—
Blection of —— to the Standing Committee
in Pilgrimage to the Hejaz. 1056.
Question re policy re retention of Royal
EngineeringOfficers employed in Railways.
765,
ISTIMRARI—
Question re abolition of Zamindari, Jagirdari
and —— systems in Ajmer-Merwara and
other Centrally Administered Areas. 543.

—— tenure in Ajmer-Merwara. 1047.

FSTIMRARI AREA(S)—
Question re backward conditions in —— of
Aj mer-Merwara.

J

JAFFER, Mr, AHMED E. H.—
© Bssontial Supplies (Temporary Powers)
Motion to consider. 798.
Industrial Disputes Bill. Motion to refer

Bill-

to Select Committee and to circulate.
406-07.

Motion for Adjournment re communal
disturbances in Bengal, Bombay, TU.P.,

Bihar, ete. 100, 102.
Motion re—
Election of members to Dafence Consulta-
tive Committee, 460.
Food situation. 572, 580-82.
Question re—
Activities of Dr. A. Jha in connection.
with the proposed Indian War Academy.
688.

Afghan Sardars in India. 1080,

JAFFER Me, AHMED E. H.—cond.
Question re—
Appointment of Provincial Governors.
161-62.

Appointment of Sir Henry Knight in the
Food Department for Southern India. 19.

Appointment to the post of Muslim Bpi-
graphist in the Department of Archaeo-
logy. 913-14.

Appointments to temporary posts in the
Department of Archaeology. 914-15.

Cancellation of extension granted to
officials. 520.

Capital and recurring expenditure on
pilgrims and staff at Kamaran. 69.

Chavgés against eight Delhi papers for

publishing speech of a Muslim League
Leader. 693-94.

Cloth quota for hand dyers and hand
printers of Ajmer-Merwara, 1235.

Constructions of Chumsneries in Lodi Road
Colony. 1105-06.

Corruption in the Engineering Branch
of the Posts and Telegraphs Department.

520.
Cost of staff at Kamaran Quarantine
Station. 69.

Decision of Interim Government re high
prices for Bengal cultivator. 1089.

Demobilization of Indian troops. 440.

Detention of Afghan Sardars in Poona.
28.

Discrimination against Muslims in the
Army. 456.

Effect on Indian Finances by the abolition
of Balt Tax. T708.

Express Delivery of Inland Air Mail
letters. 520-21.

Grant of Commission to overage Emer-
gency Commissionad Officers. 1187-88.

High rent charged from Government
servants for Chummeries in Lodi Road

Colony. 1106.

Hindi as 1 for Hindust:
936. 2

Tncrease of petrol ration of members of
Legislative an i t Assemblies.

500.
Increased pay to Circle Office Officials in
Posts and Telegraphs Department. 521.
Information 7e Subhas Ohandra Bose.
225.

Loan of services of an officer as Director
of Archaeology in Hyderabad State.
1199-1200.

Loan of services of an officer of the De-
partment of Archaeology for appoint-
ment as Director of Archaeology by
Hyderabad State.: 835-36. s

Muslims in the Military Accounts Depart-

ment. 1188.

ey ats of i e &

Allowance for exiled ~Afghan Sard
1089-90. .

Amendments to Anglo-Dutch agreement
and International Sanitary Convention,
73. ¥

Appointment of Mr. V. K. Krishna Menon
“as Ambassadar for Western Countries.
626-27, 859-60.

India. 627.

Objection by Bombay Muslims to the use
by All India Radio of Sanskritised
Hindustani. 457,

. Permanent Commission in the Royal

Indian Navy to Muslims. 456-57.

Promotion of Imspectors of Post Offices.

520.
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JAFFER Mr. AHMED E. H,—contd.
Question re—

JAFFER Mz AHM 3D E. H.—coneld.
Question re—

Protests in connection with the Jbombing
of Tribal Areasin N.W.F.P. 624-25.

R. M. S. Rest House in Chandni Chowlk,
Delhi. 519. ~

Remarks by Honourable Member for
External Affairs at Press Conferonce in
Delhi re Tribal Policy. 626.°

Rest_and recraation leave for men in the
o(;ﬁce of Director General of Archaeology
914,

Retirement of officials on full pension
after serving 25 years. 949.

Retirement  of officials with
service on full pension. 519.

Rule re military pensions, gratuities, etec.,

in force in U. 8. A. and British Dominions.
223-25.

25 years'

Rules re pensions, awards and gratuities
to Indian Commissioned Officers and

Detention and internment of
Princes in India. 382, 383.

Disposal of surpluses, obsolote stores and
salvage by the Industries and Supplies
Department. 1036.

Enquiries re death of Netaji Subhas
Chandra Bose.  213.

Eaquivy into=hooliganism during Pandit
Jawaharlal Nehru’s Frontier Tour.
174-75, 176. B

Inyitation to Mr. Compton Mackenzie to
write History of India’s War BEffort.
1

Officers of the Lands, Hirings and Disposals
Service in India. 928.

Passports for foreign countries to Indian
National Congressmen. 835.

Proportion of Muslim officers in the Edu-
cation Department, 1179,

Ol Ranka:" Proposal for abolition of Inter class and
e G : reduction of rates of second class on
Running of Civil ation as a State State Railways. 292
Department. 716-18. s e o

Interim Government. B
Selection of personnel of Indian Delega-
tion to U.N.O. (23-24.
Ship building yard at Bhatkal in Bombay:
residency. 1042,

Salaries and allowances of Ministers in
3.

Statement re visit to N.W. Frontier by the
Honourable Member for External
Affairs.  635.

Strictures by Members of Parliament on
Judge Adoveats of India. 457.

Supply of water by condensers at Kama-
ran, 70, < ’

Treatment of Indian labour in Coylon.
634.

Utilization of inferior staff for coolie jobs
by Posts and Telegraphs officars. 3521.

Withdrawal of -extensions granted to
officials. 919,

Withdrawal of Indian troops from Basrah.
438-39.

Adiminstration of the W.A.C.(I). 219.
Al

S5 Eyay ey T
and Ahmedabad. 1038. =
Attack at Dasna on pilgrim train from

Garhmukteshwar. 957.
Blackmarketing in new motor cars sold
against Chief Commissioner’s permits.
298.

Complaints against the personnel of dele-

Delhi

Provision of fans and removal of other
grievances of IIT class passengers on
Railways. 293

Rent of requisitioned properti 8. 1160.

Residential accommodation for Members
of the Legislative Assambly. 1003.

Revision of pay of menin civil and military
services. 440-41.

Statement on communal
in Bihar. 1055.

Supply by V.P.P. of Government publica-
tions by the Manager of Publications.
171,

Supply of railway wagons, 1016,
Supply of timber fron Burma, Andunans
and Indian forssts. 1018. 1019.

Tour by Cabinet Ministers of the disturbed
areas in Bengal and Bihar. 1055.

Training of Indian personnel for the armed
forces. 453.

Uniform policy re licences for firearms
under the Indian Arms Act. 1165-66.

Use of firearms by hoolizans in Bengal
and amendment of Indian Arms Act.
1202, 1203. X

Views of Interim Government on nationali-
zation of transport sorvicas. 496,

Requisitioned  land  (Conti of
Powers) Bill. Motion to consider and to
refer to Select Committes. 961-63, 969.

disturbances
%

g AG ART—
gation appointed by the Interim BB 3 1.1[ s = 5 Isti 2
G for Inter 1 Organisa- Abolition of Zamindari, —— and Istimrari
tions. 161. systoms in Ajmer-Merwara and gﬁfxer

Central Scheduled Castes Scholarships.
- 222,

Cotton textile factories in India. 9.

De-rejuisitioning of property since the
beginning of 1946, 21

Desirability of introducing Hindustani for
the conduct of husiness of Legislative
Assembly. 1092.

/ Jentrally Administered Areas.
JA

GJTWAN
SHRI — :
Factories  (Seeond ~ Amendmont)  Bill.
Motion for Ileave to introduce. 108.
Indian Trade Unions (Amendment) Bill.
Motions to refer to Select Committes and

to circulate 202-04, 334-38.

RAM, THE HoNoURABLE

Afghan

|
2
c
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JAGJIVAN RAM THE HONOURABLE SHRI | THA, DR. AMARNATH—
—contd. Question re  activities of —— in connection
st ibntes Bill. with the proposed Indian War Academy.
Motion for leave to Introduce 108. 688.

Motions to refer to Select Comumittes and

to circulate. 2-06, 410, 411, 419,
424, 427, 1084
Oath of Office. (1).
JAT HIND—
Question re taboo of the Words ——— in
the Indian Armed Forces. 238.
JAILS AND CONVICT SETTLEMENTS
Demands for Excess Grants for 1043-44
in respect of ——. 3
JAINTIA HILL STATE—
Question re permission to Members of
Constituent  Assembly to move in ex-

cluded and ¢

Khasi and ——

JAPAN— 3

Question re loss to Indians in South Hast

Asia by the rtefusal of British Government

to substitute Japanese Currency by British
Notes. 627, 3

ANI MAKHDUM‘AT-HAJ SYED SHER
AH—

areas of Assam, Manipur,
1120-21.

Question re expenditure on H arappa Ex-
cavations by the Director Genoral of Archae-

logy.~ 707-08.
JEEE
Que n re disposol of

Motor Cars.

JAHANGIR, SIR COWASJEE—
-Denand for supplementary grant for 1945.46
— Ruilways inrespoct of Railway Board. 1282.
lissontial Supplies (Temporary Fowers) Bill.
Motion to pass, 824.
Indian Trade Union (Amendment) Bill-—
Motion to refer to Select Committee and to
consider 204, 264,265, 272-74, 278.
Industrial Disputes Bill.—
Motions to refer to 'Salect Committee and
10 circulate 410, 415, 419, 423, *
Motion for  Adjournment  re-communal
disturbances in Bingal, Bombuay, U.P.
Bihar ote.  101.

Motion re third report of the Committee on
Bretton Woods Agresment. 120, 199,
Question e reduction in prices of matches.

Question (Supplementary) re—

Action for increasing the yielcf of Food
from Fisheries. 5.

Appointment of Army  Re-crganisation

Commission for Post-war Indian Army.

2175

L)

o)

financing of India by Pritish Government
from the Kmpire ~ dollar pooi purchase
of capital good 695:
Quality of Matches produced in India. 7686,
Requisitioned Land (Conti

q of Po-
wers) Bill—
Motion to consider and to refer to Select
Committee, 894,
Resulation re running of Civil Aviation as
a State Department  720-22, 728, 733

JHUNJHUNWALA, MR. B. P.—
Question re-—
Income Tax on total profits of sterling and®
dollar companies in India. 1189,
Nuwiber and qualifications of Urdu and
Hindi Programme Assistants in All
India Redio. 86-87.
Question Supylementry re contries to which
Export of Stigar and Cloth is permitted
from India. 615.

JINACHANDRAN, SRI M. K.—

Question re—

Cultivation of tea in Tndia. 849,

Stenograpners in South Indian Railway.

1044, :

JINNAH, MR. M. A.—

Motion for Adjournment re bombing of

Tribal Areas in Waziristan. 105.
JODHPUR RAILWAY—
See ** Railway (s)

JOGINDRA SINGH SARDAR—

Election of to the Defonce Com-
mutative Committee, 658, %

JOSHI, MR. N.' M.~
Banking companies (Restriction of Branches
Bill—

Motion to consider and to refer to Select
Comymittes. 1061,
Demand, for supplementary grant for 1945
46 Railways in respoct of Railway Board
1280, 1281, 1283-84.
Essential Supplies (Temporary powers) Bill.—
Motion to consider 803-06
HINDU MARRIAGE DISABILITIES REMO-
VAL BILL 655.

Indian Navy  (Discipline) (Amendment)
Bill—

Motions to consider, circulate and fo refer
to Select Committee, 1239, 124]1-42
1243, 1244,

Indian Trade Unions (Amendment) Bill—

Motions to refer to Salect Committes and
to circulate. 205, 257, 263—68 333.
Industrial Disputes Bill—

Motions to refer to Ssloct
and to circulate. 407-18,
430, 1084, 1085, 1086-87.

Oath of Offices 1.

Question re— | s

Award of Adjudicator on grievances of
employees of Government of India Press,
Aligarh. 1117.

Housing of Industrial Workers. 116.

Legislation re Standing Orders for Indus-
trial workers. 1117. R%

Sale of copies of the Reports of Rege Com-
mittee. 1117. 3

*_ Tripartite Labour Confo

Committes
428, 429

1116417,
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JOSHI Mr. N, M.—eontd.
Question Supplementary re—

JUBBULPORE—
Question re—

Adjudicators award on the dispute of the Broadeasting station at 1166.
Government of India Press workers. Extension of Railway line from —— fo
1109 5 Nagpur a4 xS

Ap of Army R ion Com- Rel of Mili lepri lines between.
“mission for Post War Indian A.rmy 217. Allahabad and ~ for civilians. 748-49.

Appointment of Governor and future liabili-
ties as & result of Bretton Woods Agree- JUDGE(S)—
ment. 681 Question re privileges of the —— of the

Catering and vending on State Railways
287

Controls under the Industries and Sup-
plies Depertment. 512.
Dearness Allowance to Mint workers in
Bombu) 929, 930.

Fixation of sugarcane price. 1026.
Government plms re Meeting shortage of
accommodation and Control of Rents.
150.
International Martime Conference at
Seattle, U.S.A. 848.

Monopoly of Messrs. A.H. Wheeler &
Co., for running Bookstalls on most
Railways. 501.

Number of controls under Commerce
Department. 390, 391.

Nutrition Depastment. 905.

Planning Bosrd. 1098.

Policy of Protective Tm-xﬂs and * Diseri-
minatory Prosection.” 167.

Policy re Temporary brick structures
erected for War purposes in Delhi and
elsewhere. 148.

Proposal of Prof. B. P. Adarkar re Health
Insurance for workers. 1104.

Reports of thelabour Investigation Com-
mittee on the condition of Labourers
in Mica Mines and Rikshaw and hand
cart pullers. 832.

Representation of India on the Interna-
tional Labour Office. 829.

Requisitioned land (C
Bill—

Motion to consider and to refer to Select
Committee. 963, 965

Resolution re running of anl Aviation as
a State Department. 717, 721, 722,
727-29, 730, 731.

Special Marriage (Amendment) Bill—

Motion to refer to Select Committee. 1129.

JOSHI, Mr. 8. C.—

Indian Trade Unions (Amendment) Bill—

Motions to refer to select Committee and
to circulate. 338.

Industrial Disputes Bill—

Motion to refer to Select Committee and to

circulate. 4
Reports of the Labour Investigation Committe

of powers)

—Laid on the table. 1056+57.
JOURNEY (S)—
Question 7e Break of—on Builw&ys
296-97.
Instructions to passengem bow to behave
on Railway 503.

Federal Court. 827-28.
JUDGE ADVOCATE—

Question 7e structures by Members of Parlia-
ment on —— of India 457.

JUDICIARY—
Questionre separation of —— from the
Executive. 238.
JUNCTION(S)—
Question re arrangements for connecting
trains at —-— Stations 295-96.
JURISDICTION(S)—

Question re Fnlargen:ent of Appellate— —
of Federal Court. 46.

Enlm‘gemem of powers and —— of Federal
* Court. ES
JUTE—
Motion for Adjournment re——Control.
104, 1
Question re—
Control of Export Price of —— in Bengal.
619-21.

Controversy between the Central Govern-
ment and the Bengal Government over

prices of —— and jute manufactures
172-73.
Exporb of cloth and bags from India
to U.S.A. and re-export to South Africa
836. s =
K
KAMARAN—

Question re—
Capital and Recurring Dxpendltme on
Pilgrims and Staff at ——
Cost of staff at Quamntme Station.

69.
Supply of Water by Condensers at

KANARA, NORTH—

Question re want of good cattle and handi-

cap in growing food grains in
District in Bombay. 94.

KANARA, SOUTH—
Question re—

Award by Special  Arbitration® Court
regarding Compensation for Betelnut
Gardens in ——. 84,

Compensation for Acquired Land in——
84.
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KARA, MISS MANIBEN—
Indian Navy (Discipline) (Amentment)
Bill—

- Motions to consider—ecirculate and to re-
fer to Select Committee. 1239-40, 1244,
1275,
Indian trade Unions (Amendent) Bill—
Motion to refer to Select Committee and
to circulate, 206, 245, 247-50.
Industrial Disputes Bill— :
Motion to refer to Select Committee
and to circulate, 422-26, 429. X
Motion for Adjo re 1

KARA MIS8 MANIBEN—contd .
Question re—

Statement re conditions of IndianSeamen
in Great Britain by Mr. Dhyan Singh
Mungat. 1101-03.

Ste;xazgmphers on South Indian Railway.

Supply of Electricity to Government
Servants in Karolbagh. 1104-05.
Time scale of pay to temporary cadre of
Bombay Mint Employees. 93
Q

Disturbances in Bengal, Bombay, U.P.
Bihar, ete.. 99.
~ Question re—

Adoption of Miners’ Charter by tle Inter-
national Industrial Committes on Coal.
169-70.

Central Martime Board for India. 858,

ye 'y all to Gov
servants in lieu of supply of foodstuffs
ab concessional rates. 932,

Cost to Government of India of Special
Train for Mr. M. K. Gandhi to partici-
pate in Simla Conference. 94.

Cost to Government of India of Special
Train for Mr, M. K. Gandhi to partici-
pate in talks with Cabinet Mission,
93, ,

Dearness Allowance to Mint Workers in
Bombay.  929-30.

Demand for a Tripartite Conference on

! Coal Industry in the Standing Labour

Committee. 170.

&~ Bmigration of Indian Workers to Burma
;7 and Malaya. 167-69. >
Examination for temporary employees
in the Ministerial Service of the Govern-
ment of India Secretariat. 943-d44.
International Maritime Conference at
Settlo, U.S.A. 848.49.
. Payment of interim relief to Bombay
Mint Workers. 930
Payment of Salaries, ete. to workers of
the Posts and Telegraphs Department
for the strike period. 38. .
Payment of War Bonus to Bombay Mint
Employees. 931-32.
Policy of Protective Tariffs and *‘ Dis-
criminatory Protection . 166-167.

Price of Indian Silk. 15. :
Ratification of conventions of the Inter-
g, tional Labour O ization concern-

Refusal of payment of expenses by Govern-
ment to deputation of Bombay Mint
{ Workers. 931.

Removal of Controls in C dities other

' ing maritime workers. 847.48.

n (Supplemer tary) re—

Appointment of a Taxation Enquiry Com-
mittee. 436

Charges against eight Delhi Papers for pubs
lishing speech of a Muslim League Leader.
G03-94.

Employmenu of superannuated personnel.
in Commerce Department. 841.

Import of Food grains into India from the
United States of America.

Indians under detention as Government
of India’s Prisoners. 211.

Plenning  Board. 1098.
Policy re-Military training of Indian girls-
and particulars 7¢ Indian women in

IN.A. 691y
Progress of work by the Pay Commission
446,

Proposal of Prof. B. P. Adarkar re Health '
Insurance for, workers. 1104.

Rail Road Coordination Scheme, 7.

Repeal of Press Laws.: 692.

Reports of the Labour Investigation Com-
mittee on the condition of Iabourers in
Mica Mines and Rikshaw and hand cart
pullers. 832—33

Representation of India on the Infer-
national Labour Office. 829,

Resolution re running of Cvil Aviation
t;s a State Department. 718-20, 721,

23.

KARACHI—

Question re—
Broadcasting Station at
Gomplaiaira S

system in —— 542,
Org]_er by the Divisional Accounts Officers,

. W. Railway, to clerks studying
in_College. 58.

Proposed Introduction of Massage Rate
System for- Telephone charges in ——
Ahmedabad and Bombay. 541.42,

225-26.
y of Teleph

than Foodstuffs and promotion of Co-
operative Societies for Supply of Es-
5 sential Commodities. 38.
Reports of the Rege Investigation Commit-
tee on abuses in industries. 850.
Socuritx from the Vanguard under Press Em-~
ergency Powers Act ,229-31.

Selecti: of TFood Inspectors in—
Division, N. W. Railway. 83.

Selotion of Railway Food Inspectors at
. 8Ly

Superfluous officers in —— Customs:
ouse. 385.

S

—_—
—_—
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KARMARKAR, SHRI D. P.— :

Hssential Supplies (Temporary powers)" Bill:
Motion to consider 810-13,

Foreign Exchange Regulation Bill—
Motion to refer to Select Committee. S76.
Hindu Marriage Disabilities Removal Bill.

650. =
Question re—
(ancellation of Gun Licencos by the Depu-
ty Commissioner, Delhi. . 943.
Construction of a dam across the Laxmana-
tirtha River. 1235.
Death of Mr. Xavier in Poona Mail. 8L
Foroign scholarships  to students from
Bombay Provinee. 936-37.
Inconvenionce due to instruction to Gro-
wers to sell Tobacco before February.
93.
Tndiamsation of Defence Forces. 1187.
Lack of booking facilities for goods at
Ghorpuri Station. 3.
Manufacture of vegetable ghee from Cotton

seod. 1048.
Planning Board. 1098, =
Price of coconut. 1049-50.
dations of Archasological Ad-

visory Committee re prey ention of Ex-
port of articles of artistic importance.
1181.

Re-employment  of  demobilized Indian
Officers. 1187. :
Report of Mr. Pepperall on milk problem in

India. 1043, >
Want of good cattle and handicap in grow-
ing foodgrains in North Kanara District
in Bombay. 94.
Question Supplementary re—
Azad Hind Organization in Europe. 1114‘;
an

KHAN ABDUL GHANI KHAN—
Ouiosts 1

'y re i
of Ranchi Moental Hospital exclusively
for Buropeans. 703.

- Resolution e running of Civil Aviation as

a State Department. 726-27.

KHAN, MR. DEBENDRA LAL—
Question re—
Eﬂ;nfieucy in the Boengal Telephone Service.

6. -

Efficiency in the Posts and Telegraphs
Department. 61.

Failure of Telephone Seryice in Calcubta
during the. Communal Disturbances.
46-47.

Platforms of the Khargpur Station and
defective roofs of Train Compart-
ments on Bengal-Nagpur Railway. 60.

Ra;ggvul of British Soldiers from Caleutta,

Taboo of the Words ‘Jai Hind’ in the
Indian Armed Forces. 238.
Trains and Third Class Waiting Rooms on
Bengal-Nagpur Railway., 60-61.
KHARGPUR—

Questin re platforms of the —— Stabion
and defective roofs’ of Train Compart-
ments on Bengal-Nagpur Railway. 60.

KHAREGAT, SIR PHEROZE—
Motion re Food Situation. 594, 597-99.
Qath of Office. 1.
Panth Piploda Laws (Amendment) Bill—
Motion for leave to introduce. 793.
KHAST HILL STATE—
Questin re permission to Members of

Controls under  the Ind
Supplies Department. 512\
Cotton Textile Factories in India, 9.
i d ordetained LN.A. Per 18

1 s
438.
Tnorease of petrol ration of Members of
Legislative and Constituent Assembly.
00.

500.
Withdrawal ~ of Indian -Troops from
Basrah. 39.
Resolution re running of Civil Aviation as
a State Department. \ 737-40.
KAROLBAGH—
Question 7e supply of Electricity to Govern-
1

ment Servants in . 4-05.
KATIHAR—
Question re regonstruction of' Junctin
in B. A, and O.T. Railways on one side

of town. 92.

KEROSENE OIL(S)—
Question re— .
Production ~ of Sugar and Taxtiles in
India and quantity availablo of Kero-
sene 751,
Purchase of National Savings Certificates
as ‘condition prescedent for issue of permits
for Sugar, and Rice. 83. 5
Supply of 833-34.
KHALLIKOTE, RAJA BAHADUR OF—
Motion re Food Situation. 588-89.

Constitutent Assemoly to move in ex-
cluded and tribal areas of Assam, Mani-

, pur, —— and Jaintia Hill States, 1120-
21. : =

KIDARPORE—

Question re proposal by the Comimissioners
of the Port of Calcutta for a Canal from
to Diamond Harbour. 299-300.

KIDNAPPING—

Question re of Hindus by people of Tribal
areas after termination of War. 834-35.

KILLEDAR, MR. MOHAMMAD M.—
Question re facilities for Import into Gujarat
of Building Store from Stati on_the
Nizam State Railway, the G.L.P. and the
M. & S.M. Railways. 789,

KENQIVE (8)
Question re—
Action by the Police and Railway Autho-
rities regarding consignments of daggers
and in transit. 62.
Purcels  of and daggers, their place
of origin and destination. 62-63.

KNIGHT, SIR HENRY—

Question r¢ appointment of —— in the Food
Deopartment for Southern India. 19.
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L

LABOUR(S)—
¥  Question re treatment of Indian ——in
Ceylon, 634.
LABOUR COMMITTEE—

Question re demand for a Tripartite Con-
ference on Conl Industry in the Standing
170.

LABOUR CONFERENCE—,
See *“ Conference(s) .
LABOUR DEPARTMENT—
Question re suhexdxzsd Housing Schemes
by the
LABOUR FEDERA’IIO‘\I—
Question re  Government contribution to
Indian —-. 1222, .
LABOUR INVESTIGATION COMMITTEE—
Reports of the —— laid on the Table. ~ 1056

e
See also ‘ Committee (s) .
LABOUR OFFICE—
See *‘ International 3
LABOUR WELFARE FUND BILL—
See * Mica Mines ” under ** Bill(s).”
LABOURER(S)—
Question re— ‘
Construction of qum‘ters for on the
premises of fuel Depots in New Delhi.
913,
Improvement of status and position of
and fixing of a minimum wage.

”

o 819.
& Indian —— in Mauritius. 854,
Tetter of Government of Cape of Good
Hope to Government of India assuring
equal treatment to Indian ——. 1128.
Prices of Hsseatial Commodities for Indian
Borma. 0.
of the Labour Investigation
ol ‘Qommittee on the condition of
in Mica Mines and Rikshaw and Hand-
cart pullers. 831-33.
Shooting of an Indian by Eurcpean
Manager of the Santal Tea Estate in
Assam. lll7-\|8.
LAC—
Question rs comparative prices of -——,
Wheat and Rice in the Central Provinces
300, 1236. 2
LAC QESS COMMITTEB—
Sea ** Committee(s).”
LAC RESEARCH INSTITUTE(S)—
Ses * Institute(s).”
LAHIRI CHAUDHURY, 8JT. DHIRENDRA
KANTA—
Question re creation of A.ssnm Postal Circle
. and certain Offic ers’ Post, 3.,
% Question supp lsmentary ra—
Policy 7re lomporary sbrick: stri .ures
erected for War purposes in Delhi and
olsewhere. 148,
Supply of Food by Rusgia to India. 629.

LAHORE—

Question 7e transfer of —— Mint to Calcutza
684,

LALLJEE, MR. HOOSEINBHOY,

Q ion re difficulties of Ind.lan
students secking admission  to Colleges in
India., 63.

LAND(S)—

Qacsti nre—

in Benares for purposes of

. -War. 232,

Compensation for Acquired —— in South
Kanara.

Income-Tax on  compensation for
acquired for War purposes in Benares.
232-33. 2

Officers of the , Hirings and Disposals
Service in India. 927-28, 992-1006.

Restoration of agricultural acquired
for War purposes in Bareilly Distriot.

- 933,
LAND REVENUE—

See * Revenue(g).”

LANGUAGE—

Question re—
Grievances of Hindi Speaking ' Public
against the Policy of All India

Radio. 897-98.
Hindi as common —— for Hindustan.
936.

LANSDOWNE CANTONMENT-—

Question re exemption to Board against
Defence of India Rules Controlling Hous
Rent. 93-

LAWSON, MR, C. P.—

Appointment of ——on Committes on Peti-
tions. 255.
Motion re Food Situation. 462, 475-80.
Question re—
Action for inereasing the yield of Food
from Fisheries.. 3-5
Action for the reduction of losses in storage
of Grains. 1-3
Blackmarketmg in new. Mobor Cars gold
st Chief C ’s Permits.
298.
_ Derequisitioning of Property smce the
begining of 1946-209-10,
Fresh requisitioning of 4 b;
Chief Commissioner, Delhi. 151-52,
Government plans re Meeting shortage of
accommodation und conurol of Rents
146-50.

Policy 7¢ temporary brick str d
for War pnrpoaes in Delhi and else-
where. 147-49.

Return of Requisitioned Property. 71,

Question (Supplementary) re—

Zhemical Fertilizers: 1033,
Co;lzti‘ol of Export, Price of Jute in Bengal.

Houses De-Requisitioned during the last six
months. 1096, 1097.

1 Ltmd {C ti f P
Bill. 889-94. e
Motion to consider and to refer to Selert

Committee 890-94.
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L. =3 LIAQUAT ALI KHAN, THE HONOURABLE
AKMANATIRTHA- MEMBER—
| Question re construction of a Dam across
| the River.- 1235. Banking Companies Bill.
[ LEADER(S)— Motion re Appointment of certain members
! Question re destruction of Official papers toSeclect Committes. 1237.
f relating to Nationalist., 432-34
Banking Companies (Restnchon of Branches)
LEAVE— < Bill—
Question re rest and recreation for Moti .
= : 3 tions to consider and to refer to Select
men in the office of Director General of % ; 935
AtoRaRolEgTs Ol Committee. 985-87, 1063, 1073-76.
LEGISLATION(S)— Motion to pass. 1076.
Question re Introduction of Anti-Dowry ——. Demand for excess Grant for 1943-44 in
319. respect of—
Introduction of in  Legislative
Assembly b.ged on Draft Hindu Code Administration of Justice. 348.
546-47.
re Stfmdmg Orders for Industrial Appropriation to Reserve. 402.
| workers, 1 1117
| " LEGIST ATIVE ASSEMBLY— Botanical Survey.. 349.
Announcement re the supply of agenda
etc., to Members onpfncount of tl%e im- Central Board of Revenuo, 348.

position of Curfew Order in Delhi. 862.
Question re—
Desirability of introducing Hindustani for

the conduct of business of Legislative 50.
Assembly. 1091-92. Census, 350,

Central Excise Duties. 348.

! Commerce Department. 348,
Incrense of petrol ration of Members of ——
and Constituent Assembly. 499-500. X A = 50
Int oduction of Legislation in Legslative Hipration =Intertial. — 350.
bassd on Draft Hindu Code. 546-47.

Finance Department. 348.
Number of Houses for Members of the

Indian Posts and Telegraphs Departs
ment. 350, 353. §

‘ Residential 'modation for Memb
‘ of the 1092-93. ' Indian Posts and Telegraphs—Stores Sus-
‘ Teleph ons for. Mombars of the pense (Not charged to Revenue). 402.-
~— in New Delhi. 1040-41. =

L See also * Assembly(ies). Interest: Charges. 402.

| WEGISIATURRE) = Interest Free Advanees, 402 »

| Question re supply of Houses to Members

i St Jails and Convict Settlements 349.

= LEGISLATURE, CENTRAL— 2 -
Al queauonrcfreesupylyofVemacularTranala- Lighth and  Lightship 349,
& tion of Debates of 120.

| o Meteorology. 349, 3!
Ll LETTER(S)—  Ports and Pilotage. 349.
| i f Gover: t of Cape of
& 'Ql:f‘e::;‘;’ll:l;;etoG;)vmrfx‘;zn’rzferl]ud?nassgnng Working Expensss—expenses of Electrical
1 i - equal treatment to Indm.n Labourers. Department. 401,

1123. e

! i : Working Expenses—Expenses  of General
& LEVEL CROSSING(S)— 2 Deparbments. 401
1 uestion re— -
ﬂf | Q”‘ at —— b Allahabad and Working Expenses— Ixponses of - Traffic
i | Chazipur on O. T Fallwei)y] “_02 - Department. 401, i
I f 1 Orms an P
‘l l\e(e(‘ilef%"nl;::r::i wRE :'ta ){ndoare, B.,B. & Working  Bxoenses —Maintenance and
|

T. Railwav. 9L, . Sunolv of Loromotiva Power.  40°1
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LIAQUAT ALI RHAN, THE HONOURABLE
MEMBER—contd.

Demand for Excess Grant for 1943-44 in
respect of—
Working Expenses—Miscellaneous Expenses.
401,
Demand for Excess Grant for 1943-44 * Rail-

ways ”’ in respect of- Payments to
Indian States and Companies. 354.

Demand for supplementary grant for 1946-
47 in respect of —

Civil Veterinary Services. 1267.
Commerce Department. 1259.
Coastituent, Assembly 1259.

Cusrency. 1268, 1260.

Department of Industries and Supplies.

1267, 1268.

Department of \an-kg, Mines and Power.

1261
Food Department. 1262,
Forest. 1257.
Indian Posts and Telegraphs Department.
1258.
A- Medical Services. 1266.
Meteorology. 1266. =
Mint. 1269.
Miscollaneous. 1269,
+  Panth Piploda. 1274,1275.

Post-war Planning snd Development. 1274,

Essontial supplies (Temporary Powers) Bill
Mofiion to pass. 825. =

Foreign Exchange Regulation Bill—
Motion for leave to introduce. *587-

Motion to refer to Ssleub Committee. 868-

71, 880-81.

Industrial Finance Corpom&ion Bill—
Motion for leave to introduce. 566.
Motion re—

Election of a Member to the Public Aec-
counts Committes. 792.

Third report of the Committes on Bretton
‘Woods Agreement. 109-112, 197, 200-
0o,

LIAQUAT ALI KHAN, TH& HONOURABLE
MEMBEH—conid.
Question re—

Notitications under the Contral Excises and
Salt A laid on the table. 1237,
1288-1306.

Oath of Offica.. 1.

Public Dsbt (Central Government) Rules
1946—Laid on the Table. 242.

Report of tho Public Accounts Camnuttee
on the Accounts of 1943-44. 339, 346-47.
Reserve B of India (Amendment) Bill
793-94, 7!
Resolution re releass of Indian National

Army Men and Political Prisoners. 708,

LIBRARY(IES)—

ion re census of ——
03

in British India

CR(S)—
Question re—

Cancellation of Fire Arms in Delhf
Province. 926-27.
Cancellation of Gun—— by the Deputy.

643.

—— and Facilities for Hstablishment of
New Cotton Mills in India. 309-10.

for Expo-t of Castor Oil 617-18,855

for importing commodities in India

1097,

for Sale of Cloth, Oilseeds, and Iron.

Comumissioner, Delhi.

7

for Sale of Grains. 743-44.
Redio in India. 1163-64.
Sago Flour and the import on starch.
393-94.
Tenders for boosba.ll —— on railways.
12-13.

Uniform policy re for Firearms under
the Indian Arms Act. 1165-66.

LIGHTHGUSES AND LIGETSEIPS—

Demand for Excess Grant for 1943-44 in
respect of ——. 349,

LIGHTING—
Question re
Conches on B A. Railway Meber Gauge
Section.  308-09.
LISTED POSTS— s

Question 7e officers of the Provincial Civil
Service or on.the serving in Govern-
ment of India. 947-48.

LITIGATION—

Question re expenditure incurred on
under payment of Wages Act rogarding
Tllagal deductionson N. W. lewuy 69.

1 I\TEQTOCK(S)-—

Questi ——— impr Boards and
<Foddar xmd Grazing Committees. 775.
LOAN(S)—

Quostion re—
Rapayment of

taken by Mr. Glover.

303-04, .
Subventions, or advances paid to
¢ Bengal Govarnment by the Cantral

Ciayarnmiant far fynine. ate, 242,
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LOCU sHED(S)—
Question re tenders for work in B. I. Rail-
way Loco Running Sheds. 82.
LODHI ROAD—
Question re-—
‘Construetion of Chummeries in- .1105-06
High Rent Ciarged from Government—

Seryants for Chummeries in Colony .
11086.
LOHTA, DR.— s
Question re arrest of —— by Goanese Gov-
ernment. 645-47.
LONDON—

Question re relaying of English Music from
———= 051
LOSS(ES)—
Question re—
Action for the reduction of —— in storage
of Grains. 1-3.

Loss to Government due to under hand

practices in the export trade of cloth.
394-95.

to Indians in South East Asia by the

refusal of British Government to substi-

f;‘ém Japanese Currency by British Notes.
75 .

Value of goods lost in tiansition Railways
763-64.

LUCKNOW—

Question re refusal of permission to Mr. Anand
Singh of Ganeshganj Rawaiya, to
start India’s Voice. 93.

M

MACHINERY(IES)—
Question re—
Commission to British Firm for Purchase

of for Fertilizer Factory at Sindri.
404-95.

Manufacture of Telephone and Telegraph
1050.

Mom)p(.)ly and Price Pooling Arrangements
in U. K. re Textile and Printing
630-32.

MACKENZIE, MR. COMPTON— =

Question re invitation to
History of India’s War Effort.
MADANDHARI SINGH, MR.—
Hindu Marriage Disabilities Removal Bill.
677.
Question re—
Census of libraries in British India.

692-93.

Construction of a Bridge over the Ganges
in Patna District. 505.

Control on sale of Motor Cars. 773.

Cultivation near Queensway in New Delhi.

1062.
Detenus and Political Prisoners in British
India Prisons, 237.

to write
1205-08.

MADANDHARI SINGH, MR. contd.
Question re—

Fixation of purchase price of paddy by
Bengal, Bihar ahd U. P. Governments.
1013-14. ¢

Food situation in India. 56.

Hoalth of Rikshaw Pullers. 1174.

Medical help for people in Rural areas,
690-91.

Number and location of Aerodromes main-
tained for Military purposes. 906-09.

Number of Churches runintained for
British Troops in India. 937,

Nutrition Department. 905.

Policy of Government re increase in yiold
of Food Crops. 302.

Political relations of Govammsut of Ind.m
with Nepal Government. - 1120.

Projects for opening New Lines in Bibar

006,

P!opoul of Prof. B. P. Adarkar 7e Health
Insurance for workers. 1104.
Recommendations of the Bhore Committee

Roport. 235-37.
Recomwmendations of the Sargent Report.
449-50.

Rise in House
Schedule for
Province.

Tax in Delhi.  936.
ing of House Tax in Delhi
953-54.
Tenders for work mn E.
Running Sheds. 82.
Through bogy between Patna and Dehra
Dun. "1038.
Tour by Cabinet Ministers of the distrurbed
areas in Bengal and Bihar. 10: 5.
Trade Agreement with U. S. A. 621-23.
MADRAS—
Question re—
Ban against Production of Cotton in ——.
770.

1. Railway Loco

Crop and Cattle insurance schemes suggaat-
ed by Dr. B. V. N. Naidu to the
Government. 1044,

Daily Air Service between Delhi and

1021-23

Expansion of sugar industry in ——
1028

h;press Train between Dolhi-and ——.
761-62.

Fast Express Train between Delhi - and

TIncreased supply of local yarn to weavers

in Province. 548.
New toxtile pohcy of tho ——— Goyern-
ment.

Percentage of Employees in Bengal Nagpur
Railway from , Bangal and Orissa.

- b54-565.

Proposal by Bengal Nngpux‘ Raxlwny to
divert

and Caloutta fmm Sxm.hachalnm
to Anakapalli direct. 527.

Report of Dr. B. V. N. Naidu to
Government re prices of paddy and
rice. 1043-44.

Running of & fast train between Delln and
——. 752-63
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MADRAS AND

SOUTHERN
$ RAILWAY—
See *“ Railway.”
MAGISTRATE(S)—
Question re Honorary ——— in the centrally
administered areas. 705,
MAHIMGANJ—
Question re—
Mohammadan applicant for stall in——
railway station on Bengal Assam Rail-
¥ way. 1045,
1 Railway bridge over the river Bengauli
near——=Station on BengaleAssani Railway,
1044- 15,
MALAKWAL-SHORKOT ROAD LINE(8)—
Question re shortage of Third Class Ticke#®
n——on N. W. Railway. 774.
MALAVIYA PANDIT GOVIND—
Motion for adjournment re Communal Dis-
turbances in Bengal, Bombay, U. P.,
and Bihar, etc. 100-101.
Question re— -
Hindi and Urdu Qualifications of Hindustani
Trsnslacmf in All-India Radio, Dehli. 89
: = Talks in Hindi and Urdu from variou®
1 Stations of All-India Radio. 89,
1 Question -(Supplementary) re—
Enquiry into Hoollgamsm during Pandit
Jawaharlal Nehru’s Frontier Tour. 176
B

Late running of Im trains. 298, z

Running of E. I. Railway cum G. I. P.
Railway Bombay-Caleutta Mails via
Benares Cantonment between Allahabad
and Moghulsarai. 295,

Report of the Public Accounts Committee
on the Accounts of 1943-44. 346.

.~ MALAVIYA, PANDIT MADAN MOHAN—

Deaths of —— and Sir Sivaswami. Aiyar.

Question re—
Emigration of Lndian Workers to Burma
67-69.
Loss to Indians in—— due to change of
currency. 66.
Number of Indians residingsin  Common-

wealth Countries (e.g., Burma, =
B Australia, etc.) before and after War.
= 635-317.
M THE HONOURABLE MR.
J OGENDRA NATH—
Oufh of Office, 433, 5
1 Land (G of Powers)
Bdl—
Presentation of the Report of the Select
- Committeo. 1140 :

Question re—
Special Marriage (Amendment) Bill. 1153,
Special Tribunals (Supplementary Pro
visions) Bill. 462, 979-80, 981-82, 983,

MABRATTA | MANGAL SINGH, SARDAR—

Appointment of
Petitions. 255.

Motion for adjournment re— N
Treatment of Indians in South Africa. 97.

Withdrawal of Indian Troops from Indo
- nesia. 103.

on Committes on

Motion re Food situation. 470. 490-92. °
Question re— '
All “to Memb of the C
Assembly. 610-11.

Annual quota for the entry of Indians
into the United States of America. 154,

Appointment of a Taxation Enquiry Com-
mittes. 436-37. :

Appoil of Army Re

Com-
mission  for Post War Indian Army.
216-17.

Appointment of Governor and futurs
liabilities as a result of Bretton Woods
Agrecmenb. 681

t of Under S y from the
“Administrative Reserve mude by the
F.P.S. C. 935-36.

p to the in Secre~
bary of States and to Central Servncea.
214-15.

Assistants in the Government of Indis
Secretariat. — 93435

Bill for the imposition in India of death
duties. 684-85.

Candidates of Posts and Telegraphs De-
partment sent Overseas for specialized
training. 1029-30.

Catering and Vending on State Railways,

287-88. -

Civil Aviation Conference. 495-96.

Commission to British Firm for Purchase of
Machinery for Fertilizer Factory at
Sindri. 494-95.

Complaints against the personnel of deles
gation appointed by the Interxm Govern~
ment for O:

154-61.

Corruption in
Employees. 497.

Cotton Textile Factories in India. 8-10.

Creation of a new portfolio to look after
the interests of Scheduled Castes. 378,

De-Control of Sugar. 11-12;
Demonetisation Ordinance.

Railway Departmeng

215-18.

Destruction of official papers relatmg to.
Nationalist Leaders. 433-34.

Diplomas of the Delhi Polytechnici 1188
89,

stublhhes of Domiciled Indians in Briteh
Columbia (Canada). 611

Enquiries re death of Netaji
Chandraer. Bose *212-13.

Subhash
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MANGAL SINGH, SARDAR —contd

Question re—

Enguiry into circums t.n.nces of death of
Major Donald, Political Agent, Waziris-
‘tan.

Establishment of Indian Diplomatic
Service. 383-84.

Export of Gheo from India.  1038-39,

Further quota of Reparations received
from Germany. 377.

Grant of Emergency Commission at the in-
stance of Directorate of Public Relations
and Officers in the #auji Akhbar. 898-903.

Hydari Mission Report. 493-94.

Tll-treatment of Indian Prisonérs convicted
in Satyagrai Movement against Ghetto
Bill in South Africa. 610.

Import of Foodgrains into India from the
United States of America. 10-11.

Importation of engineers in the Posts and
Telegraphs Department. 1030-31.
Impnsoned or detained I. N. A. Personnel. '
© 437-38.
Indian Delegtmon to United Nations
Economic and Social Couneil, 611-12.

MANGAL SINGH, SARDAR —contd.
Question re—

Surplus Military Stores. 279-80.

Talks re Settlement of Sterling Balances.
435-36.

Telophone Connections in Delhi. 1040.

Trade Relations between India and Burma.
153-54.

Transfer of Lahore Mint to Calecutta. 684.

Vegetabloe Ghee Factories, 285-86.

Views of Interim Government on Nationali-
zation of Transport Services. 406-07.

Question (Supplomentary) re—

Action for the Reduction of Losses in
Storage of Grain. 3.

Azad Hind Organization in Europe. 1114,

Countriss to which Export of Sugar and
Cloth is permitted from India. 614.

Disabilities of Indians in Commonwealth
Countries (e.g., Ceylon, South and

glrssh Africa, Ca.nad&, Bast Indies, etc.).

Enquiry into Hoohgnmsm during Pandit
Jawaharlal Nehru’s Frontier Tour.
5.

Indian Troops in Indonesia. 434-35.

Industrial Commission. 7-8.

Introduction of Co-operative farming in
Centrally Administered Areas. 497.

Tnvestigation into Industries and recom-
mendationg by the Tariff Board. 161.

Ticences for importing commodities in

India. 1097.
Manufacture of teluphone and Lelegmph
machinery. 1030—— —

Payment of subscriptions by mdia to
International Organizations. 682-84.
Permanent Commissions to Indians. 217-

18.

Permanent Officers in branches of Posts
and Telegraphs Department.  1028-29.

Politicsl pensions to forcign refugees snd
others. 471-76.

Profiteering by Government in the Disposal
of certein articles. 281-82.

Quota of reparations allotted to India by
the Reparations Agency, Brussels.
377.

Bml Road Coordination Scheme. 5-7.

£ W B

t0 services in India. 686.

Health of Rikshaw Pullers.  1174.
Prico of Indian Silk. 15.
Rec(;:ihment to Indian Armed Forces.
“Rent of requisitioned properbies. |1161.
Training—of Indian Personnel for the
Armed Forces. 453. 3
Tribal Areas in Assam. —165.
___Resotution re running of Civil Aviation as a
State Department. 709-12, 715, 718, 738,
1213, 1218, 1219-20. 3
MANIPUR—
Question re— 2
s to Memb of @
Assembly to move in excluded and tribal
Areas of Assam, ——, Khasi and Jaintia
Hill States. 1120-21.
Re-entering of inhabita nts in British
Reserve, ——. 1223-24.
Return to Imphal in —— State of evacuated
Indian traders. 857-58.
MANU SUBEDAR, MR.—

Baking Companies (Restriction of Branches)
Bill—

Re-employment of released Army f

Motmn to consider and refor to Select

by the Resettlement Directorate. 377- 78.
Reorganization of Central Services. 213-
/
Restrictions on the\entry of Indians into
Burma. 152-53.
Restrictions on the return of Sardar Ajit
Singh from Germany. 152.
Retrenchment in General Headquarters.

1182-86.-
Selectlon for. administrative réserve by the
F.P.8.C. 935.

Sinking of Wells and Tube-wells asa result
of “Grow more Food”” Campaign. 282-35.

988, 1062, 1065-69.
Demand for supplementary grant for

1946-47—
Panth Plplodn 1274-75.
Essential Supp T Y P )
ill— b

Motion to consider. 800-02, 804.
Foreign Exchange Regulation Bill—
Motion to refer to Select Committee.
871-76. 3
Foreigners Bill. 972-73. -

Indqux;47Tea Control (Amendment) Bill,
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MANU SUBEDAR, MR.—contd.

Question re— :
Indian Trade Unions (Amendment) Bill—
Motions to refer to Select Committee

and to consider. 264.
Motion re—
Payment to United Nations ‘relief and
habilitati i : 1251,
1252-55. %

Third report of the Committes on Bretton
_ Woods Agreement. 112-121.
Question r6—
Applications for naturalization from -ez-
enemy aliens, refugees, eto.  912-13.
Applications to Tariff Board for p:

MANU;SUB

Number of Houses for Members of the
Legislative. Assembly. 644.

Number of Indian Civil Service Officers
in employment of Government of India
after termination of normal period of
service. 701, 3

Position of India in the matter of Dollars
and Hard Currencies. 698-701.

Posts above Rs: 500 in Civil Aviation
Directorate. 1224-34.

Price of Silver sold in India and brought
under the Silver Agreement during the
War. 227,

Prices of Articles received from and

by Industries. 633.
Assots in India of United

Nationals. 696.97.
Burma refugees serving in Central Gov-
» ernment. 1162-63.

Complaint re export of timber, steel, cloth
and cotton from India. 838-39.
Constitutional position re Membership of
India of International bodies, e.g., Com-
bined Food Board. 535-36.
Ory of ¢ Hindu Pani’ and ‘Islami Chai’ at
l.¥¥.oji1w¢:'.y sbations, 753-54.
Dearness Allowance to Pensioners. 950.
Demobilization and p ent of
Indian Army Officers since V. J.-Day.
950.

Disposal of Textiles by Disposals Board.
536-37.

Kingdom

Eliminati from D by High
“Courts of a Party’s Caste, Sub-Caste
and Religion. 754-55.

Employment in private firms of High
Government Officers. -911-12.

Expansion of Tariff Board and existing
Tariff inequalities, 634,

Expenditure on Refugees, Hyacuees, etc.,
in India. 1118-20. :

Export of groundauts. 839-40.

TFactories for radios, films, refrigerators
and typewriters in India.  1019-20.
Forward trading in gold and silver.  1201.

@Gold Par Value of the Rupee. 442-43.
Heavy Profits to Textile Factories on sale

of Cloth, 755-56.
Import of Salt from outside ahd abolition
of Salt Duty. 2.
Increase in Carriage of goods by Sea. 1223,
Manufacture of Radios in India. 72.
Bt of tolopt Juip & i
India. 1020-21.
Military Traffic on Railways. 750-58.

Modification of certain Sections of Reserve
Bank of India Act. 228.

Money realised by Disposals. | 538,

Monopoly and Price Pooling Arrangements

in U. K. re Textile and  Printing
Machinery. 630-32.
Non-Indian prisoners of war in India.

1161-62.
Number of Food Ships which arrived in
India since January 1946. 531-35.

P 1to Burma. 632-33.

Prices of Cotton. 769.

Profits to Government by Export Trade.
630.

Purchase of cotton by the U. K. Govern-
ment. 633.

Purchase of Cotton by U. K. Govern-
ment. 780,

Purchase of food by India from Abroad.
528-31.

Quality of Matches produced in India 766.

Radio licences in India. 1163-64.

Reasons for maintaining Oapital Control.
455-50.

Recall of Government of India offices
from Simla and Calcutta to New Delhi
and pressure on housing in New Delhi.
'850-52.

Recovery of expenditure incurred in India
on behalf of U. K. and Easters group
countries. 1156-57.

Recruitment to Indian Civil
909-10.

Service.

Relaying of English Music from London./
951.

Rent of requisitioned properties. 1157-61.

Repayment of Sterling’ Balances and

Repeal of Section 41 of the Reserve Bank
of India Act. 697.
Retirement on proportionate pension and
gratuities to 1. C. §. Officers. 910-11.
Return on Outlay on Aerodromes in
India. 73.

Revival of Old Indian Stores Deparg-
ment. 82. \

Silver lized from the withd: 1 of
Silver coirage. 227-28. 5

Steps to check the rising of prices and
wages. 465,

Steps to encourage building of houses in
India. 538.

St;ike by the Naval Ratings in Bombay.

50-51. 5

Sug\ply of Food by Russia to India. 628~
0,

Sup;;ly of Houses to Members of the
Legislature. 643-44. =

Supply of railway wagons. 1015-17.

Supply of timber from Burma, Andamans
and Indian forests, 1017-19.

-
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MANU SUBEDAR, MR. —contd.

Question re —

Teleph ions f r Members of the
Legislature in New Delhi. 1040-41. x

Time given to Broadeasts of Knglish
and Indian Music and talks. 951-52.

Waugh Mission to U. S. A. 226, S

Waugh Mission'vo U. S. A. and the obli-
gation to pay silver in kind. 926-27.

Question (Supplementary) rs—

Abolition of Salt Tax, ~445.

Administration of the W. A. 0. (I). 220.

Appointment of Army Reorganisation
(Zlo_rmissinn for Post War Indian Army.

17,

Census of libraries in British India. 693,

COhemical Fertilizers. 1033,

Commission to British Firm Purchase of
Machinery for Fertilizer Factory at Sindri.
494,

Oontx;ol of Export Price of Jute in Bengal.
621.

Controls under the Industries and Supplie®
Department. 512.

Countries to which Export of Sugar and
Cloth is permitted from India. 614.
Derequisitioning of Property since the

beginning of 1046. 209,

MANU SUBEDAR, MR.—concld.
Qustion re—

Mounopoly of Messrs A, H. Wheeler & Co.
for  running Bookstalls on most Raile
ways. 501,
Nationalisation  of
Number and location of Aerodromes main-
tained for Military purposes. = 909,
Officers of the Lands, Hirings and Dis-
posals Service in India. 927, 928.
Payments made out of the acoumulated
sterling balances of India. 923.
Petty Balance left over unclaimed with
he Manag of Publicati after
t Publi-

petroleum  Industry.

ting orders for G
ocations from the Public. 172.

Policy for Protactive Tariffs and °* Dis-
criminatory Protection.” 187.

Policy re temporary  brick structures
eracted for War purposes in Delhi and
eolsewhere.  148.

Profiteering by G in the Dis.
posal of certain articles. 281.

Proposal for abolition of Inter Class and-
reduction of rates of Second Class on
State Railways. bt

Provision for employment of
officers of the Indian Army,
Air Force. 922.

Roduction in prices of matohes. 861,

Remarks of Dr. Hugh Dalton, Chanocellor
of Exchequer re recovery of Sterling
Bal

retrenched
Navy and

Employment of sup Py 1 rlanag 441-42.
in Commerce Department. 841, R 1 di for Memb:
Establi; of Indian Dipl ic Ser- of the Legislative Assembly. 1092-93,
vice.  384.7 3 Rules re Military Pensions, Gratuities

Existence of mineral sources of Atomic
energy in India and its control and
“develqpmant 389.

3¢ and isabi
logical Survey of India. 388.

Extension of service to I. C. 8. men (British
Personnel). 688.

Financing of India by British Govern-
ment from the Empire dollar pool for
purchase of capital goods. 694-695.

Hydari Mission Report. 493,

of petrol ration. Members of
Eialative- and. - Constd % bly.
399.

Indian interest re Trade with Ceylon in
__ Copra and Copra oil. 831.
Indian Troops in Indonesia. 835.

Indian Troops in Iran. 451,

Indianisation of the Army. 898.

Inflationary currency policy. 924,

International Maritime Conference at
Seattle, U. 8. A. 849,

Late running of Railway Trains. 297,
Loss to G b du derh

d

of Geo- |

oto., in force in U. S. A, and British
Dominions. 224,

Rules re pensions, awards and gratuities
to Indian Commisdionad Officers and

- * Other Ranks. 22§

Supply of kerosens oil. 834,

Surplus Military Stores. 279-80.

Talks re Settlement of Sterling Balances
435, 5

Trade AgreementwithU.8. A, 623,

Trade Relations between India and
Burma. 154.

Transfer of Lahore Mint to Caloutta, 684

Value of goods lost in Transition Rail.
ways. 763,

Vegetable Ghee Factories, 286.

Wx;ﬁhdmwal of Indian Troops from Baarah,

0.

& o

i i of red C
(Amendment) Bill. 1248, -
Requisitioned Land (Continuance of
Powers) Bill—
Motion to consider and to refer to Seleos
Committee. 967, 968, 969.
Reserve Bank of India (Amondmanl)
Bill, 794.95.

MANUFACTURE—
A

e to
practices in the export trade of cloth.
304,

ro— =

—of by-;;rodunts of coal. 895,
of Power Alcohol in Bengal. 518,
—— of Radios in India. 72,
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MANUFACTURE—condd. MATTHAI, THE HONOURABLE DR.
v - Question re— JOHN—oontd.
of teleph and telegraph Machinery. Workmen's State Insurance Bill—
1030. {; = Motion for leave to introduoe. WB‘
of telephone equipment in Tndia. | MAURITIUS—
1020-21.

MARITIME BOARD(S)—
Question re—
Central —— for India. $58.
MARITIME CONFERENCE(S)—
Question re International —— at Seattle,
U. 8. A, 848-49.
MARITIME WORKER(S)—
Question re ratification of conventions of

Question re—

the International Labour Org
concerning . B47-48.
MARKETING— 7
Question re improvement and —— of Betel-
Nuts, 449. g
MARRIAGE (AMENDMENT) BILL—
See ** Special » under ** Bill(s) .

MARRIAGE DISABILITIES REMOVAL
BILL—
See * Hindu —— "' under** Bill(s).”

MASANI, MR. M. R.—
Motion re Food Situation. 480-86.
Question re—
Agreement with U. 8. A. re Operation of
American Air - Services across India.

1221.
Arvest of Dr. Lohia by Goanese Govern-
ment. 646-47.
Question (Supplementary) re-—
& Use of persianised urdu in Broadcasting
Hindustani News Bulletins by the All
Indias Radio. 925.
Resolution re running of Civil Aviation as=
& State Drpartment.  1209-11.

MATCH(ES)—

Question re—
Quality of

produced in India. 766,
Raduction in prices of . 860-61.
Shortage of —— in Bengal. . 467, 789.

MATTHAI, THE HONOURABLE
JOHN—

Coffee Market Ixpansion (Amendment)
Bill—
Motion for leave to introduce,

DR,

4567+

Essential Supplies (Temporary Power) Bill—
Motion for leave to introduce. 567.
Motion to consider. 798-98.
Consideration of clauses. 817-19.

Motion to pass.

Motion re— s
Flection of a Member to Standing
visory Commi fi b

Ad-
o for Dep t of
A Industries and Supplies. 459,

Third report of the Committee on Bretton
Woods Agreement. 121-25,
Qath of Office. 1.

Hindustani teachers in ——. 855.
Indian labourers in . 854,
Indians in . 863.
Represenation of Indians on public bodies
in 53.
Restrictions on propaganda of Hindustani:
language in. . 853-54.
MEASURES—
(8 ion re di in looal weights and
——. 1036.
MEDICAL COUNCIL—
Q ion e gnition of A. M. 8.
Diploma of the Benares Hindu Univer-

sity by of India. 1200.
MEDICAL COUNCIL (AMENDMENT) BILL—-

See ¢ Indian  under ** Bill(s).”

MEDICAL HELP(S)—

Question e for people in Rural areas.
690-91.

MEDICAL OFFICER—

Question re qualifications for the post of
Chief and Health Officer on Rail-
ways. 289-90.

MEDICAL SERVICES—

Demand for supplementary grant for 1946-

47. 1266-67.
MEHRAULI—

Question re auction of the property of Ramtal
Ashram, Kathuria Serai , Delhi Pro-
vince. 915-19.

MEMBER(S)—
Question re—
Allowanoe to of the
Assembly. ~;610-11.
Number of Houses for
tive Assembly. 644, =
Statement re visit to N. W. Frontier by

Constituent

of the Legisla-

the Honourable .- for 3 External -
Affairs. 635. , =

Supply of Houses to —— of the Legisla--
ture.  643-44.

MEMBERSHIP—
Q ion re consti 1 position re ——
of India of International bodies, e.g.,
combined Food Board. 535-36.

MENON, SRI A K.
Question re— '
Assessment of damages on De-Requisjtioned -
Properties.
Award by Special Arbitration Court re-
garding  compensation for Betelnub
Gardens in South Kanara. 84,

Compensation for Acquired Land in South .
Kanara.
Grant for Improvement and Production.
7 of Betel-Nuts. 780.

Tati

of Batele-

Tenders by the High C

iggi for
India—laid on the Table. 108, 136-45.

t and

= i3

i
Nuts, 449.
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MIINON, Sir A. K.—contd.
Question re—contd. 2
Purchase of National Savings Certificates
. asgondition precedent for issue of permit
fof Sugar, Kerosene and Rice. 83.
Restrictions on Export of Plywood from
dia.

Rules for filling of Selection Posts on
State Managed Railways.

MINE(S)—
Quostion re—

Names of —— and Expenditure ingurred
by Governwent in working open Cub
Coal Mining Plants. 84-85.

Reports of the Labour Investigation Com-
mittee on | the condition of Labourers
in Mica —— and Rikshaw and Hand- '
cart pullers. 831-33.

MINES (AMENDMENT) BILL—

MINON, MR. V. K. KRISHNA— See ** Industries ” under “Bill{s)*
Question re appointment of Mr. as MINER,(S)—
Ambassador for Western C i 626- Q 8

27, 859-60.
MENTAL HOSPITAL—
See ** Hospital.”
MERCHANT SEAMEN
BILL—
See ““ Bill () V. *
MESSAGE RATE SYSTEM(S)—
Question re proposed Tntroduction of ——
for Toelephone charges in Kirachi, Almeda-
bad and Bombay. §541-42.

METEOROLOGY—
Demand for Excess Grant for 1943-44 in
respect of - 349,
Demand for supplementary grant for 1946-47.
1266.

(LIPIGATION)

MICA MINES—
See ** Mine(s).” ~

M.ICA‘ MINES LABOUR WELFARE FUND
BILL—

See ** Bill(s).”
MILITARY-
Question re surplus —— Slol‘t}u’.‘ 279-80.
~MILITARY A('JCO'UNTS DEPARTMENT—
Question re—
Muslins in the + 1188.
Supervisory  allowance  to clerks of—.

952-53.

MILITARY
See ** Traffi

MILITARY TRAINS:-
See ** Train(s).”

TFTRAFFIC—
6.2

Adoption of ——Charter by the Interna .
tion u Industrial Com nittee on Coal. 16.9-70.
MINERAL(S)—
Quostion re—
Development of thermal and Hydro
Toisceric resources of Nerbudda terri-
tories of Central Provinces. 838.
State acquisition of rights in Bengal
and Bihar. 1097-98.
MINERAL SOURCES—
Question re—

Exi-tence of of Atomic energy in India
and its control and development, 389-90.
MINISTER(S)—

Qnestion re—
Salaries and allowances of ——
Government. 693.
Tour by Uabinet —— of the disturbed areas
in Bepgal ond Bilar. 1052-55.

in Interim

MINISTRY—
Question re—
Non-to-operation  of —— of Bengal =
with ~ the  present (Interim) Gov-~
ernment of Indis. - 384-85.
MINT—
Demand for supplementary grant for 1046-47.
1269. >

Question re—

Dearness Allowance to
Bombay. 929-30.

Paymont of interim relief to Bombay -—
workers. 930.

Payment of War Bonus to Bombay ——
1 nployees.. 931-82.

Rofusal of payment of expenses by Gov-
ernment to deputation of Bombay

Workera in ,

MILT co= Workers. 931. i
Sw’l“f&jl‘?;"\:m'fnleININ(' Tjmo scale of pay to temporary cadre of
ombay —— Employass.” 83L. ~ = ©
MIQFuK; TPransfer of Lahora Mint to Caloutts.
estion  re— B84,
Increased production of —— as recom- MISCELLANEOUS—
mended by Bhore Committee. 779. Demand for supplementary grant for 1046-47.
Raeport of Mr. Popperall on —— problem 1269-74.
in India. 1043. MISCELLANEOUS EX_PENDITUI;E—I-“
_MILL(S)— Demand for supplamentary grant for 5-40.
: 2 Rail . 1285,
Question ré— MOGHALSARAT
Allotment of Textile for the Cotton Questionre— - #
- producing Provinces. 774. < Running of E 41‘-‘ Railway cum G. L P.
Licences and Facilities for blish Rail T dnmite M'.’.‘JBL Sy
ment of New Cotton —— in India. Benares C Al
309-10. - and . 204-95. e
Selaction Board for the posto oad-
'MTS-LL“YQARN: A master, School of B. I. Railway.
ee arn. 783.

=



-

INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES

59

MOLOTOV, M.—
Question re remarks of re Indian Dele-
gates in Paris Peace Conference. 846-47.

MONEY —

Qussbxon re fasilities to Indian Nationals
in French Indo-China to send 0
Tndia. 1114-15

MONOPOLY(IES)—
“Question re—

and Price Pooling Arrangements
inU.K.re Textile and Printing Machi-

nery, 630-32.

~—— in the Intermsdmte Board, Ajmer.
443.

—— of cerfiin Firms for importing Brass
‘Bheets. 742 .43.
of Messrs, A. H. Wheoler & Co. for
running Bookstalls on most Railways.
500-01.
of the G. N. I. T. Co. for Running
Bus Sirvice in Delhi Province. 18-19.
MONTGOMERY— -
Question re transfor of stations of the Army
"&« Bomounr. Department from Chenab Aren
—— District. 933-34.
’\I()RRI » MR, R. C.— _
Question re—
Allotment of New Motor Cars to Coorg.
1

Expras's Train botween Delhi and Madras.
1-62.

’\’u\v textils polmy of the Madras Govern-
ment.

Transport of Fish by Road and Rail. 772.
¢ Question (Supplementary) re —
Loss of Cattlo due to inf ectious diseases.1035
MOSCOW—

Question re resolutions of the Second Forsign
Ministers’ Conference in =—. 66.
MOTION FOR ADJOURNMENT—
See *“ Adjournments.”
~  Motion re—
Food Situation. 462-92.
Adopted as Awended. 568-608.
Payinent - to United Nations Relief and
rehabilitation ~ Administration — with-
drawa 1219-57.
Third Report of the Committee on Bretton
Wools A sreements. 10331, 177-202.
MOTER CARS—

Question re —

Allotment of new Courg‘. 1043.
Blackmarketing in ne sold against
298.

Chief Conunissioner’s permits.
Control on sale of ———. ~ 773.
Disposil of Jeep 765.
Regulations re usa of hand hghts in— in
New Dalhi.  1196-97.
MOTOR TRANSPORT—
See “ Transport.” ,
MOTOR VEHICLES—
See * Vehicla(s).”
MOTOR VEHICLES RULES—
See ** Rulo(s).”
MOTOR VEHICLES
MENT) BILL—
See ** Bill(s).”

(SECOND AMEND-

MUKUT BIHARI LAL BHARGAVA, PANDIT

Question 72—

Abolition  of Zawmindari, Jagirdari and
Istimrari in Ajmer-Merwara
d other Centrally administered Areas.
\dupnun of United Provinces Code of

Bducation in Ajawer-Merwara Curricalum.
938-39.

Backward conditions in Istimrari areas of
Ajmer-Merwara. - 542.

Damage to crops by domoesticated wild
boars kept by Istimrardars of Ajmer-
Merwara. 543,

Dissatistaction agains
of Chief Commissioners.

Dropping of English as aptional subject
in . certain schools. in Ajmer-Merwara.
938.

Expenditure of Beawar Municipality on
Primary Education. 939.

Extreme shortage of sugar quota for rural
population of Ajmer-Merwara.

Future recruitment to Serviees in Ajmer-
Merw: 706.

Istimrari Tenure in Ajmer-Merwara. 1047,

Need for covered Railway Platforms and
()varlvrulges at Level crossings at Indore,
B..B.&C. 1. lewny 91.

Optional \ub)ech in Secondary Classes in
Ajmer-Merwara. 937-38.

Policy re Motor transport business and
* Rail-road  Coordination  Scheme in
Ajmer-Merwara, Delhi, etc. 1046.

Provision of Government Buildings for
Sehools in Rural Areas in Centrally
Administered Areas. 939.

rinistration

Seales of pay and dearness allowance of
staff in Settlanent Operations in Ajmer-
Merwara. 1046-47.

Supply of Gur for rural areas of Ajmer-
Merwara during last six months. 544,
Uncovered platforms at Beawar and

Indore, 1046.
Working hours for t.larks in Stores De-

partmont. of B.. B. & €. L Railway,
Ajmer.  1045-46.
MUKHOPADHYAY, MR. NAGENDRA-
ATH—
Question re—
Coal for Railways. 781-82.

Grain Shop for Employees of East Indinn
782,

Railway.
Tmp of 0ld B Road b
Chanditala and Sheakhala. 781.

MUNGAT, MR. DHYAN SINGH -

Question re statement re conditions of Indian

Soanen in Great Britsin by 1101-
03."
MUNICIPALITY (IES)—
Quostion re—
Exponditure of Beawar — - on Primary
Education. 939.
s Neow Delhi ——.  229.
‘MUSEUM—
Question re bm'uanh —— of Benares. 904.
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i MUSIC— 2 3 NAIRANG, SYED GHULAM BHIK----contd.
i Question reé time given to Broadcasts of Nominati o
| English and Indian —— and talks, 951- pmination il ot tho pencliof Chaiz
i 52. Resolution re running of Civil Aviation as a
i MUSLIM(S)— State Department. 740.
Question re— NARAYANAMURTHI, DR. N.—-
Applieution of Sargent Scheme of educa- Quostion re-
tion to ——. 1175-76. ; Buildings in Ward No. 14, Delhi, not
Appointment to the Post of Epi- acquired by Dethi Improvement Trust, 458,
graphist in the Department of Archaeo- 3 e =
Togy. 913-14. Compensation Schedule for acquired houses
Dt e e by tho Dolhi Improvement Trust. 458,
‘:‘“;mmu 10N BE ANk UL e Details re Strike on Railways. 527-28.
o Government houses for poor of Serai Purank ”‘]
Grant to institutions from the Educa- Tdgah, Delhi, under the Delhi Re-housing
tion Department. 1176-78. Scheme. 458,
Mohammadan applicant for stall in Mahima- Permanent location in Delhi of the Offices
ganj railway station on Bengal Assam of Auditor General, Director of Railway
Railway. 1045. Audit and Accountant General, Posts and
—— in the Military Accounts Department. Telographs. 928-29. :
5 Policy of Goyernment of India regarding =
— temporary engineers on N. W. Rail- filling up of vacancies in Imperial Secree
way.  1024-25. . tariat and attached offices through the
Objection by Bombay to the use by F. P. 8. C. 954-55. >
All-India Radio of Sanskritised Hindus- Proposal by Bengal Nagpur Railway to
tani. 457. T2 : divert through passenzer trains between
Permanent  Commission in ~tho Royal Madras and Calcutts from Simhache lam
Indian Navy to ——. 456-57. to Anakapalli diveet. 527.
MUSLIM LEAGUE— Provision for accommodation of residents of
Question ye— g Sarai Purani Idgah, Delhi. 458.
inst eight Delhi Papers for Provision of Electricity and water under the
Ch;:;%e]jssh?_g;m:pee?}lz;lof a : &pLendet. Delhi Re- Housing Scheme. 458,
693-94. Reduced Interim Relief paid to Vizagapa- {
Bublic Speeches by Muslim TLeaguors and lam Virt wonensn. 505; s |
the Disturbances in Bengal. 211-12. Victory Bonus to Vizagapatam Harbourand ~
MUSTARD OIL— Port Workmen. 520,
See © 0il(s)."” % NATIONAL(S)—
Question re assats in tndin of United Kingdom i
5 -97. € 1
|
N NATIONAL SAVINGS CERTIFICATES—

Question re purchase of —— as condition
4 procedent for issue of permits for Sugar,
1 NAGPUR— : : Kerosens and Rice. 83.

“: Qu;:gg‘r;l;;r:xégnsmn u'f l‘{ﬁjl'lwu_\' Line from NATIONALISATION

Quesbion re—

“‘ N%iggﬁ;fg%gﬁxg ;D;E;_ it TExtension of ﬂl(?cb\(‘iicibv to x'furul and semi- {
i of G. I. P. Railway. 201-92. U S Sl s T 395-
NAGPUR-BOMBAY EXPRESE— © —— of Air Transport in India. 301.,
} ti Hation of —— Trains, 544 —— . of Indian Armed Forces. 704-705. |
] : e ! e . of Insuranco Business in India. 627. J“
| : 2 —— of petrolsum coitpanies. 856.
i N%];‘l])eg,?ljels\w Vs ——— of patroleum Industry. 397-98. (
101 Ye— -
| Crop and Cattle insurance Schemes sugges- Views of Interim Government on ——— of }
by —— to the Madras Government. Transporh Services. 406-97. \‘
1044. S z ; NATURALIZATION— {
2 Report of ——— to Madras Government re Question 7o applicati ety =
3 > % S i pplications for TOm ex
Rriced ?f paddy:and rico. H”D’K“ = enenty aliens, refugees, ete. 912-13.
NAIRANG, SYED GHULAM BHIE= | NAVAL DOCKYARD(S)—
S Ap}:)omtm?)m o= on Cofmiling Uo et Quostion re invitation by the Government of =
Eltu;x'm. ‘gﬁ' o the - Public Atoounts India to Admiral C. B. Barry, Director
7 %cown 'tgee 16560 s General Designate of ——. 925.
Indian Trade Unions (Amendment) Bill— | NAVAL RATING(S)— :
Motions to refer to Select Committee and Qusstion re strike by the —— in Bombay.
to cireulate. 328. 950-51. E i
-
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NAVY

Question re—provision for employment of re-
trenched officers of the Indian Army,
and Air Force. 920-22.

Navy (Diseiphine) (Amendmonﬁ) B_ill—— 7
;Sf?c  Indiwns ** under * Bill(s) " .

NAVY, ROYAL INDIAN—

Question re permanent Commssion 1n the
to Mushims. 456-57.

NAUMAN, MR. MUHAMMAD—

Indian Trade Unions (Amendinent) Bill—
Motions to reter to Select Committee and
{0 consider. 248, 2068-72, 276.
Maotion(s) for Adjournment re— =
Bombing of Tribal Avoas in Waziristan.
176.

Uo n nunal disturbanees in Banzal, Bombay,
U. P., Bihar, wie. 101-02,

Use of Tear Gas outside the Council House.
107, 177. >

Withholding of telegrams in Bihar on
gommunal riots. 400.

Motion re third report of the Committee on
Bratton Woods Agresments. 6

Question re Control Prices of Silk Cloth and

Artificial ~ Silk Cloth manufactured in
India. 82. z
Question supplementary re—

Catering and Vending on State Railways,
287, 288.

Cloth and yarn position. 64.

Establishment of friendly relations with the
Faqir of Ipi. 379.

Government plans re Meeting shortage of
accommodation and Control of Rents.

Impor‘t of Foodgrains into India from the
United States of America. 11.

Number of Controls under Commerce De-
partment. 391,

Policy of Profective Tarifis and ** Dis-
crirninatory Protection . 167.

NAZIMUDDIN, KHWAFA—

Election of to the Defonce Consultative
Commities. . 658,
Oath of office. 1089.

JAWAHAR LAL—

Deaths of Mr. Bhulabhai Desai and Dr.
Hassan Suhrawardy. 91, 95.

Deaths of Pandit Maden Mohan Malaviys

2 and Sir. Sivasawami Aiyar. 958.

Indian Navy (Discipline) (Amendment) Bill—
Motion to consider, circulate and to refer
to Select Cormmittes. 1244.

Motion for adjournment re—
Communal Disturbances in Bangal, Bom-

bay, U. P., Bihar, etc. 101.
(Communal Disturbances in Caleutta. 1086,
Bni:(x)bing of Tfibal Areas in Waziristan.
5.

NEHRU, THE HONOURABLE PANDIT
N

Motion for adjournment re—
Treatment of Indians in South Africa. 97

NEHRU, THE HONOURABLE PANDIT

JAWAHARLAL—conid.

Motind for anjournment re—contd.

Withdrawal of Indian Troops from In-
donesia. 103.
Oath of office. 1.

Question re remarks by Honourable Member
for Bxternal Affairs at Press Conference in
Delhi re Tribal Policy. 626. :

Question re Statement re Visit to N. W.
Frontier by the Honourable Meicher for
External Affairs. 635.

Reports on the work of Indian Delegation to
the Preparatory Commission.and General
Assembly of the United Nations—Laid on
the Table. . 177

Special marriage (Amendment) Bill—
Motion to refer to select committes, 1140-

41.

&

wnt of Business. = 813.

NEOGY, MR. K. C.—

Bretton Woods Conference Agreemosnts,—

Presentation of the Third Interim Report of the

\ Committee 107,13285
Motion for Adjournment re—

Collaction of Arms and other lethal Weapons
for violence and Terrorism. 104.

Nomination of —— on the panel of Chair-
men. 109.

Question re—

Action by the Polico and Railway Authori-
ties regarding consignuents of Daggers
and Knives in transit. 62.

Appointment of Sir Patrick Spons, Chief
Justico of India as Chairman of Calcutta
Disturbances Commission. 385,

Casualties among Railway Staff during

e punal disturbances in Bengal. 782«
83.

Closed and reopened railway stations. 65,

Controversy between the Central Govern.
ment and the Bongal Government over

prices of jute and jute Manufactures.
172-73.

Development Schemnes to cre:
ment at short notice. 241.
Bffect of Communal disturbances in Bengal

on Railway Activities. 41-43.

Effect of communal disturbances in Bengal
on the working of Railwiys. 783-84.
Effect of Communal Distuurhanees on the
I!orking of Calcutta Telephone System.

5.

ate employ-

Effect of communal riots in Noakhali and
Tipperah in Bengal on the Activities of
Central Excise Department. 952,

Effoct on the Activities of Posts and Tele-
graphs department as a result of Commu-
nal Distrurances in Provinces. 44-45,

Existonce of minaral 